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LEGISLATIVE ASSEMBLY 

, Mo•rlay, 12th March, 1945 

, The Aaaembly met, in the Assembly Chamber of. �be Council . Ho�se ot
Eleven of the Clock, Mr. President ('l'he Honourable Str Abdur Rahim) 10 the 
Ohair., 

MEMBER SWQRN: 
Mr. Mullath Kadingi Vellodi, . C.I.E., I.C.S., M.L:A .. {Goverument of 

1ndia Nominated Official). 

STARRED QUESTIONS AND ANB�RS 
, (a) ORAL AN�WEBs

DUTI.Bs, ETC., or !NDa's Ao:BNT Q.Jl:NBB.AL IN AKEBIOA. 
• 896. •J[r; T. S. A.vtaubflingam ,......OheWar: Will the Foreign Seoretary 

ple�e state: 
(ef the duties of th� Agent General of the Government of Inlia in U. S. A.; 

· (b) whether any books or pamphlets are published by him from time. t_o
time in U. S. A·.; and, if so, on what subject and on whose instnicti�ns; ·- .,.

(c) the annual expenditure of the Agent General's Office and establishment;
and 

(d) whether all the expenditure of his office, etc., and. the amounts epent
through him are subject to normal checks of audit? 

Sir Olaf O&roe: (afl'o rP.present India in the U. S. A. . 
(b) As already stated in answer to several questions during this Session,

the . Indian Information Services print. and circulate puhlica.tiions prepared from 
material supplied by Gbvernment which is also releued t.o the Pr�ss in India. 

(c) For 1944-45 the revised estimates amount to Re. 8,7!, 772, including
Rs. 4,46,172 for the Information Services. 

(d) Yes.
Kr. T. S. Avinaabtlingam Ohettiar: May I know what is meant by repre

senting India in the United States? 
Sir Olaf Oaroe: Exactly what is said. 
Kr. T. S . .A.vtnashilfngam Ohett.lar: May· I Jmow wnether they have got; 

"any list vf duti�s allotted to the Agent-General of Indi11? . 
SJt Olaf Ouoe: . It would not be possible for me to deliver a homily or to 

. give a complete list of the duties of the hea.d of .the diplomatic mission. It 
eovers a very very wide scope indAed and it will take & long time to do so. 

Kr. Badri Dutt Pa.nde: Is there any age limit of this representative or will 
lie b,1 India..'s representative for ever? 1 mean is he going to retire or will he 
be the representative for ever? 

Sir 81af Oaroe: I do not think that there is any age limit . 
. Mr. T. S. Avinashilln.gam Ohettiar: Ma:v I know whet.her he issues books 

1tt1d pamphlets on his own initiative or whether they are written here and 
circulated in the United States? 4 

. 

· 

Sir Olaf Oaroe: The Ho1'.ourable Member seems to have extraordinary ideas 
about these books. I do not know what he means by books. 

Kr. T. S, Avin&Shilingam Oh&tttar: Exactly what I have said. 
Sir Olaf Oaroe: . . . . . ',['here is a tremeµdous lot of publioitJ' material 

which comes out here in India and ·that is al� made ava.il8'ble to the Agent
Ge•wral for circulntion in Ameriea . 

. Mr. T. S .. Aviuashilingam Chettiar: Are any of these distributed free by 
him'.' . 

Sir Ola! Oaroe: Yes, I think somP of them arA distributed free and some of 
them are. sold. 

Mr. T. S. A-vtnashflfngam Ohettiar: May J know whether the Honourable 
Member will be pleased to lay on the table of the House some of the publi
cations which are distributed free by the Agent General h� America? 

( 1337 ) 



1338 LEOISJ..ATIVE ASSBMBLY [12TH MAR. 1945 
Sir Olaf Oaroe: I will consider that. 

CoKPANY OWNED RAILWAY LINBS / 
891. •Kr. '1'. S. AvinMbtUnpm Ohe\tlar: (a) Will the Honourable Member

for Railways· please state bow many of the Indian Railway lines are- still com
pany-owned and managed r

s. 

(b) What are those Ii.mis?
(c) When w�ll the option of uquiring them arise?
The Honourable Sir Edward BeathaB: (a) TwMty narrow ·gauge Railways .

. {b) and (c). A statement i11 placed �n the table.

List of Rail.way Lines owned and managed by Companies 

Railway 
Noa. 

Date qf option 
_ of purchas.e 

Remarks 
Authority empowered 
· · to purohaae

I Ahmadpur-Katwa 
• • 

2 � Sararam Light 

. a1:3.4s or at �e end of every 10 • GoV9mment.·
yeara tbenlaftet. 

12-10-1951 or.at the end of every Dildil'iot Board
• 7 yea.n thereafter. Shaha.bad. 

3 B!Ullrura. Dam� River 31-3-1947 or at th.!' eni of every Goveml'Mnt. 
10 Ye&rll thereafter. 

4 Bara.set Basirhat Light . 15-5-52 or at the end of every· 7 Di1triot Board of 
Pargana.B. 

.Ii Barsi Light. 

5 . Bengal Provincial 

- years thereart-. 
1-1-.1949 or 1-1-1954 or at the end 

of every 10 y8111'11 thereeafter. 
4-1-1952 or at the end of every 7

. yean thereafter. ·· 

Government . 

Diatrlct BQ&rd 
Hooghly. - -

'1 B11khtiarpur-Bihar Light 21-6-1950 or at the end of every 7
years thereafter. 

Diahriot Board 
Patna. 

8 Burdwan-�twa 

9 Darjeeling-Himalayan 

10 Darj�-Himalayan 
Railway Ez:teneiom. 

11 Daaghera-J awalpurganj,, · . 

12 Dehri-Rohtaa Light 

13 Futwab-18lampW' Light 

14 Howra.h-Amta Liglu 

Sl-!-1946 or at the end of «rVery 
lOyeant� 

Government. 

4-5-1949 and thereafter at in, Government:
tervalB of 10 yeare. 

31-3.,-1046 or at the end of every Government.
10 years thereafter. 

31-3-1948 or at the end of every Govel'runent.
10 years ·the:reafter. 

10-11-1950 or at the end of every 
7 y� thereafter. 

31-3-1948 or at the end of every 
IO yeara thereafter. 

District Board 
Shahabad. 

Government. 

Diatrict 
Howrah. 

of 

of 

of 

of 

of 26-3-1951 or at the end of every 
7 yea.re thereafter. 

15 Howrah-Sheakh&la Light 28-3-19�1 or at the end of eve,ry District Board of

16 Jagadhari Light 

17 Kaligbat-Falta 

7 yeara therec1fter. 
n,s.\9.52 or at th!I eni of 0vary 

10 yeaN thereaftsr. 

. � h• 

18 Yather8.'l (Hill) LigM 

31-3-1947 or at the end of every
10 years theriie.fter . 

• l·l-50 or at tJte end of every 5

19 Shahdara (Delhi) Baba
. ra11pur Light 

20 Tezpore-Ba.lipara Light 

years t,hereafter
18-4-1948 or at the end of every

7 yeal'll thereafter. 
1-9-1952 or at the en.cl of every 7

yee.r11 thereaftor. 

Howr�h a11 i Hooghly , 
L:>o'll auth.:irity · with 

previ-�11� !'loinotion of 
the ·Punjab, Gov
ernment. 

Governm�n t. 

�vernment. 

Government. 

Government. 

ltlr. T. S. AvinnbiHngam Ohetti&r: May I know whirt is the last op�ion c,f 
purchasing these Railways? 

The Honourable Sir Edward Benthall: 1952. 
Kr. T. s. Avina#bntngam Ohet.t.iar: What is the aniount of money involved 

in this? 
The B.onourable Sir •dwU'd Benthall: Sir, I require notice of tbi11 ques-

tion. 

II?, K. II. 10lb1: May I ask whether it is not practicable for the Govem
n.e,t of India to acquire these lines befom the taking-over becotnes actually 
du!!? 



STARRED QUESTIONS AND ANSWERS l319 
The JIoDouri.bl. Sir Edward BentbaU: That is- a . ma.tter for. t ~ 

In 1he ~ OfR number of them, the OVtion lies with the District Board. 
IIr. T. S. AvtnuhWnga.m OheW&r: May 1 know wbether .. these twenty 

narrow gauge railwlJys are DlIunly rUll by District Boar.ds '! . 
The JlouOUl&ble Sir :ldwa.rd lBeJlthalJ.:They are :r;n08tly tull. b-y different! 

\ 

NEOESSARY NUMBER .. OF ENGINES 
. 897 .• Kr. T. S, AvinasblUngam Obettiar: Will the Honourable-:. the Ra.iJway 

Member pleulie state:· ' 
(a) the number of maj\ passengeruud geods engines necesse.ry for the efficien$ 

~ D  of the Indian Railways; . '. , 
(h) h{,)W many of thOA{: lire proposed to .. .be manufactured by the locomotIve 

manufacturing workshops -proposed to be set up by Government; and 
(c) foi' llOw many years imports of locomotives will be Ilecessury und when 
~  expect to be flllt:; self-supporting? 
The Honourable Sir Edward Benth&11: (a) and (b). I presume tbe Hon-

-<nll'uult· MNnbe)' is referri:ng to the post-wa,r period. The number of engines.' 
neCt'st'8'1"Y for the efficient running of'· the Indian ~  is dependant upOIl 
the traffic offering and & precise Bnswer is therefore difficult until the ~ t t 
of ill.UuRtrilllitiutioD, road transporl development and alJother relevant. factors 
affecting thE; probable load are taken into consideration. Estimates of the. 
reQuirements of new engines will thtH'efore ha\'e to ~  revised periodically in 
accllrda.ucp with the forward position. The' position HO far. as it c:1.n be foreseen . 
-today iR Ret out in paragraph 6 of lily speech when introducing the Railway 
Budget for 1945-46 The initinloutput of the locomotive huilding' workshops 
'at Knnehr.aparu: aud t:)illghbhum is estimated to be 120 locomotives a year, 
which is awroximately two-thirds of t.lw demand at present. expected. Con:. 
,siderutiori is being giVf\Il to t,hp. question of a third locomotive building work-
tihop -

(C) The date when InDia will he independent of imports of Bngines depends 
U[I(J::l the demand, for locomotives, the progress made in the locomotive build-
mg shops now projected and the ability to construct in Indill Ruch specia( types 
: ~ electric or diesel electric lo(;omotives, 

1Ir .. T. S'. AviDaShillng&m Ohet,tla.r: Do I take it that uppro ... -..:imutely 120 
~  wIll ~ ~t  ill India in the po§kwar period, which meana 

two-tbll'd of Indl8 51 Heeds? Have I understood the HODoura.ble Member cor-
rectly? 

"The HODourable Sir :ldward Benthall: Yes. 
Mr. T. S. Avillaah1Ungam Ohettiar: If thl\t is ~t  he must have made 

80m", estilJlate on some ~  On tbat bllSis wha.t is the number of passenger 
and goods engines that t.he Indian Railways require? 

_ The Honour&ble. Sir Edward Benthall.: The estimate is an ~ t  one. 
and 8'11 I expla.ined in my Budget speech, the engines which we have ordered 
<luring the war are goods' engines although they can be used ~  passenger 
serviees. We have not ordered fin)' Rpecial pRBsengprengine&. Therefore pro-
bably the majori!.y of those which will be built in- the workshops will }nitinlly 
be pfl!:;senger engInes. . -' _ 

Mr .. 'Y: S; AVinllbilillgam Ohettiar: If I may remind the Honouruble 
Member it ill in pursuance of his suggestion that I have put these supplemp.ntary 
questions, and now he again does not ~  them. It is rather strange. I 
want to know if the Honourable Member eRn prepare an estlrnate in the normal 
state of thing'!' and let us know.how many _ muil passenger uncl goods engines 
~~~~  ' . 

The Honourable Sir Bdw&rd Benthall: I have answered that rather fully. 
lIIr. N. M . .Joab1: Indi\l- being dependent in the ma.tter of engines, may I 

ask t,he Honourable Member whether the Government of India is proposing 
to standardise t,he gauges of railways in India> in order to have one standard' 
or gauge for Railways? 

A 2 
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!'be Bo!lOU&bl.iJr .4ward atllUla1l: That bardl)' arises out' of tbis qUY· 

tioD. 'The .tandardiution . • . '.. 
JII.PrtIldeDS (The Honourable Sir Abdur Rahim): That doea,,,not arIse ~  

of th" question. Next questiQll.· . . 
NlHmSIUBy_NUKBD 01' WAGONS 

898. -Mr. '1'. S. AylpllhtHnpm ~: Will the HonouraLle the Raih'&7 
Kember ~ state: - - .... . . . 

. (8) the 'number of wagons necessary for the effiment workiDg oi lncUsn, Bail· 

~  how many of t ~  are being manufactured ~ India and, how mapy 
imported; and . '. . , ' 
• (c) what will be 'tbe estimated number of wagons needed in the postr-war 
period snd wbetber any attempts are being made to make the manufaQtore of 
wagons self-sufficient for the needs of the Indian Railways?- . 

ft. HOIlour&bIe Sir .4W1ld Ben\haU: (a) and (1;). -It is ~  thd 
'he number of wagons referred to in paragraph 7 or my ~ introducing th. 
Railway Budget will, if delivered to schpdule. be adequate for the ~ 
working of the Indian railways' under tlie expected wartime load. The etate· 
ment also ga;ve the numbers to be .imported and to be manufactured in India. 

(c) In 811HWer to the first part of the question, I would refer the Honoura.hle 
Member to the reply already given to part (a) or his starred que'stioD No. 897M 
As regard. the !'Iecond part. it is anticipated that wagon building firms will 
be in a position to make India self·sufficient for the needs of her railways of 
aU"gauges in the post-war period. . 

Kr. T. S. Avm .... UfDpm 0heW&r! In reply to my'last question the Hon. 
ourable Member said that the number will depend on various factors. Can 
he give me any a.pproximate number as he pas given about the engines? 

The Boneurable Sir J:dwald /Benthall: We h8'Ve not made any definite pro-
gramme for postr-Wllol' orders, but we hope to keep the wagon.buildiIig .firm .. 
full of orders. When I say 'full of orders' I mean we hope to keep. t.hem occu· 
pied with orders at least at the pre· war figure. if not greater, and in any case 
I am satisfied that the Indian wagon·building 'industry will be able to take 
carP. of all India's requirements of wagons .. 
, Kr. '1', S. AvlDaBhUingam ~t : .What portion of the Indian w.agolls are 

manufactured by the railway workl!hops? 
The Honourable Sir Bdwa.rd Benthall: None, I think. They are all built 

by the different firms. . < 

Kr .•. II • .JOShI: I'P- view of the fact that. the Hon.9l1rable Member himself 
-has referred to the fact that the supply of wagons depends upon the different 
gauges, may I ask him llOW whether he is proposing to st.andardize the gauges 
in India? 

The Honourable Sir Kdward Bent.hJ11: As I have said. that does not arise 
Olit of this question, but the wagon-building firms can build either meter gauge 
or broad ~  wa/lons according td requirements. 

Kr. President (The HOllourable Sir Abdur R&him): Next question. 
1'rM:Bn CoNTROr, 

. 899. *]I[r. Kann. Subedar: (8) Will. the Honourable toe Supply Member 
., please state' when timber control was mtroduced? . _ . . 

(b)- Is it a fact that ali a.vailable quantities of ·timber were fr;zen" 
(c) Have they all been purchaRed for the milit.ary?', . 
(0) Am all new sourceR of f.imbeJ· taken up hv Governmen't or i!'l II.nvthinO' 

left for the civil popultition" " , " '" 
. (e) If so, in what manner !s the requirement Df the civil population permit-
ted t<'l h" n'tpt? . 

(n WhAt. iR thfl meth6(1 of timber control? ' 
(g) Are ceiling price!! imposed? 
(h) If .so, how do t.hey C'ompaTe with "prf'-war price!'l? 

~ 
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. (i) What is too total amoUnt of increase in the t ~  production in India 

from fore&ts of the Central Government, forests of the Provincial Governinente. 
and forests of Indian States? . . 

The JlDDourab1. DeWaD Babaclur 8lr A. B.amaawam.t Kud.aIW: (8) There is 
no offieial general timber control. Owing, however, to shortage 01 railway 
transport for Ihoving timber for military Gnd essential eivil purposes, most of 
t.be Provincial Governm.ents have. at the request of the Centnl Government .. 
issued orders restricting the movement of private timber by rail except under 
pennits. issued by the Provincial Forest Ofticers. The only special control ordl'l' 
ihat has been issued is contained in the Supply Department's notification No. 
S8/817, dated the 8th January, 1945, which extends only to the Presidency "wn of Bombay ftnd applies only to timber brought jnto the port of Bomba;, 
from other parte on the west coast Of India: . 

(b) No. . 
(c) l'he question ~  not arise. 
(d) All the timber 1S not purchased by 6ov60lIllent. The percentBP-

varies in dilfer.ent. parte of India. In ~  U. P" Government purchases amoUDa 
kl 60 to 70 per cent. of the ~  avaijable, whereas in other Provinces, anel 
States the ,verage is 30 to 40 per cent., ... _ 

(e) The civii population obtain theit l'eq\lirements- from the tiade in tbe 
usual way. 
. (f) 1· ';'uuld refer the HOnourable Membl'r to answer to part (a) of the que&-
~  

(8) There is no official general price control on timber. 
(h) Does not arise. 
(i) No detinite figUl'es are available. 0 

Prof. If .. G. :aup: Have Government eared to Setl that this war time 
denudation of our forest wealth is not cad\Jing serious inroads into the economy 
or continuity ·0£ the forest we2flth of this counilry? 

The Bouolllable Dewan Babaclv Sir A. B.amuwaml JludalJar: I understand 
that the Department represented by my Honour,able friend Mr. Tyson IS taking 
full onote of this fact and .taking adequate steps towards it.. 

1Ir. "11 Snbed.ar: Will Government consider the acute shortage of timber 
for civilian population and would they consider methods of relieving that? 

The HODourable Dewi.D Balladur 8.lr A. B.amaawaml .. KlIdaUar: Yes, subjeo' 
to war necessities. . 

Prot N. G. Banga: Is it not a fact that the Adviser for Forests, Mr. 
Howard, has ei:pressed grave concern about the inroads that are being cau1l6Cl 
by war time destruction of this forest wealth? • 

Ths Honourable DewaD Balladur Sir A. Bam .. wamt Kudallar: I understand 
it is not a fset.; and I read it somewhere authoritativelY' stated that· not more 
than [5 pel' cent. of the existing timber has so far been removed. 

PBoGBlDSS ~A B A  lNnusTlUlDS 

900. ·Xr. JIam& SlIbtdar: (a) WiH the Honourable the Supply Member 
please state what progress has beeu achieved in India during the war in metal-
lurgica) iudustries, pRrticularly in non-ferrous industries? 

(b) How many new factories have been set up? 
(c) ~  of them were set up with direct or indirect GovEl;mment help? 
(d) For how many of them have Government 8'B8isted in securing material 

plans or technical personnel ~  which are these factories? • 
'!'Ile KoIlqarlble Dewan tBahadur SJI' A. Blmanaml KllclaUar: (8) It is only 

poeaible to indicate the main lines of progress. In the steel industry, pro-
ductivt! c"Pacity has been very greatly expanded during the war and man" 
IleW types of steel and high grade produotR have been produced for the firri 
lime in India, such &s wheels, t.yres and axel8 made from Indian acid OpeD 
laearth steel manufactured from Indian raw materials. In the non-ferroua 
iDd\lltry ~  production of antimony, lead and aluminium from Indian one 
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has been t ~ Tin RIIlelting. hOlD imported ore haIL also been started. 

, Considerable progress Ms been made ill the field of prooesaed,uon-ferrous 
metalll where practically no production existed before the war Rnd ·In·dia now 
produces sheets, strips\ w.ires,. l'Ods (rolleda.nd drawn) and tubes and other 

. non·fel'l'OlIs sections. Finally the alloying of non·ferrous metals and the re-
finement· of scrap to speoification ha.ve been developed by new firms. 

(b) Ignoring small firms with little or no equipment, some 2911ElW factories 
have. been set, up in the non·ferrous industry. -Additional plants have been 
iustalled by six old non· ferrous concerns and by eight pre· war steel concerns. as 
well os at 2 Ordnance Factories. . 

(c) All the new factories received some form of· dil'eC't or indirect. aSllistanoe 
from -Govemment. I 

(d) A statement- is laid on the table: 

Statement 

AllsifttanCf' ha.II been ftiven to 16 'firms as fo11o_: 
I. Aluminiwn C'oMpOrt\tion of India Lhnited 'CAloutta 
2. Mia. TaM tron aiul-Steel Corapany. . . 
3. Indian Copper Corporation Limited. ~  .. 

4. M/", Veneat& Ltd., Kamarhatti . . 
5. Mis. Stet'} Corporation of BengaT , . 
6. M/t<. J. K. lTon a: Steel Company;('awnpore 
7. MIl!. Sineh Engineering Company 
8. Mis. Mukand Steel Works . 

, fl •. MIa. Hume Pipe Company. Bombay. 
10. MIs. National Iron &: Steal Company. ' 
11. M!p. The My-pore Iron a: Steel Works 
12. M/a. National Rolling MilIa. .. 
13. MIR. NAtiOnAl Tube M81lufactming Company 
14. MfR. Indian Steel & Wire Produotl!. . 
15. MIs, .. Temco 

}
Materi&lF. plant and te<'lmic&1 
ptll'tlonnal. 
A.B8istanee in erect.iug, .81 

refbirng fumace. 

Matt-riah. and Plant. 

.}Plan!f' 
'. Technical per&onnei. 

Prof. If. G. Ban,.: From · .... here do the Government get the raw material 
for ttla tin? 

!'he BODourable Dewan Bahadur Sir A. Bamaawami K .. daUar: I should like 
to have notief: of that. 

. JIr. Muu Subedar: Miry I know if Government will give an assurance to 
thiS House! that ill the case of non-ferrous metals, for security reasons, Gov-
t'rnment WIll see that every one of thelte factories which has been set up with 
t ~ t ~  8S the Hon'ourable Member said, will not be permitted to go 
dow!l lmmedlatt'ly after the war? . 

ft. Beaourable Dewan Babadur Sil A. ltamuwamt Kudaliar: I do not 
think Government (·ttn give any aNBurance that every one of thesefactoriea 
set up during the war will be given assistance. It depends ~  the ~ ~  
efficiency and capacity of, t{1e firm; but Government are serIOusly consldermg 
if steps 'might h&ve to be taken to safeguard them during the transition period, 
during which time, industry will take sh'ps to improve their quality. their 
technical establishment. and above all their machinery, sfUlr which I hope 
according to the best ad vices that I have received that there would not ht' any 
sanous 'question of their'-heing unable to compete wit-h the best products from 
overseas. 

lit. K.a 81lbedar: Will Government see ~ t India is not short of these 
materials in the event'of another WAT and they are not sent out for aecurity 
purpolies and will. ',. .. 

Kr. PnIIdelit (The Honourable Sir Abdur Rahim): I do not-.t.b;ipk we neea -, 
e()Dsider now Rbout t.he next ,,",r. 

Ip. If. S. " • .."RioP'" CIl.ttlar: M",v Ilmow if the OOTel'bment win cotto 
Bider the adVisability of ~t  all non-ferrous scrap from. belnlt export94 
from this country?· . 
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'!'he B D ~ Dewan 'Ba.ha4ur Sir A. Bamuwamt Kuda1iar: At prt'sent 

t ~  is no question of exportillD' anv metals from "1.:- cOuntry· . 
t901* • - ~ • . II£UlII • 

B ~ A  RECOGNITION OF N?&TH WE8'l',EBN ~A A  ACCOUNTS UNION' 
902. JIr. Lalchand Navalrai: WIll the Honourable -Member for Railwa.'.'s 

be pleased to. state: .. 
(a) ~  it is f) fact that the North Western Railway Accounts Union 

was recogntzed ,by, the General Manager; North Western Railway, Lahore; . 
(b) whether It IS a fMtthat this recognition was w.ithdrawn; if so,. ~t 

reasons; 
(c) if for misbehaviour, whether the Union Executive was chargesheeted; if 

n:lt, why not; . 
(d) if 'the recognition was withdrawn for the so-called merger talks of Unious 

011 the North Western Railway, whether such a recognieion was withdra,wn 
from other Unions, such as North Western Railway' Recognized Union; if not. 
why the Accounts Union was differently dealt with; 

, (e) whether it is a fact that the North We. stern Railway Accounts Union 
has protest.ed against the withdrawal of their recognition; if 80, how "the same 
was disposed of; whether, the Railway Board also considered the matter; if 
so, with what. result's; and' ' 

(£) whether it is a fact that 'the Accounts staff 8_re asked to refer all tt ~ 
pertaining to their Department even of general nature through or to ,theU' 
.Chief Accounts Officer acting BS a Principal Officer of North-West·em ~  
Agt!llCy; if 80, how Accounts ~ t  ~  ~  of any redress of grlevances 
in the-. absence of non·recogmtton of thelr Umon? 

-'!'he BonQura.bleSir Bdward Bentlla11: (8)" The North Western Railwa.y 
Accounts Union was recognized fonnprly by the Financill'l Adviser and Chief 
Accounts Officer, previously known as the Chief Accounts Officer. North 
Western Hanway, and not by the General Manager. 

(b) to (d). The Union lost its identity by voluntarily merging into the 
,United Union. As regards the latter part of part (d), the u'nions, other than 

/ the North Westt:>rn Railway Accounts Union, constituting the United Union 'Were 
not previously recognized. The North Western Railway Recognized Union did -
'not join the merger. 

(e) ~ t Rre infomled that suhsequently, the Accounts Union Reced-
- ed from t ~ United Union, and then raised the questioll of its recognition. 
They were advised b)' the Railway Administration to consider, ion consultation 
with Qther .. Uniiins, the possibility of combining into one Union with branches 
at large stntions. As -regards the last part, the RailwRy Board have -not yet; 
had ally occasion to consider the -matter, and the question will only ~  if 
and when a representation is submitted to them agmn!;lt the final deci!lion of the 
Administration. -

(f) Accounts staff, like ot.hel' railway staff, represent their grievances through 
t·he usual official channels, while tbe existing lmions rp.cognised by the North 
We!>tenl ~  p:ovide for the refresentatioll of all stRft. including Accounts 
staff. Non-recogmtlOn of the North{'4Nestern Railway Accounts Union dOes not, 
therefore, place the Accounts stAff ~·t uny diiladvantage as compared with other 
staff. _ " 

JIr. IAlch&D.d. lfavalral: May I' know if the hends of the other Unions are 
non -officials ? 

'!'he KOD.ourable Sir Edward aenthan: I should require notice of that 
·(IIJestion. -

Prof. 5. G. ltaDg&: HM the United, Union ~ recognised? 
'I'll. BOD.0111'&b1. Sir Kdward Benthall: I thiQk there are three unions recog-

nised and I believe that is one of them. . . 
Prof., •• 0.. ltanp: Are all the office-bearers of these three Unions 

etnp!oy.aes of the Raijwaya? ' 1 
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t ·~ Sir ZclwllCl BIIlUlJll: I ,hall requir6 notice of. that t ~ 

~ two members of the Accounts Staft, which is the staff conceme! are 
oftice-beare,. of the United UDion. . . ' , 
lIulLDIs ,U80JUlBD AS WIBlILBSS OPB1U..TOBS Olll' BBlII'GAL AlfD A8SA.JI· B...n.WAY 

t908. -Mr.· ~ t HaaalD 0Jt0ndJII1IIJ: (8) Will the Honourable 
Member for Railways be pleased to state if it is Q fact that the number of 
Muslims absorbed wall short of communal quota in the newly created posts of 
~  Operators on the Bengal and Assam 'Railway in the yea1'8 1943 aDd 

1944? . 
(h) If the reply to (a) is in the t ~  will he be pleased t.o state· (i) the 

number of posts, and (ii) the number of the Muslims and nDn-Muslims 
sbBOl'bed? . 

te) Is it ~ fact that two Muslims were re.\'erted ignoring the deficiency ill • 
the Muslim quota? 

'ft. BCJiJlCRIr&ble' Sir MWVd .lJltball: (a).rrhe question of applying the 
cDmmunal reservation percentages for Muslims ,to the posts of Wireless Operatol'B 
on toe lJengwl and Assam Railway does not arise, as these' poet!' 't\'ere, not 
filled by direct recruitment. • . 

(b) and (e). Do not arise in view-of the reply to part (a). . 
lIusLDI A.PPOINTIID AS WIBJILII88 SuPUVISOJrf ON BOGAL AlfD ASBA. R&n,WAY' 

tICK. -Mr. ¥1lhamIDI4 B.v_ta. OhoIuUl1llJ: (a) Will the Honourable 
Member fDr Railways be pleased to state if it is a fact that in the -newly 
created posts of Wireless SupervisDrs .on the Bengal and Assam Railway in the 
vt"tlr 1944 Muslims were not given their due quota? 
f 

(d) If the reply to (c) is in the negative, will he be pleased to state the 
number of all the SUpen'iSDrs WhD were taken BS stated in part (a) above? . 

(c) Is it a fact that all the Muslim Wireles8 OperatDrs p0S6esB the reqUlslt,e 
qualific.ations for the said posts? 

(d) If the reply to (e)';'s in £he negative, will he be pleased to state the 
GualificatiDns of the Muslims and non-Muslims who were not made Supervisol'S 
8!ld .of those WhD were appointed Supervisors, and why? , 

'!'he B.oIloarIIble Sir .award BeJlth&1l: (a) The reply is in the affirmative. 
1 understand that there were nD Muslim candidates for the post of Chief Wire-
lei3 Inspector and of the two Muslim t1pplicant6 for the post of Wirel". 
Inspector, only one presented himself at the interview Bnd was not found 
suitable. 

(b) and (d). I lay 8 statement .on the table of the House giving the rstults 
of the advertisement and ~  by communities . 

. (c) Government haVE! nD information but apparently they could have applied 
for the posta advertised. . ' 
~ doroiug 1M number oj ea1ldtdotu who ttpplW for 1M poIft6 of OhMJ lVWek" ~  

. OM wireIeu rAOfI«IItW. aftd _ -'«:led. _ 

Number of applicationl 
Kamber t ~ for ~ 

II 
9 

1 11 83 l! 
1 1 'II 32 J 

1 -
1 

31 
31 

Namber ~ $urned up (or inMni_ 6 1 .,., ] . . 1 • . 28 
Kumber IltlleeteIl 2 . . . . • . . . 2 6 " .•. • . I 
Kumber otreftfd ~ • . 1 . . . . . . . . 1 • . • . . , 

!lDlwer to MI. 'iiiWiOD wa 011 L &1)1. the qa.ti_ iietiii ~  



(STARRED QUESTIONS AND ANSWERS lU. 
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t906. -.,. Muhammad B1III&i!l OhOlldh1ll'J: (8) Will the Honourable Mem-
.her for Railways be pleased to t ~  t ~ is a fact that Muslims were no' 

~ t  to the advertised posts of Cipher Operators on the Bengal and Assam 
llailway in the year HJ4'( according to their quot/\ gi.en to that Railway 
Adminijltratioll ? 

(b) If the reply to (a) il in ~t  will he be pleased to state )he 
number of t,he Muslims Ilnd non-Muslims who were appointed as stated in part 
'(a) above? 

The JIoILOgrablt Ilr .dWlld "ntb.lU: (a) The reply is in the affirmative; 
suitable Muslim cal1didates were not available in sufficient numbers. 

(b) Muslims a,' Nog-Muslims 27 , 
l(UIlLDlS .&PPODTIID.&8 RADIO, cum WIBIILBS8 MilmuNICS ON BJDNOAL AN» Ass .... 

. '. R.lILWAY 

t906 .• Jlr. KuJtNDmad 1l1lllaiD Ohoucih1UJ: (a) Will the Honourallle 
Membp.r for }{ailwRYIi he pleastld .to state if it is Ii. fact that Muslims were 
'Dot appointed according ,to their quota i'h the advertised posts of :Radio Cum 
Wirelet'!! Me<:hauics on the Bengal and Assllm Railwsy in the yeori944? 

(b) If the reply to (a) is in the negative,' will he be pleased to state the 
Dumber of l\JUf;lims and non-Muslims appointed as stated in part (a) ~ If 
tt-.e reply to (8) is in the nffirmative, what are the reasons therefor? .. 

. TIle BoDourablo Sir lIdward Bentlbl1l: (a) the reply is in the affirmative: 
(b) Only one Muslim candidate .applied and he was absent at 4;be interview. 
MUSLQlS '&PPOINTED AS TELE-PluNTER.'l ON BENGAL AND ASSAM,RAILWA.Y 

. t90T. -llf •• ~  Euua.in O}loudhury: (a) WUI the Honourable 
Member for llailways be pleased to state the number of Muslims and non-
Muslims who were selected in response to the advertisement for tele-printers em 
the Bengal IJIld Assam Railway in the ~ 1944? 

(b) Is it /\ fRet that Muslims' case went by default? 
(c) Is it a fact t.h:lt advertisements were made in such terms as to 

exclude Muslims? 
(d) Hmv is ],)'llJ!;1im quota propOsed to be filled ir1 tliere? ' 
TIle J[oaourable Sir :ldwant ;8en\hl!l: (a) Government are informed that 

in "lew of subsequent arrangements haVIng been roached with the Post and 
Telegrn.phs Department regarding the maintenance of tele-printer equipment, re-
Cll'Uitmept to the advertised vacancies of teleprinters was abandoned. 

(b) and (d). Do not arise. 
(c) The reply is in t ~ t  

REvERSION OF MUSLIM DIsTRIOT TBAIN CONTBOLLlIIBS (C.u.oUTl''&). BIINO.&L ..uD 
• ASSA)[ R.lILWAY 

908. ·Halee ~ Muhammad l8mail Khan: (a) Will the Honourabl. 
Member for Railways. be pleased to st,ute if it is a fact that in the ·Calcut,t. 
District, Bengal and Assam Rnilway, ill the Jt!ar 1944, Muslim District Train 
Controllers in the Scale of Rs· ~  who pOllses!lcd the following ~ .'" 
fi0ations were reverted to the posts 01 Section Controllers: 

(i) passed a.ll the departmental examinations, . 
(ii) completed all the theoretical and practical t.rainings in'the transportation 

,ide, 
(iii) worked all District Train Controllers for abo'f' three years even during. 

the war without any blame, and 
(iv) approved R8 Distriot Train Controllers by the Traffic' Selection ~ 

mitteea? ' .. 
(b) If t,he reply ,to (a) is in the negative. will he be pleaaed to !ltate tb. 

number of Muslim Di!ltrict TrAins Controllers in the CRlcutta District in th& 
year 19« who were reverted subsequently, and the number of those Non-Muf11ims 
:who replaced them? . . 

(e) 18 U a ~ that no enquiry was made ·before the rever.ion of Muslims? - .,. ADlwer to thil qaMtiou laid :lD the table. the qu.tioner beiDIt aba_to . -. 
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.. J'he Bonourable Blr Edward .enthall: I have called lor the information and will lay the same on the ta.bJe of the House in· due course,' . 

'Must.Jx SUPERVISING ASSISTANT STATION MASTERS ON BENOALAND ASSAM RAILWAY 

~  *Hajee Ohowdh11l1 Muhammad Ismail Khan:- (0) Will the Honourable 
-Memher for Ruilwuys he pleustld to state the number of :Mus1irns and non-
Muslims on the posts of l:;upervising Asr;;istant Stlltion Masters in February. 
194!i, 011 the Bengul und Assllm HuilwliY;> 

(b) 1s it Ii fact that t~  is an inadequute rl'presentution of MUlIims ill 
t,his category, .if 80, what effol't has been made to make up t,he Muslim quota? 

'!'he Hono.able Sir Edward Benthall: (a) I regret I eanriot undertake to 
collect the information under present conditions, 

(b) Govennnent. have no infOl'mation, but no percentage can be rese .... ed for 
Muslims in' this category, as it, 'iF! not open to direct recruitment. 

JIr. Muhammad Nauman: Ma.v I know if there is nobody in the administra-
tion to look nfter the eOHI1IHlIlal percent.ages? " 

The Honourable Sir':ldward Benthall: Yes, &ir: 
JIr. MuhaiDmad Nauman: Do t.hey not. send any report t{l.the Railway Board 

even for ~ year-? 
'!"he B ~  Sir :Edward Benthall: Regularly. 

_ Mr. MuhammAd Nauman: Why'-cannot the Honourable Member get 11 
statement. of that fact? Probablv it ruust..J>e in &the office 

'!'he Honourable Sir Edward Binthall: I Q,rn not prepared to Q8k for this large 
amount of detail under present ('onditioni' when t.he l'Rilways, Qnd particularly 
this railwll:', in question, are at war. . ~ 

Kr. Muhammad. Nauman: Does the ~ t t  section of the nailway 
Board get this detailed information ot' not? That is the point. 
-, The Honourable Sir Edward Benthall: No; not AS a regular thing, 

lIr. Sri Praku&: Is there ~  communal . proportion maintained among 
th()!:<e who are in charge of ('Omilluna 1 proportions? 

1Ir. Jl. A. Sathar K. Buak Sait: Mav I ask mv Honourable friend-he S8id 
that he gets a report from the officer ~·  is looking after these. ~tt ~ 
whether he will-kindl,v make thllt report available t.o Burh HOMurable ~ 
8S ask for it? 

The Bonomaltle Sir Bdwanl .entllall: Ko; it is u confidential report to tht; 
Board; but. as the Honourable Member knowR, the general statistics are pub-

~ each year, and it ~ the functiOll of the Home Department ,to see that 
the _recruitment percenta'l'es are -fulfilled. In the case of the MU91lln commu: 
nit" they have beeu fultillt'd with a tleficiency..of 1 per eent. 

·1Ir. Muhammad .auman: 1'he queRtion is about these recruitment,s which 
pave taken ~  through the Department indirectly, ~  

The Bonourable Sir B4,Rd Benthin: I do not quite follow, , 
~: PreIIdent (The Honourahle Sir Abdur Rahim): Next -question. 

REVERSION OF CERTAlN MUSLIM SUPlCR\1:SINO ASSISTANT STATION MASTERS O. 
BENGAL AND AsSAM -RAILWAY 

910 .. *Hajee Ohowdhury Kuhamma(i"Ismall Khan: (a) Will the Honourable 
:Member for Railways be pleu.,;ed to state if it is a fact t~: t  t~  Hengal ~  
Assam Hailwav Muslims who wete prollloted ·us ~  ASSistant StatlOD 
Masters by the District ~  8uperinte,ndent, Kutihar, ill t ~ month of 
Seytemher, 1044, nre now- bemg .I'everted Without [l,ny {nult of theirs? .. 

(b) If t)1e reply to ~  is i,n t ~ neg.ativ,e, , will ~ be ~  to state the 
established charges or. dlsquallficatlOns Juatlfymg theU' reVerSl?n? 

(c) Ii' it a fact that the promotions were made unconditionally? 
(d) Is it a fad that the non-MllslimR junior ·to t.hem are now required t6 

replace tllem? . . ~ 
. - (e) If the reply to (d) is in the negative, will be he pleased to a\nte the com-
parative seniority? 
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The JIonourab1e 81r:ldward Benthall: (It) to (e),_ Government are. informed, 

that. one Muslim holding the post of ~ category which is no' 
the avenue of promotion to the post of the ARsistant Station. Master-was tem· ... 
porarily promoted by the District Traffic Superintendent, Katihar, as Supervis--
ing Assistant Station Muster ill 8eptembet;., J944. He was replaced by an 
employee selected by the Traffic Selection Committee held in October, 1944. 

Ifr. Muhammad Nauman: Was he givell a chalice to appear there and to· 
be _ t'ondenllled for this purpose? 

The Bonourable Sir Edward BeJlth&ll: I shall answer that in the next ques-
tion. . _ 

IGNORING CLAIMS OF RECOMMENDED MUSLIMS OF KATIHARlIY TRAFFIC SELEOTION--. 
~  HEAD OFFIOE, BENGAL AND ASSilI RAILWAY 

911. *Bajee Ohowdhury Ifuhammad Ismail Dan: (a) Will the Honootable 
~  for Hailways be pleased to $tate if it is a ~t that, on the Bengal, 

and AS!;HIlI HailwH)', l;eniOl', qualified and efficient Musliml:i who were tried Ilnd 
re('oinwellded :lIS ~  AISSisttlllt Station Musters by the District Traffic 
SlIl.eriTltendeilt, ]\atiliar, were IlOt. ~  fo\' intervie\\' and examined by the 
Trnflk SelectioJl Committee Hend Office, Bengal and Assllm Railway, on the' 
31st October. H144? What wer.e the rcuflozn; for not allowing them to appea.f· 
bl,fore the Selection Committee. referred to, on the 31st October, 1944? 

(b) If the j'eply to (a) iii irr the negative, wile he be pleased to state the 
DIlUll"H' M ]\I uslims -from Katihul' ~  by the sai<i Committee? . 

~  Is it 11 wet thut the SHill!' Muslims were asked to a.ppear before the 
Trnffie Selection Committee for the posts of .Junior Transportation Inspectors. 
on the 27th January, 1945? If so, why? . 

~  Sir Edward ~ t : (a) I understlind .that one Muslim,' 
Cre,,'-in-Charge, referred to in the reply to Question No. 910, was not canel 
for ilJterview owing to the fact that the PORt of Supervising AssiFitant Station 
MII'i!ter is not· "the avenue of promotion for a Crew-in-ClJ.arge, . 

(b) No ~  were ~  from Katihar. 
(c) The Muslim ,Crew-in-Charge referred to in the answer t·o part (a). was-

SCI clIlIed, , a8 the po!'t 'of J ~ Transportntion In!'peeto)· was within his avenue-
of promotion. 

IONORIXG CLAIMS OF MUSLIMS BY TRAFFIC SELEOTION COMMI'l"l'EE, HEAD OFFICBt-
BENGAL AND <,\SSkM -RAILWAY , 

912. *Jlajee Cbowdbury Ifubammad. Ismail Khan: (a) Will the Honourable-
Member for Hailwnys be pleusl'd to state whether on tht· Bengal and Assam 
Railwa:v in the :vear 1944-45 IVfuslims were not examinerl bv the Traffie Selec-
tiOA Committee ~ t tbe Head Office in the SHme manner M' lion-Muslims were 

_exHminecN'or the different ~t  controlled by t~ Mid Committee? -
. (b) If the reply to (11) is in the ~t  will he be pleased to state (i) the· 

:numbel' of meetings of t·he_ Traffic Selection COInmittee held during the said 
~  (ii) the )HlnleS of -tbe posts for wbieh sele-ction was made. by the TrRffi() 

St'lection Committees,(iii) the number' of the Muslims and' non-Muslims 
eXllmined und (iv) the number of the Muslims nnd non-Muslims selected,? 

(c) Is. it II fnd thnt effort.s !lrl'. made not to recomrilelld Mnslims ~  to 
the qU,ota of 45 per Cfilt. from distrit:t for any selet"tions to be made by the· 
CommIttee referred to above? If so, wby? 

The Bonoun,ble Sir 'BdW&ld ',Benth&1l: (8) No differential treatment'; was -
accorded to ani particular community by tbe Traffic Selection Committee a1i 
-thfl Head Office of t,he Bengal and Assam Railway during the year 1944-45. 

(b) I lay 'on t ~ table of the House a statement giving the - required· 
infonnation. . 

(c) Government have no reason to believe that any, discriminat.ion is show.'l •. 
I.would; however. remind the Honourable ~  that promotions ant no'·' 
mRde on cOl.I)munal considerations and thepercell.tage referred. .. to by him, 
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'ftlatea to the reservation for Muslims in direct recruitment to .ubordiaaM 
-aemaea, , 

Date of 
eeJe.Qtion 

PartioWaI'8 or poets -t· Candidateeinter· _ viewed 
"" Non. I Mii8liiii 
~  

Candida_ aeleo· -
tec\ 

Non. \ MusliM 

-_.- -"'-- -------_._--------------_ .. _------------
·J}·}·1-944 

:31-·5·}944 
:11.1 INj 

2-6·)9« 
.:24·7·}944 
.6·)0·1944 
:20·10.1944 

. 31.10.194. 

:lO-}·19.5 
:'1·1·1945 

Heed Clerk Wire ~  • 
Guard 'n' cu S; ll, lim .) 

CIaaa'A',' P 
G. Y.S.R. 
G. B. '. 

Jr. G. 8.. . . 
Sr. Inspector, W. and W. 
Jr. Il1IIp8OtOr,W, and W. 
Traina Clerk ' E ' Clue 
Head Inst.ructor, CA Training 
School. 
Tele. In.peetor . 
Signaller Bpi. C1M8 
S. K. (Spt) . 
Shed Inspector . 
C. I. . .• 
Traoor Clt.rk . . 
Office Clerk • E • CI&lJ8 
AlIRtt. C. I. 
Tracer . 
YardMaster . . . 
Yard Inspector (AB8tt. Y. ]f.) 
ARlIt'. O. Y. S. R. . . 
O. S. R. CI888 • A ' L 
A. O. ~  R. CIaBS • B' J I 

~ tt  IlI.IItructor (B. S.) and 
Claims..1nst.ructor • 

T .. I.. . . . 
g. M. (Imp.) Clallll ' B • 
A. S. M. (Imp.) . . 
Y. F. Clus • C • 

, S. M. (Sp!.) 
Clerk • F ' Claes 
T. C. Spl. CI&lJ8 . 
lid. B. C. . . • 
P __ nger Ouide/!sDA 
AlIIItt. C. J. • 

7 
2 

. 2 
4 
I 
1 . 
" 4 
2 

1 
1 
5 

II 
74 
14 
19 

2 
2 
tj 

9 
9 

11-

15 

17 
12 
21 
9 
2 
1 
1 
1 

17 
77 

18 
5 
1 
1 
I 
1 
8 
7 
3 

1 

3 

9 
5 

4 
24 

2 

2 
} 
1 
1 

, 3 
2 
2 

1 
3 
6 

39 
6 

14 

I 
II 
9 
I 
7 

12 

17 
12 
20 .. 
II 
1 
1 
1 
5 

23 

1 

1 

13 
6 
1 
1 

2 
1 

1 

S 

9 , 

-------------,,---
93 210 

i.a. 23 per i.e. 21.06 per 
cent. cent. 

JIr. ,Kvbammld •• UJDID: Is it nOt a fact that in this case Muslims were 
not even asked for. I referred that- matter to the Honourable Member through 

:.:a Jetter from Calcutta..· 
The Boaoarab1e Sil :Edwad Blnth .. : I-am not aware of that; 
Mr. KahaJDmld .aam&D:1 wrote a letter aad in reply I was told ., 

-.the matter will be looke.d into. 
'!'be JIoIlom:abIe Sir Bdward BIJl\haU: I receive a great number ~  letMn 

-on these subjects and I cannot recollect this particular one. 
__ ..Kr. K.lmmad "11ID1IIl: Things have not improved and that is why we 

~  to bring up this matter again. 
FtTBL EcoNOMY OM RAILWAYS 

911. ·Shrtmat.t E. Badha Bu SlIbbc&7an: Will the Honourable the Railway 
·Member please state: 

(a) the ,teps. taken by the Railway Administration for fuel economy; 
(b) if Government have a definite scheme for fuel ,econom1; and, If -, 

... bether Government 11'111 place 8 copy of it on tbe table of the House; 
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...... (0) . if it il,)\ facJ. that a special Department in charge 6f new ,officers h ••. 

DeeD. created ~  all Railways to ~  with tihis question; and, if 50, the number' 
of"iihesE! ofticera and. their salaries and the total expense. of this Department 
on each of the Railw8ls; . 

(d) if the answer to the first part of (c) is in the a ffirmati\Te, what result. 
has beeQ·achieved since. these Pepartroents were ~ t  and 

(e) if the management of any of the Rail\qays has ~  suggestions from. ' 
the.ir Labour Unions for saving fuel and increasing production; and, if 80, what 
actlon has been taken on them? 

The JlOaOarablt SIr Uward BentbaU: (a) I would refer the Honourable-
Mrunber to ~ ~ 64 of Volume I .of the Report Qn. Indian Railways for the-
year 1948-44, In whlch the steps being taken by railway administrations1io. 
eusure fuel economy are clearly enumerated. . 

(b) There is a Fuel Economy _ Organizationa under the Coal Commissioner,. 
which maintains close contact with the major industries, studies their fuel' 
consumption and co-relates the data with the object of determining the minimum, 
quantity Ilnd the right quality and size of coal required by the various con-
B ~ The Organization is also printing and distributing a number of 
pamphlets and posters on the .subject of fuel Economy .. The asSistance of-
Pl"Jvincial Administrations was sought in Supply Department letter No. 2-CD-
(2)/44, do.ted the 18th Qctober .1944. a copv of Wliich is placed on the table-
of the House. The response tb this letter bas been good. 

(c) No. The answer to the first. part of the ~t  is in the negative, ana 
the second part does not therefore arise. I would, however, add bhat the-
fuel economy organisations, which· have for a long' time existed on railways, 
have been strengthened. On the nine principal railways, 10 Fuel Offi'oera' 
posts have been temporarily created at a cost of Re. 5,500 per month. 

(d) Does not arise. For t,he Honourable Member's informBtion, I would ad<t 
that. thp. ~  figure of coal consumption per thousand gross ton miles for 
!goods and passenger train working onCla8s I railways has been ma.terially-

~  between january and September, 1944, os' the result of economy 
measures. 

(e) Government have no information but I may state that all practicar 
lIuggestions received from ~ t  source in respect of fuel economy ar'" 
weillomed and given fpll cq,nsideration. Responsibility for increasinS coal pro-

\ durtion does not lie with the railways. . 

COPII 011' leffer No. 2·CD(2) /44, ~  t ~ 18(11' October 1944 from 'tlle Government or 
.. Tndia, Dept1lTtmenf of SUnN-YI (Main Secretariat), New Delhi. 

, SUB.lECT :-li'uel Ji}eonomy. 
All a result of war' ~D t  and- war expansion,oiillf industry in India. the amount of 

coal at present tt.vn,ilable is, as your government ~ are aWllre. falling ~ t of clemandR 
by a conBidera.ble amount. . . 

Ii) A Imrvey of the uRage of coal throughout the oountry carrled out durmg the past 
10 months bv the technical staff of the Coal Commissioner and certain repons submitted 
by Provincial ~  ~ no ~ t t.hat a very large ~ t t~ ~ coal- is ~ wasted 
owing to insuffiClent attention bemg paid to economy. It 18.beheved that by taking only 
elementary precautions a saving of at least 500.000 tons of ~  per annum can be effected 
and that ·mol'll elaborate precautions might In the coune of.- few tean very well treble 

-this Baving. 
(ii) In consequence the Govemme.nt of India .have decided to proceed at mice with a 

Fuel Economy ~  and .. will constitute a Fuel Economy Secti9n in the office of the-
Coal Commissioner to run it. It will, however. be appreciat.ed that. it is impracticable to 
enll'Rg'e Ruffieient trained fuel technologist.s to staff a Central Organization capable of covering 
t ~ wbo]€' ('onntrv 'pffectively. For t ~ l'enson it .is nr",!,oscd to clelel!;ate responsihilitv {Ol' 
('arrving on fuel'economy campaill(ns. So far ~ orgllniz!'d industry is concerned the' Coal 
Commissioner is alren.dv in negotiation witH the. responsihle As"o('.iations and other (e.q. 
the Jute association .. the Tea A ~ t  and the Textile ~ : .There are ~  
consumers, however. who are nmther members ·of ~  ~ t  nor working 
und!',' the apgis of any clepart.ment of the Government, of India. and m the case of thMe 
smnller consumers, whose reC]uirement.fl lire' at presant collatf'd hy Provincial Government.· 
the scope for t.he exerd.e of p.conom.v is at least as. ~ t as' amont{ organized ~ t  
I am according to request. the asRlst.nnre of. provlDclRl. Government IYou, ~ t  in 
this ,importAnt t~  Rncl tb ~t t ~t a, RUltahly B ~  officer t t~  from' the office 
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of, t.g., '\he Direet><>rate of T ndustries, .1loilt'l" 01' J<'l\ctory Inspectorate ~  be rlaceil ·0. 
spe<:oi&l duty fOl" the pm'pose of the campaign alllonl( consumers with who!e ooa' requi1'lB'. 
menta tbe Pl'ovincilll t:uVCI"IIOIl'nt. ill/you nr..,. cOPl·eml'd. It is cORsidl'red thn.t an. officer 
~ t  considerable ~ t t  of Loiltll" or ~t  furnace Pl'Rctice will j,e requil'ed to 

~ ... the t ~ of lIuch a Fuel Economy cnmpaign.. . 
a RePOr\s received by the Coal Commi8sioner suggest that tbe first. line of at.tack in 

:thia campaign will lie iu tbe 'ph-action of the lagging ill an adequate way of. all stealn 
pipes and bailers. till' ~t  of steum ~ in st.eAIIl pipe lilll's and af air leaks in 
furnace brick work and the provision of suitahle ml:!8nH of water softening. The Coal 
Commissioner is arran!(ing to ('Dllure that suppl1l.'P life uvairahle of the matel'islA necessary 

. for fl.'medying such defects. . 
3 .. 1 am to request the Provincial ~ t  to give. thl.'idyoul" eud)" consideration 

. and, If t.bey/you agree to the acheme, to ad\'"iBe the Govel·nmentof. India of t.he name of 
tbe officer that they /YOIl will appoint or if all offi';:el" hall already heen appointed for fuel 
·economy duties, the name and designation of such officer. '. 

4. I am to add tl\;lt it is pl'OJlOfIed from time to time to call illio conference all Fuel 
Economy officers, whether appointed ~  P~  GQvernmenb organizcd industry,· or any 
departmeat of the Governm.ent of 1'\d13, 10 order that full advantage may be taken ·of 

~  gained and efforts Illay he Fuit.ably coordinated. 
Mr. '1". S. AVillubiJjDpm Ohettiar: May I know ~t  among t1& 

measures ~ ~  to.c[u::ure fuel economy one of t.he mellSureiJ was the olosing 
·of some rrulway stations? May I know whether this is a wBr·time measure 
and whether the stations will be reopened at the end of the war? . 

De JIoIlourable' Sir Edward BIJltball.: It is a. war-time measure but it. 
·may have to continue so long as fuel shortage continues. . . 

ShrIm&t.i K. Jtadha Bai SulPParayu: If'! it not a fact that- on the Soutfi 
Innian Raihfay a speeinl department has b.een created under 8. highly paid 
ofti('er, with assistants ann staB to deal with this question of fuel economy? 

The IloDf;M1l'&ble Sir Kdward Belltb&ll: To my certain knowledge, from Illy 
'personal experience of the South Indian Railway, I know that they have 
-part.icularly. studied coal economy for many yearR, principally.for the reason t.hat 

~ are so far away from the coal fields and their eoal problems require special 
·stll(ly in the intere8t of economy. What preciRt' ;;tepR they have taken recenny 
in· this ~  I am not aware but I do know, that they· have in the last year' 

'achieved a very substantial economv oj coal. . 
Bhrimati K: nadha Bat ~  May 1- know whether 'the expenditure 

involved in creating a new department for fllel economy is- compensated lly 
·the result? 

The. HODOUlable Sir Edward Benthall: I have not. the slightest doubt that 
ill the present emergency the saving in ronl fully justified· the expenditure. 

JIr. '1'. S. AvinMbiUDgam Ohetti&r: What iF! the extent of....the coal saved 
~  the economy campaign? ' . 

. '!'he HODOurable Sir li:dward Ben\hall: I have some figures with me to show 
that between .January, 1944. and Septemher. Hl44 , the direct. Rflyings h:",e hren 

·of the nature of 43,000 tons per month. ~  
Kr. '1'. S. AvUlasb!lingam Ohettta.r: What percentage? . 
The Bonoar&ble Sir Bdward Benth&ll: Thnt iR about 5 per cent of tbefue1 

-f!Onsumption ~  there have heen fllrther i.ndu-ect savings amounting to ~~ 
·tOnl; per month. . 

MEDICAL AID FAOILITIES TO FAMILIES OF' RAILWAYMEN 
914. ·Shrima.\t K. lta4ha Bat SUbbarayan: Will the Honourable the Rail-. 

'Way Member please state:.' • 
(8) what facilities for medical aid are provided to the families of Railwaymen . 

"particularlv with regard to the· need for maternity and child weUBTe; and '. 
(b) if the Railway Authorities have reserved wards in all_ Railway hospitals 

for women, and. if the staff ot tbese hospitals include womendoctor.s; 8t:ld, it 
not, why not? 

'!'he 'HoJ1OUl"&ble Eir Edward Benthall; (a) Fa.cilitiAsfor medica.l aid Ilre 
~  to Railway employeeft" and t ~  ~ in accordance with the provisions 
of Section H_.of Chapter IX of the Smtr. Railway F..st8blishment Code, :Volume 
I. a copv 0: whieh is available in tlie Lihrary of the House. MaternIty 'lnd 
child welfare activities vary from railwav to railway nnd are mostly financefl by· 
ih'3 Staff Benefit Fund under rule 1208 (cl) of the Code referred to .. Borne 
rnilwnys have well-organi7.ed centres with ante-natal and child welfare. cl!nicB 
'where'trained Nurs,es and/or Midwives, Nurse Da}s and Dai8 are prOVIded to 
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the· extent poeaible. b certain inst.aiices, railways contribute to :M:unicipalor 
(}overnment Maternity Centres for catering to the needs of families of =ailway-
melJ . 

. (b) There are female wards in some hospitals, but not in others, and there 
·lU'tl women doctors on t>ome railways but not 011 others. -Gov6l1lUlep,t; are, 
however. cOllsidering' 8n t'xpam:ion of maternity' ·iihd (!hild welfare 'activities on 
llnilways8s a iacetof post·war planning. 

Shrimatllt. ~  Bai Subbarayau: May I know, Sir, if Government have 
t~  care to see that all the measures mentioned by the Honourable Member 
.aTt! being 'applied by all the railway authorities? 

The BoDourabie Sir Edward Benthall: Ye's, Sir, - Government do their liest 
to see'that it is done.' 

ShrimatiK. Radha Bai Subbarayau: 'With regard to part (b) of the replYl 
may- I point out that great hardship is caused to the families of railway em-
ployees hyluok of proper fuoilities for medical aid in HailwlIY hospitals in many 
plaeat;? ~  

'!'he Houourable Sir Bdward Benthall: In certain places the facilities may noli 
be aaequale but as I have said Government are ,considering the expansion of 
maternity and child welfare institutions. 

RSVISION OF SCALES OF PAY OF SUB·AssISTANT SURGEONS (RAILWAYS) 

916. ·Sardar Bani Singh: (a) With i-eferellce to the Honol,lrablethe Rail-
way Member's ansWer to supplementaries to question No. 541, asked on the 
.2lst March, 1944, stating that the question of revision of scales of pay' of 

·A ~t t Surgeons was ,under consideration of the Medical Section of the 
Indian Railway Conference Association, will tJ.!.e Honourable Member be pleased 
·to lay on the table of the House a copy.of the Resolution passed on the subject? 

(b) Is it a fact that this resolution was approved by the required majority of 
the General Managers of the Indian State Railways? ~ 

(c) If the ~  to (b) above is in the affirmative have the revised scales, as 
proposed in the. Hesolution, been put into effect? If not, why not? 

(d) Is it a fact that the Sub·Assistant Surgeons on the North Western Rail-
t~  ha ve resigned rll-maRse? H -,ro, on whut gJ'ounds und. how m:my have 

resigned? -
(e) If the reply to the first part of (d) above is in the affirmative, is it pro-

posed toaccepttneir resignations? If not, do Government propose to· meet 
'their demands? 

(f) Wha.t is the total strength of the cadre? How many of-the total are 
·servingat present-? . . .. . 

The B ~ SirJ:dward Benthall: (a) The rules of the Indian 'Railway _ 
-ConfereJlce Association do not permit of the publication of the proceedings' of . 
-the Association for public use. I, therefore, regret my inability to comply with 
'tht' Honourable Memher",; ~t  -

(b) The reply is in the affirmative. 
(0) It is not the Government's policy to undertake a wholesale reVlSiOn of 

-8<'aJes of pay during the war. Pending a more comprehensive post· war consi· 
-deration of the terms of service of Railway medical personnel, Government 
havl>, as -- a temporar,r- measure, raised the maximum of the - scales 
Rt>. 65-5/2-85 and Hs. 1()()...!'}Oj2-120 to Rs. 120, by incremell4;s of Rs. 5, 
-and to Ra. 170, by mcremenh; of RE'. 10, respectively. 

Cd) and (e). Government nnderstand that a large "umbel' of Sub·Assi!;tant 
'Surgeons submitted a representlltion, stating tbnt if they were not ~ :ho) 
-benefit of fixation of ~  with (hie regard to length of Berviec, ·in the senles 
-of pay -.recommended by the Tndhlll Railway Conference Assodat-ion, their 
representations Rhould he regarded as resignatic-)Ds from service with one month'g 
Botice. The question of acrepting tbese condit,ional resig[1'!\tions does not ~  
in view of t.he Government's nction mentioned in the reply to part (c). 
• (f) The total sanctioned strength of Sub-Assistant Surgeons on the ~ t  .. 
Wcstern Railway is 116, including 18 tempor.ary posts. 111 Sub·Asslstaa. 
SUTg'eons are actually serving at present. 
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. BIrdar· .... ~: May. I know if ~ is ~ fact that the t ~  '. ": 

8lVtm -by all the Ass18tant Surgeons t;ervlDg m the North· Western Ball' .• "i/. 
fte Honourable Sir Jldward Benthall: No Sir . ~  ~  
Sard&r Baal S¥: Is it. a fact that t ~ been threatened t ~ 

cution under the Defenoe of India Hules unless they withdraw their reaip'" 
ftl D ~ SIr ~  Blnthall: I am unable to say so. ~ 

under the :&.sentlal ServIces Order but I do not know whether that has 'bilb. 
applied to them. Action has however already been taken by Government; 

Kr. Manu Subedar: If most. of the people a.ttending the Indian Rail.,.. 
Conference Association meeting are Government servants, what is the obiedtiba .. 
~ t.be proceedings of that Conference beiug made available to Members of tis' . 
lIouse? -

'l'he Honourable Sir .dward BenthaU: Some of them are States serva:ii .... 
and I may remind the Honourable Member that some of them were until very, 
l'E'Ct"ntly Company servants. The BuPject raised by my honourable friend ia 
a matter for consideratioD', but speaking otlhand, I should say. it is -undesir-
able to make these reports public because we want the ofticert- to speak freely 
in their individual capacity. Otherwise it might be emOarrasslDg to them li'nd' 
to Government if the proceedings were fully published. I should s&y myself" 
that the balance of advantage lies in keeping these. proceedings confidential, 

~ ~ t ~  they can be Blade fuller. . 
Mr. lIanu Subtdar: In view of the fact that the States' representatives dO' 

not playa. leading or very important .part and that the Companies are now 
gOIlf' , will the Honourable Member consider the advise.bility of placing belore-
Members of this Legislature such portions of the ~  reached by thit. 
Conference whioh may be useful to Members of this House? 

'!'he B.onourabie sir Edward Benthall: I have nothing to aad to ~ 
~  reply. 
Kr. PresIdent (The Honourable Sir Abdur Rahim): Next question. 

NORTH WESTERN RAILWAY SUB·AssISTANT SURGEONS B~ D TO JOIN INDIA. 
ARMY MEDICAL CORPS 1 

916. ·Sardar Sant SIngh: (a) Will the Honoyrable Member for nailway. 
be pleased to state whether it is a fact that several Sub·Assistant SurgOOD8-
serving on the North Western Railway applied for transfer to the Indian Army' 
Medical Corps? If so, how many applied and how many were spared? 

(b) What. was the basis on which the. individual candidates were spared? 
(c) Is it aiact 'that the present scales of pay of the Sub·Assistant Surgeons, 

on the NorthWestern Railway are not remunerative? If 90, what steps do, 
Government propoSe to take·to allow employees to better their prospects in 
military servwe? If not, do Government propose to revise thei; present Beales 
of pay to induce them: to stick to service on the North Western Railway? If' 
not, why not.? '. . 

(d) What. benefits will bEl allowed to the Railwa.y Sub·Assietant Surgeon&-
permitted. to join the Indian Army MediCAl Corps on their reversion to the. 
Railway after the War, and will these benefits also be conferred upon those who-
were not spared t.o join the I.ndian ArmV Medical CorpEl? If not, why not ? 

The Honourable. Sir J:dw,.rd Benthall: (a) ·and (b). 18 S'ub·Assisilart't;· 
Surgeons applied for commissions in the I.A.M.O. and 13 of these, who applied 
first, were spa.r.ed. The remaining five, who atplied subsequently, could not. 
be spared owing to the difficulty in securing medical personnel to replace them. 

(C') The Honourable Member i!-l referred t.o t,ha< reply· t,o part (c) oC the' 
~  question. 

~  (d)" No special benefits, are being granted to Railway Sub·:Assista.nt ~  
permittecl fo join the India Army Medical Corps. on their return to the Railway 
after the war. The latter'pa.rt of the question doeR not arise. 

Prof. 'If. G. Rainga: Why is it that t,heir repreRentntion for higher scales of 
pay was considered aEl their J:esignntion? ' \ 

The HonOUrable Sir Edward Benthall: I am afraid I ~  not "followed th&, 
lIonourable Member? 



STARRED QUESTIONS AND ANSWERS 1_ 
Prof ••• G. ~ ~ Why is that their representation for higher scalea of 

pay was considered as_their resignation and theIr services terminated? 
The Honourable Sir :ldward Benthall: I still do not quite understand. Pr.of .•. G. Banga: The Honourable Member 'said in &Dswer to his reply to 

questionlH5 (d) that their representation for higher scales of pay was oonai-
derPd as, their resignation. . 

The HonoUrable Sir" :ld-.rd Benthall: No, Sir. 
Prof. N. G. Ranga: Then what did you' say? 
Mr. President (The Honourable Sir Abdur _Rahim): Next question. 
Prof. N. G. Banga: What is your ruling? , 
Ill. President (The Honourable Sir Abdur Rahim): You are not entitled to _ 

go on interrupting. 
Prof. N. G. Banga: I am not interrupting anybody. I am asking f-. 

information. • . 
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member 

ha.s given his reply and he is not going to repeat it. ' • 
Prof. N. G. Banga: I asked the nonourable Member to speak loud enough. 
:Mr. President (The Ronourable Sir Abdur Rahim): . The Honourable Member 

did speak loud enough. Next question. 
+917.* 

SURPLUS MOTOR VEIDOLES SOLD 
918. -Sri K. B. ilnarala Hegde: (a) Will the Honourable the Supply 

Member be pleased to statE) how many motor vehicles were sold in the year 1944 
which were treated as (i)' surplus, (ii) obsolete, and (iii) salvage? 
, (b') Were they sold in public auction or by private sales? 

(c) Is it a fact' that orders were placed for the import of large number of 
small cars from United Kingdom? , 

(d) Are these cars going to be paid from the sterling balance? 
(e) What is the price per unit? ' 
(f) Are similar orders being placed in U. S. A. for big cars? If so, how are 

they going to be financed? . . 
'ft.e Honourable Dewlfl Bahadur 81r A. Bainuwact ][udaliar: (S') It is' 

not possible to furnish the information in the manner required by the question. 
Under the scheme for the disposal of used motor vehicles those accepted as 
'potential runners' (\re given to reconditionel's in the motor trade for recondi-
t ~ and subsequent disposal in Rep-ordance with control orders issued by 
the War Transport Department. All vehicles not accepted for .reconditioning 
are made oveI' to the Army Salvage Organisation ·for break-down to componeut 
pnrb:. and scrap. 

(b) 28 vehicles were sold by auction in Calcutta, under special cirCWJlstanoes . ..; 
These vehicles had been completely cannibalised by the military authorities and 
:n most cases engines, wheels, etc., had all been removed. They were, there-
fore. immobile and were disposed of in situ. There were no private 8ales. 

(c) The Government of' India hope to obtain a certain number of' light 
British cars for the use of essential users some time during the year. The 
number of cars expected is about 2000, most of which will proba.bly be 10 H.P. 
Austins, but it' cannot be stated even approximately when they will arrive. 

(d) ,Payment for these cars will pro tanto reduce the sterlingbalsnces. 
(e) There is no information yet as to what the price per car will be. 
(f) The possibiUty of obtaining some higher powered cars from !ilie U.S.A. 

or the U.K. is being explored. The question of finance will be conSidered t~  
the availability has been ~ t  

SardM Sant Singh: Whau is cannibBlising? 
The Honourable Dewan Bahadur 'Sir A. Ramaswaml lIIudaltar:' Just as /)ns 

man eats _another, so one machine eats another by getting the parts from the 
-,ther oar so that it may be a whole by itself. 

- ~  ~ t  has been I?ostponed to be lIDSWered on the 20th ~  1945. . 
B 
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lit. sit Prakua: Does the Honourable Member' refer to such cars in the 

same way as one human being eating another? 
, ~  President (The Honourable Sir Abdur Rahim): ~ t questi!Y.i. 

'HIOHBB lNITUL PAY OF ]'EMALlI: TELEPHONE OPER4TORS. 

919. *S&rdar Sant smlh : ,(a) Will the Secretary for ,I»osts and Air p1ea8e 
state jf the mitial ~ t  pay of Engineering Sw>ervisors, Telegraphs, Tele-
phones and Electrical Supervisors is Rs. 80? fs'il also a fact that the initial 
starting pay of the...female Telephone OperatOrs is :as. 90? ,If so, wijat are the 
reasons .lor the discrepancy in the initial pay? . 

(b) Is he aware that the female operators drawing higher salaries 'th$D their 
supervisors cause good' deal of embarrassment in maintaining the diSCipline of 
the department? What stepE\ do the Department propose to take to remove thie 
grievance of the supervisors? 

Sir Garanatb. Bwoor; (a) The reply to the first part is in the -af1innative. 
:As regards the other parts. the initial pay is Rs. 00, only in the case of female 
Telephone Operators employed in the Delhi Telephone' Division on a. temporary 
basis for the duration of the War. Higher initial pay is, granted to them in thls 
Division in view 'of the special conditions prevailing there.··· • 

(b) The reply to the first part is in the negative; the second. pl\rtdoes 110t 
arise. ' 

Sard&r S&Dt Singh: May -I kDow what is the initial pay of ,the temporary 
hands employed RS telephone operators so ~ as males: : ~ concerned, 

Sir Gurunatb. Bewoor: There is another question of the Honpurable. Member 
a EttIe later. There the figures are' given. _ 

RAISING THE PAY OF ENGINEERING SUPERVISORS, WIRELESS 
,920. *Sarw Sant S,ingh: (a) ·Will·the Secretary for- P~t  and A~  please 

state the initial pay of Engineering !?upervisors. both telegrnphs and tele-
phones Rnd Electrical Supervisors and a.lso t!tat of Engineering Supervisors, 

~  , 
(b) Is' it a fact that the status and grades of pay of both are the s!llI1e in the 

Department? • . ' . 
• (c) What are the reasons for ra.ising the pay of the latter. while maintaining 
the pay of the former at tbe existinp level?, 

Sir Gunmath BewOOl: (a) The initial pay in the revised scales is Rs. 80 
p.m. ,for aJI branches. 

(b) ·Yes. ' 
(c) The minimum starting pay for Wireless . Supervisors has not been: raised 

generally. but it, has heen fixed at the- point Rs. 140 for those 'Wireless Opera-
tors on the revised scales_who have qualified in t ~ lower and bigher I?rofieien'cy' 
examinations nnd are in receipt of special plly on this. account, in order to prQ-
tect them from loss on promotion as fat' as possiblf,. 

Shrlmati It. Radha Bat Bubbarayan: May I ask Governmont to ,substitute the 
word "woman" for "female"? ' 

Sir Gurunath Bewoor. The Honourable Lady is referring to a ~  
question. -

Dr. P ••• Bmerjsa: That is better ~  

DIFFBBBNT SOALES OF PAY 011' TELEPHONE OPERATORS 

921.: *Sardar Sant Singh: (a) wiil the Secretary, for Posts. and Air please 
state if it is 8.. ~t that TelephonE> Operators are paid st the following scales: 

(i) permanent male operators Rs. ~  
(ii) tfllpporary male operators. .&, 60---4-80. and, 
(iji) temporary female operators Rs. 90-5-120? .. 
(b) Is it Il fact th.at all the three above categories 'perform t B ~  kind of 

duties and have' the same responsihilities? If so, why is there difference in 
scales of pay. and why are t,he female Operators paid 50 per C6nt._ more than 
the mJl,le ~ t  

, 'Sir ~t  .Bewoor: (9.) This is generally correct in the case of. Delhi only. _ 
But even there, for permanent Telephone Oper9.tors there is a first grade of 
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Rs. ~  and the ~  of ~  00/120 and Rs. 00/80 are applica.ble only 
to staff empioyed on a temporary basis for the duration of. the· War. 

(b) The reply to the first part is in the t~ · ~  ~ the s.econd 
· part, increased ra.tes are granted in view of the ~ t  experIenced ill ob-
taining suitable staff on the usuaJ scales. Higher rates. are grallted to women 
as the. difi'culty of reoruiting them is greater in their case. 

Sa.rdai Sam SiDgb.: May I know Iwhy temporary operators are ,getting 50 
pet cent. ~·t t hands? . . 

Sir Gurunath Bewoor: Permanent eperators ha.ve the benefit of eaming. a· 
. pension. Temporary 'operatots have been taken only fQr· the period of the .war. 
· In view of the very large demand for men from all Departments, if the.semce 
has to .be run-, we have to pay a little more, ~  that they are going to 
be discharged· from service at the end of the war and are not going to get. a.ny 
pension. _ . . 

IIr. T.S. A.viDaBhiUngam- OhettJar: Does the Honeurable Member suggest 
that tM differenee of Rs. 20 is pensionary contribution? 

Sir· Gurunath Bewoor: No, Sir. tha.t is the inference which the Honourable 
~  is Jirawing. . 

IIr. T. S. Avtnaablltngam OheWa.r: It is hot a wrong inference: it is ex-
ploitation if you p,ty Rs.40 to a.perman8Dt hand because he does not·l,eave .. 
TELEGRAPHISTS WORKING· AS E:NGlNEER1N.O SUPERVISORS, _TELEGB,Al'H8 IN FIELD 

. .' SEBVIClII' , 

922; ·Sardar Sant Singh: (8) Will t.he Secretary forPost.s and Air please 
· state the number 'of telegraphists working as Engineering Supervisors, Tele-

graphs 1n field serviceJ How many of them are Hindus. Mohammedans, 
Sikhs, Parsees, Anglo-Indians and others? ' ' . 

. ~  Is there any proposal to raise them to the grade of Deputy Assistant 
Engineers, Telegraphs, Class II. on their return from Field Senice? -_ 

. (c) If so, will it be done in accordance. with the seniority or is it contemplafl.. 
ed that Anglo-Indians 9olone should he accorded special tl'eatment in the -case of 
promotion? 

(d) How lvill the Department compensate those members who have beeR' 
serving in India under- similar war conditions, if their seniority is affected' by 
such promotions? . 

Sir Gu.rqtp.th Bewoor: (8.) None at· present. The latter part of'the question 
does not. arise. -

(b) No. 
(c) Rnd (d). Dei not arise . 

. SAVING. DUE TO REDUCTION IN PETROL RATION, lIITO., IN MADRAS PmcSIDENOY 

923. ·Sri X. B. ~ Hegde: (II.) Will the Honourable Member for War 
Transport be pleased to. state the saving per month effected in reducing the 
petrol basic ration to one third of the civil consumers in the· Madras Presidency? 

(b) How much more petrol is being consumed per month by public -transport 
-yehicles including commercial t ~  in that Presidency over the consumption 
in the year 1940? . 

(c) What is the saving effected per month by the introduction of charcoal 
gas plants for public transport ~  iq that Presidency? . 
. (d) How m.any public transport Nehicle.s and commercial vehiCles arp, run. 
ning now on petrol anly? . 

(e) What is the average ~ t  of ,petrol per month of 8. commercial 
ttvck in that Presidency? . . 

(f) TEl it not the policy of. the ~ t of India to encourage 'the fitting of 
gas plants to comm-ercia! trucks and transport passenger vehicles to save petrol? 

(g) Is it not possible to increase the basic ration of civilian eonsumers by the 
Raving efJeeted by fitting gas plants to at least commercial truc1{s? If not" why 
not? . 



1_ LBGISLATIVB ASSBMBLY [12TH MAl.. 1046-
'fte HOJlO1llable Sir .dw"d Benthall: (a) to (e). The information aaked 

for by the Honourable Member is being collected and will be laid on the table 
,'&f the House in due course. I ' 

(f) Yes. ' d f h' 'bl '.. il ti (g) No.Tge nee or t e maximum POSSl e economy lD CIV oonsump on 
of petrol ,by every means possible still continues. 

JIr. llanu Subedar: Has not an Rdditional supply he en .made available from' 
the Middle East after the easing of t ~ Wllr situation in -that arv? 

.'!'he HQDourable Sir Edward, Benthall: That may be so, but the require-
ments of this, country for military purpt>ses have also increased. , 

I(r. llanu Subedar. Is it not the case that A ~  are producing enor-
mous quantities and .. 1lre willing. to offer to the Government of India for oivil 
eonsumers a larg4tr quantity, but that Government will not have it? 

'!'he Honourable Sir .dward Benthall: I have no information on that, but 
. ihere are of course many other' difficulties arising. 

DISPOSAL OF SURPLUS VBlD<JLES" 
924 •• JIr. Satya Narayan Sinha: (a)' Will tb'e Honourable the Supply 

Member ~  state if there is any scheme under contemplation for the disposal 
of surplus vehicles-military and civil? . ' . 

~  If the reply to (a) be in -the affirmative. what is the percentage of vehicles 
which are going to be dismantled and auctioned oft to the buyers of waste 
materials? 

(c) What percentage has been fonnd serviceable after repairs and renewals? 
(d) What are tne agencies t.hrough which Government propose to make these 

~  road-worthy? ' 
'1'he Honourable Dewan Bahadur Sir -A. Ramaawaml 'JludaUar: (a) It is 

presumed that the Honourable Member is referring to motor vehicles. A 
. scheme is in operatiort for the disposal of. used motor vehicles no longer required 
by the Defence Services. It does not cover "civil" vehicles, which are not 
likely to be mllollY and which have not so far come up for actual disposal. When 
vehicles owned by Civil DepRrtments are reported. such cases will be considered 
on its merits. , 

(b) and (c). As the scheme hRs not been in operation rrufficiently long, it 
is not possible to estimate any percentages at present. The number of vehicles 
hitherto accepted for reconditioning has been comparatively small; the greater 
proportion are unfit, for any pl'lrp08e other than scrap, and are, therefore, being 
broken up by the milita,ry authorities. 

(d) Approved re,gistered dealers of the motor t ~  . _ 
JIr. Saml Venk&taeilel&m, Ohetty: Are 'Government still requisitioning pri· 

Tate cars for their use? • 
fte Honourable D8W&11 Bahadllf Sir A. B&m.uwaml Ku4aUar: I have no 

information on that 9ubject. ' - , , r, 
JIr. Sarill Venkat&chelam Ohltty: Will Government consider the advisabil. 

'ity of. sale by public auction?' 
. '!'he BOD.CJIIlr&ble Dewan Bahadur Sir A. Bamaswaml Jludal1ar: At' the' 

present time reconditioned cars are sold only to persons who are givep a permit 
by the War Transport Department as essential users. It is therefore not pos. 
Bible to have them publicly auctiontld. 

Kr. T. S. Avilla8)).1l1D.g&ID Ohett1ar: Can the Honourable ~  any 
statistics with regard to the number of cal'El cannibalised and the number of 
ears reconditioned and used by the Depart.ment itself? 

The Honourable Dewan Bahadur Sir A. Bam&awami Jludallar: The total 
numher of yehicles accepted for reconditioning by the varions Regional Comnt1t. 
tees. are: Cars-49. Trucks;-71, Total-120. 

Mr. lIIa.nu SUbedar: Will MembP]:'Q of tbe Assembly be eligible to get' them 
when the:v are disposed of? • 

'!'he Honourame Dew&11 Bahadur Sir A. R.maswamt lIudaII&r: Those wbo 
are essential users. 
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f ' DmP.AJn'l'r D PaIOBS OJ' FOODBTt1D8 AT GBAIN SHOPS OJ'DIJ'J'lDB.DT R4n.WJ.nDr 

.. A CITY 
925. '·Shrlmatl E. Ra4ha Bat Subbarayan: Will the Honourable t,he Rail-

way Member please state: 
(li) whether Government are aware that there is disparity in the prices. of 

food·stufft; Rupplied at the grain shops of different ~  ill the same CIty 
and that this causes a difference in the dearness allowances t.o ~ 
these Railways; and, if so, the reason A for maintaining the disparity; 

(b) if it is a fact that the Officer·in.Charge of the Bengal Nagpur Railway 
,grain shop in Nagpur is the A ~ t Works Manager and that retlresentatiens 
have been made..to the Bengal Nagpur Railway authorities that the employeee 
dare not complain about· the management of this grain shop and the poor quality 
of the stuff sold there for fear of incurring the. displessure of their Assistant 

. Works Manager; " 
~  whether Government propose to- consider the advisability of (i) 8 uniform 

policy of placing the grain ~  in. the ~  of. officers who .have no. ~ 
tion with workshops, and (n) charsmg uniform pnees at least m the same City 

. or locality? , 
The Honourable Sir Bdward Benthall: (n) The, reply to the first part is in 

the affinnative. As regards the second part, ~  shop prices are based on the 
prices prevailing in February 1948 in territories served by each railway. Presu-
mably the reference is to Nagpur ,which is served both by the Bengal ~ 
and G. I. P. Railways. The Bengal ~  Railway prices are based on the 
prices prevailing in the areas served by that Railway an,d win- therefore vary 
from the prices fixed by the G. 1. P. Railway based on those ~ in the 
area served by the latter. 

(b) Government flave no detailed information, but will communicate this 
part. of the question to the General Manager, Bengal Nagpur Railway; for sucta 
aetionas he may consider necessary: 

(0) (i) This is a matter of detail which is within the competence of eafo.b 
Railway Adrninistration and Government do not propose to interfere. 

(ii) This doE'S not arise in view of the reply to part (a) above. 
Shr1matl. E. Badha Bal Subbarayan: Do not Govemm-ent realise that it. i8 

important to have these grain shops in charge of i,ndepeq,dent Officers, indf'-
. pendent in the sense tnat the:vhave no connection with Railway employees ill 
workshops? . , - . 

The Honourable Sir J:dward Bentb.aU: No, Sir. 
Kr. If .. It. Joshi: In view of the fact that different' prices are charged by 

grain shops in t1!.e same city, will Government of India take steps to see thU 
priees are made unifonn in at least the same city? 
. The Honourable Sir Bdward BenthaJI: If the Honourable Member will 

consider the situation he will realise: that there are difficulties. '1'hese pricN 
are fixed by Railways and not on an All· India basis. There Q.l'e therefore differ-
ences t~  two Railways. If you make prices uniform in the same city 
diff.ere?t .serv8?ts of the same Rl'I.ilway win be receiving different benefits, and 

~ It II!. ~  that Y?ll Rhould havE' uniform prices in one city, it is also 
~  m fact more desll'able. that the servants of the s(\me Railway should 

all recelve the same' benefit. At the same time I agrlie that it is desirable to 
increase uniformity, and where possible that is being done. 

CLoSING DOWN OF THE BAILLY MUNITIONS FAOTOBY, NAGPuB 
926. ·Shrlmatl. E. B.adha Bat Subb&rayan: Will tIle Honourable the Railway 

Member please state: 
(a) if and since how long the Bengal Nagpur Railwav Munition Factory in 

Nagpur, known as the Bailly Munition Factory, has been closed do.wn and ita 
• Btaff quarters ha\l'e remained vacant; 

(b) the ~  of revenue ~  mensem to Government caused by keeping theee 
quarters vacant; . • . 

(c) how many Railway employees could be sccommodat-ed in them' and. 
, , 
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(d) if Government are aware that housing problem is very difficult :n NIl8I)Ur, 

and the Hailway .employees find it hard to secure aocoIllplodation; llnd· if so, 
what steps do Government propose to take to help them? .. 

The Honourable Sir Edward .BentlLaU:· .Enquiries are being made from the 
Railway Administratior. concerned ada a reply \\:ill be laid on the table of the 
House in due course. 

STOPPING OF BQOKING OF CLASS IX TlJrlBBR AT JAGADHRI 

927. -Sarelll' Jlan;IJ Singh: Will the Honourable ~  for War Transport 
t~  state: • '. - . ' . 

. lu) ,:hetaer it is a fuct 1:.bat booking of ol88s IX timber had been soopped at, 
Jagadhn, North Western Railway; if ~  since :when it was Mopped; and 

~  whether Government are aware that a large quantity of class IX timber 
18 lymg there; and when the booking for cla88 IX· timber is likely to be re-

. opened ? -. . ~ 

!he Honourable Sir Bdward Benthall: (a) The ~ of traffic of all kinds 
in priority Class IX was stopped at all stations on the ·North Western Railway 
on '19th January 1945 as t.here are insufficient wagons available to move all 
traffic offering and it is necessary to give preference ~  the more essential traffic. 

(b) Government are not aware of the exact quantity of timber lying Rt. 
Jagadhri. Ioonno. forecast wMn booking.in priority Class IX will be-resumed 
on the North Western Railway but this will be done in full or in part when tbe' 

•. wagon position improves. . ' . 
DrsOONTINUA.l!r01ll 0J'TBAndIALT8 AT SITAMPBT AND KAVUTA.B.UI RAILW.A.¥ 

STATION • 
. 928.;. -Mr.· A. Sa\yanarayana' Jloony: (a) Is the' .Honourable Member for 

RaIlways awnre of the great inconvenience and hardship caused to the travelling 
public residing in 'and around the villages Sitampet and Knvutarnm on the' 
Madras and SQuthern Mahratta Railway by suspending the train halts? . 

(b) If 80, does he propose to reconsider. the ~ t  of opening the h:!lts 
at tbe two places mentioned in (a) to facilitate conveyance to thousands of 
people who go up Bnd down· to Bezwada? . ~ -

(c) Wa.s there any oomplaint! about the inadequacy of . the width of the 
platform size of the passenger sheds at the two places above-mentioned by the 
Andhra Desn Passengers' Association on or about the 10th February, 1942? 
, /' (d) Is it not a fact that the above halta referred to came ~t  effect on the 
1st Mav •• 1942? 

The' Honour&b1e Sir Edward B ~: (a) Any curtailment of transport_ 
facilities which have been in .existence for Borne time must necessarily cause a . 
certain amount of inconvenience Ilnd hardship to the travelling pubnc. 

(b) This ilj a mat1;er which should be represented to the Railway Adminis-
tration through the L. A. Committee, J am. ~  bringing the matter to 
~  notice of the General Manager, M. &: S. ~  Rallway: . 

(c) I have nQt been able to t,rRce the receipt o! any'such complBmt. 
(d) I ~ t  ?ne of these. halts was eliminated on the date. mentioned 

but have no mforma1lion about the others. 
Low LEVEL PLATFORM AT PALA.XOL RAILWAY STATION 

. 929. -Kt. A. S&tyana;rayana ][oorty: (B) Is the Honourable the ~ ~t  
Member aware of the extreme depth of the platform from the Railway foot 
board at Palllkol Statio'n (Madras and Southern Mahrutta Rai1wa,) of the weSt 
(lodavary ? 

'. (b) Is he awarc of the hnrlhlbip of old men, women and children who find it· 
difficult. to ascend or descend from the train on the platfonn? If so, does he 

, propose to make the necessary Brrangements to talsethe platform without· 
~  any inConvenience to the travelling ~  'I. 

(c) Is he aware of the large number of ~ t  go:ng up Bnd down.from 
PalBkol 8S itt is one of the most busy centres for trade in the. distriot ? ' 

(d) Why is there no Waiting Rck>m for ~  class passengers 'I Do the 
Railway author:ties propose to provide a Waitin8'.. Room at the station of. 
Palakol ? 
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The Honourable Sir Edward BenthaU: (11) 1)ulakol station has a rail lev*,! 

platform. . '. . 
(h) Y 118. P ~ hUR been made for a high level platform to be provldea 

:at this station in ·the Post-wur Recol1>ltruction programllle of the M. &. S. M . 
. RaH\vny. .. _ 

(c) There is a fair amount of pass.enger traffic. 
(d) An upper class waiting ~  is not provirl(>d fiB there is no upper claRS 

'accommodation on train!! serving this statioll. 'The ansv:er to the ~  part 
is in the negative. 

SHIPS BUILT IN INDIA 
930. ·srtX. B. JiDllala Hegde: (a) Will the Honourable the Supply Member 

be pleased to stute how many ships have been built in India s!nce 1940; and 
.(b) how mllny of t·hem have been built in the ~  HaTbour Ilnd, 

what is t~  tonnage? . . 
The Honourable Dewan Bahadur Sir A. Ramaswaml J[udal1ar: (a) A consi. 

-<iemble number .of naval vessels not exceeding 1,500 .tons each have been built 
but it is not in the public interest to give the eXllct number. 

(b) None. _ 
Mr. J[anu Subed&r: May I know whether attempts have been made to build 

'Ships of a bigger c1l.pacity thnn 1,500 tons? 
The Honourablll Dewan lIahadur Sir A. B.amaswami J[ud&l1&r·: Yes; at-

tempts .are being made. 
:IIr: T. S. Avinuhillngam ChettJ.ar: Have, they been built in' Government 

dockyards or in privste cempanies dockyards? . . ' 
The Honourable Dewan Bahadur Sir A.. R&lD.&8Waml J[udaJlar:, Attempts 

are being made by private companies also .. 
J[r. T. S. AvinaabU1D g&m Chettia.r: Have. they all been built in ~ 

or private companies dockyards? 
The Honourable Dewan Bahadur Sir A . .RalnaBWaml J[udalia.r: Both_ 
J[r. Jlanu SUbedll: Are these ship!! being built. on (':rOvernment account? 
'!'he Honourable Dewan Bahadur Sir A. BamaswaDii J[udallar: For Gov· 

emment purposes. 
Mr. Manu Sube4i.r: What IS th€' nature of assistance' that' Government 

gives? 

UNSTARRED QUESTIONS AND ANSWERS 
85. 1Ir. Satya Narayan .sinha: Will the Hcnourable the Railway ~  

please state: . • . " 
(8) .the hours of €mployment ~  the Waiting Room bearers at Ambala 

Cantonment, Amritsar and Lahore Stations on the North Western Railway; .; 
(b) the number of those bearers for each room at those Stations; , 
(c) whether they' enjoy weekly rest without performing twenty. four hours' 

dnty in relief; -.... 
("" what period of inaction they have on each dav- and .. 
(e) the l'l"Alsons for not treatinA"- them AS t ~ ~ workers when they "are 

alway'" att.entive at the placo of d ,f;y? . , 
,The Honourable Sir Bdwa.rd lIenthall: (a.) to (e). Gov.ernment" have uo 

information regarding theRe details; a copy of the question is, however, being 
sent to the General Manager, North Western Railwav fOr in:ormation and 
such nction all _be may consider necessary_ .' , 

86. [Cnncelled] 

MOTTON FOR ADJOURNMENT 
~  OF TIlE INJ)IAN DELEGATION TO SAN. FUANCISCO CONFEUE,,"CE, 

_r. PreSident (The Honourahle Sir Abdur Rahim): I have received notice of 
an adjournment motion from Mr. Govind V. Deshmukh who wishes to dis{lUB8 
9 defiHite matter of urgent public importance,. Dameiy, the selection by the 



1380 LBOISLATIVE ASSEMBLY [12TH M.a. 1946 
~ ·  Council of Sir HamsllwGmi Mudaliar and Sfr }<'iroz Khan 

Noon as India'ii rt'presentatives to take part in the Conferences to be held, 
shortly in London and 8S11 Francisco. 

Thoere is Mlother adjournment motion notice of ~  has been given by Mr. 
KrishnaIDaehari to ~  same effect!. He wishes to discuss' the. domposition of 
the Delegation chosen by the Government of India to represent India at the San 
}<'rallcieco Conference to the exclu;;ioll of the non·officiul representatives of the 
people of this country. • 

]s the delegation sent by the Government of India? 
. Mr. T. T. ~  (Tanjore ~  l'richinopoly: Non.Muhammadan 

Rural): The Press Communique toda.y says that the Governor General in Council 
baa chosen the Delegation. 

'JIr. President (The HOirourable Sir Abdur Rahim): .Is it not their responsi-
bility to choose the delegates? 

JIr. '1'. '1'. lD'labnamach&ri: The Press ComIDunique says that the GOVflmor 
GenE:ral in Council has ~ t  and that. is whv 'this House is competent to . . . ~ expresll an oplDlon on It. • 

111'. PrtIideilt (The Honourable Sir AbdUl Rahim): Then, is it the case of 
the HonourRblc Member that he is entitled to quest.ion the selection? 

Honourable •• mbera: Yes, Sir. . 
Slr Olal Oazoe (Seoretary, External Affairs Departmeni): Sir, may I call 

your attention to a l"'I.lling or an interpretatioll of a ~  which you gave on the 
2nd November, 1944. when a somewhat filimilar matt.er was moved on a t~  
for adjournment before this House, about the World Monetary Conference. You 
drew a distinction on that occasi6n between the selection of delegates, when 
it was the ~ t  responsibility of the Government to select the 'Delegation and 
the selection of non-officials und you said, Sir ,-' 'If there has been any' mis-

- understancUng that the admission of that motion (this was a previous ~t  
about non-officmls) meant that it iii not the responsibility of the Government 
of India to maktJ the selElction in Iluch cases but that. they are bound to cOllsult 
any particular representative bodies, then I must make it clear that I did not 
~  to lay down ally such proposition. It is the primary responsibility of the 

Government to make the Ilelection·'. 
You then went on to say-
"though in a proper cue it i. the right of t.hia HOUle to call in quution any ac:tioa 

Woken by the Government in thi. reepect." - . 
I would submit thnt in 11 case Iik£" this which refers to au Intenlationnl Con-

ference it is wid£'lyrecognised that it must be the responsibility of the· constitu· 
t40nal Gove.mmellt to make the selection. 

JIr. Prtllld8nt (The lIolloul'able Sir Abdur Rahim): Who are the representa-
tives sent by the Unit-ed Kingdom Government? 

Sir Olaf O&roe: It is t.he Foreign Secretary, ),Jr. Eden Bnd Mr. Attlee, 
Deputy Prime Minister. and also a member of Govemmt'nt. The 'Whole baclt-
~  of this Conference is that the ~ t  should be official, that is t.. say, 
official in the ~  that it should be 0n B ministerial level. Thev should be 
Ministers or Members of the Govemment' and little purpose would be served 
by debating in this House a suggestion' that India should net differently froin 
any of the other Governments in the Commonwealth and should send & delega. 
tion whichwllR nob made up Qf members of the Government.' . 

Dr. P .•. Banerfea (Calcutta. SuburbA: Non-Muhnmmadall Urban): That is • 
mat,ter lor discussion. . J . 

Ill. GOJind V. DeJhmukh (Nsgpur Division: Non-Muhammadan): I :have gOb 
nn'lther ruling ,of the 8th November, 1948, 'on an adjournment motion which I 
had made. The concluaing portion of that t:Uling is • . . . . 

Mr. PreatdeDt (1'he Honourable Sir Abdur Rahim): That is the non-official 
delegation sent to explain thf' war effort? . ' . 

Kr. '1'. T. KrJabDl.IDacha!t: I ~ nfraia, in regard to the question of inter-
pret4tion of this .ruling, the position is not on all foul'l with what haPPflDed io' . , 

, 
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Novel.llber W44. Myprop08ecl.motion refers to the composition of the })Plega-
tioll chosen bv the Government of India. to reprel:lent India. ,.t the San Franei8CC> 
Cor.ference t~ the exclusion of non-official representatives. 

Mr. Jlreaidaat (The Honourable Sir Abdur Rahim): Where is the obligation' 
on the part of the Government to choose ~ · representatives for this-
Conference? I ' 

lIr. '1'. '1'. J01.bnamachar1: The obligation mayor may not be there. The 
position is that the ,House is competent to express. an opinion on the second. 
question raised by the Member speaking for Government. What the Honour-
able Foreign Secretary said is not quite true so far as the United States- ot 
Ametice. is concemed. There, the delegation has beeu c:h()sen in such a manner 

·tha.t all parties even tile party .in opposition...,. the Repltblican Party is ,being: 
represented. So, I do not think that the. assumption of the Honqurable Member 
il:l at all correct. . 

Mr. Pruideat (The Honourable Sir Abdur Rahim): I understand that the, 
British Government have chosen two Ministers. . 

Sir Olaf O&ioe: I referred to British Commonwealth Governments. I do DOta. 
think we should get ourselves involved in discu!;lsions about the constitutional 
differences oetween British Governments and the United States. As the B D~ 
ourable Member probably knows, the Senate of the United States has a very 
spechl position in matters of foreign affairs. If we start t ~  in ~ 
House, it would not be really relevant and we !iliall not get much f\lrthet'. What 
I said wa.t: that the British Commonwealth Governmenta are sending delegations 
on the. miDist.erial level and the delegation from the United Kingdom consist .. 
of the ~  Secretary and the Deputy Prime Minister and that is the general 
principle which is to be ol?served by the Dominions &180. 

Mr. PrelideDt (ThE.' Honourable Sir Abdur Rahim): What happened alter the 
~ ~  . 
~  T. '1'. JCrIabnamacH'lrl: At the conclusion of the ~ t war, the 1919 At!t 

wus Mt in force. The United Kingdom Deleglltion referred to is composed of 
two differen.t parties, though they form members of a CoBlition Govemment. 

Mr. pte8lclent' (The Nonourable .Sir Abdur Rahim): There is no such thing 
12 N here. This motion raises a very important question. But:. the 

OOD motion is not in order bee'ause it is entirely tbe responsibility of the 
Government of India to choose their delegates to this Conference. I further 
understand that in doing so, .they are following' the practice of the British Gov--
ernr,nent in this matter. It was undQubtedly open to the' Govemment of India 
to choose non-officials to assist the delegatioh or form the delegation themselves,. 
if they so desirt'd. But under thf' cOnBtitution, it is ~  for me to hold' 
~ t  in selecting Members of t.he· Government of India to represent the Gov-
ernment at this Confe.rence, they have departed in any way from ·what has beeDlo 
the practice in this country or Britain in a matter of this sort. lam not aware-
of an) convention of this House by which the Government of India. would be-
required to chOOSe non-officials to represent them in the Conference. I hold that 
the' motion ia not in -order. 

GENERAL BUDGET-LIST OF D~ A D  
DBIlUlD No. 10.-DBPARTMENT OF INDUSTRIES AND CIVIL SUPPLIEs:-contd. _ 
111'. Prta1dfdlt (The Honourable Sir Abdur ~  Today iii the turn fOr tIi .. 

Nlltiono.Jist Part!. Cut ~ t  NC? 5, ~ t  to· Demand No. 16. Depart;.. 
ment of. Industries and C1VlI Supp!\es. This Demand has already been ~ 

Cloth and Yam P08ition 
111' • .Dhll 0haDdra D .. tta (Chittagong and Rajsliahi Divi'sions: Non-Muham-

mada.n Rural): Sir, I move: . . . 
"That the demand under the head 'Department of Indu8triel and CiVil Bupplilll' be-

,reduced by RI. 100." . , . . 
JIr, D. E. ·LIbIrl OhIAClhu.ry (Bengal: Landholdera)r-J: rise to a point of 

order. So fat' a8 I remember, there was a debate on a «Nt motion last Baturd'1' - ~ 
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which was not cOllcluded. Can the present cut motion be taken up before that 
,debatil is concluded? , 

, Hr. President ('l'(ie Honoura.ble Sir ~  Hahim) ~ That motion related to 
Unattached Members 8nd that will come up again this evening during the time 

.. aJlotted for Unattached Membt'rs. 
Mr. Akh11 Oh&Dclra D ~:  under this Motion, l want to discuss the 

cloth nnd yam ~  in the COWl try. The <;lot;h situation has become really 
very ~ in matly parts of ludiu, in fact the whole .of India is sWfering. from 

',an acute shortage of cloth. It is no exaggeration to say that such u situatioD 
_ of absolute wanl! of cloth IS unprecedented in the annals of In<lif" both before 
· ilJl,d after British rul61 This ca.I.a:.mity is not confillea to one Province, it is appli. 
cable to all the ProvlDces. . The difficulty is experienced in Delhi and the Cen-
trally' Administered Areas, in the Provinces of Bihar, Bengal, Madras,U. P. 
,and several other States; of course the acuteness of shortagE'! varies in degrees 
in different l'rovinctls. '. 80 far 8S ·the degree is concerned, ''i'find the situation 
described i9 thiG way in the National Can of the 9th March.' With your per-
mission, I shal read a. ~ extract, ~  in applies more or less to the posi-
tion in many other Provinces. It says: _ 

"The Public of ·Delhi in general and it. cloth trade in particular are faced today wit.h 
a serious .ituation. Appa1'tlltJy there ill so acute a ahortage of cloth theee days that hwidred. 

• of rom, women and children after fruitleuly waiting for houl'l together retufn disappointed 
from market to their houses. Dhot;" aari" long cloth, mlJrnul, shirtings and other such cloth 

· of . daily uae have completely, diu.ppeared from t.he market. Pat.betic scmet· are ~ day 
witD.eesed in frqul. of dillerentshopa where women with children in .. heir lap. uaele .. ly 

,cry fOI two and half yards of. mvlmul. 'Long queUes IIOmetimes formed before the rile-
-of the Sun are everyday Been and IIOmetivles police help is. 8ecured to keep them \Ulder 
· control. " , 

'N"ow, Sir, . that is a deseriptitlil which applies to Calcutta. 8S well. There in 
order to regulate ,big- crpwds which appear duily ~ front of approved Govern-
ment shops fQl' 8 dhoti OF saree police help is necessary to regul!\te the crowd. 
It is reported that an unfortunate ~ t occurred one day. The rush 01 crowd 
was 60 great in front of a shop in Wellington street, that a young man of 20' 

',or 21 years received a lathi blow -on his head from the police and an old woman 
of 60 was run ~  by a lorry. That is a description which applies to aome 
odler Provinces. ThepositiOll is 60 bad thllt 9S far a\1 the Provinoe of Bengal 
is coneemed-I am speaking of Bengal in particu18l", beC8'UBe' I am 
not acquainted .with details of other Provinces, but I am sure the 
~ t  h: equally bad in se,veral other Provinoes-the position in Bengal is so 
d(;plorable tJiat Inany women almost go naked: Tbe position is su bad that 

~ ca.nnot go out of their houses. It is reported that some women coni-
mitted s.uicide -being unable tn go nut for want of cloth, This WIl'S brought to 
the notice of the. Honourable the CormnerC'8 Member the other day in this 
House. (Interruption.) 1 do' not think he said he did 110t oredit it. . He s&i.d 
'u had. hearo fluch reports. I do not .know whet.her he since made enquiries 
$lnd found out the truth- or otherwilie of that .allegation. At all events the posi-
tion it; this. Dead ~  dug .up from graves for tsking away the cloth to 
be found on them. From the bruJ1ing gh'lts, the ('loth of dead bodies lITe 

'removed and tRken to the bazaar for sale. From this you can deduce the aCI)OO-
ness of shortage of cloth in that Provim'e. In my o-Wll District, there is Il. Bill' 
con.,usting of sixty Members. And hfltween the sixty members of the bar only 
ten pairR of saris were dist·ributed for six months. And these poor people 
unable t.(1 distribute thflm among t'hemRelves .held It lottery. There were only 
ten ~ of-'lsris for sixty families for six months; that i!'l the pOl1ition there: I 
find tha.t· the situation is' so acute in C"I('utta that on the 10th, March lasb .. 
"clnth day" demonstration wa,q organi8C'd hy the leaders of the dift'erent parties 
in order to emphasize their difficulties. It is a sad state of things,' specially' for 
women, because saris O'Dd dhotis are not available at all. As rega.rds the other 
varieties of doth, they may be avai)a.ble in different degrpes, but 80 f8l' us 

·dhobiel:l an,d tlArie Bre conce.rned they &'e nQt Bva.ilable' a.t all in. Calcutta.. -And 
88 ,regards Delhi I have read 8D ~ t  an<\. I caD hear. ~  testimony to 
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t ~ met., that in Chlindni Chowk you will not get one sari: or dhoti to purchase. 
1 need not discuss this position or elaborate the point. Sir, it is not correct 
to say. that ill Bengal thet.e is shortage of cloth or even acute shortage; it is 
liteNlUy famin'.) iiI cloth. There- is no exaggeration in that description. We had 
a. ~ there in the matter of food; now has come Bnotherfa.mine, and this 
time it is in the matter of cloth. There can be 110 contro\'ersy about this; it. is 
admitted by t.he Provincial Govemnient, though· I do not know whether it is 
admitted equally by the Central·GoverlllJ1f'nt. In Bengul the Minister in charge 
said that he was powerless to do anything because he was neft getting proper sup-

. plins ~t ~ Centre and .it is the Central Govarnment that is responsible. And 
here in the Centre we- were tOld the other day by the ~ Menibl!r that 
he had sent more supplies to Bengul than they were entitled to get WIder the 
quota system. 'rhis Hgain is the same U1hweTIIly"Colltl'oversy between the CeLtre 
a.nd the Province, one blaming the other. So far itS we ure concerned. it is 
ver" much like the common e.xperiellce of lawyers in criminal ~  that when 
the,re are two accused-and the prosecution ~  is irrefutable. ahe accused la.ys 

. the blmne on the other andsa.ys he, the other one, is guirty Ilnd not he himself. 
':I'he same thing happens between the Centre -and the Province. That was the 
controversy at the time of the food faq:Jine, undo that is being repeated now 
in th.is cloth famine. Our case is that l10th the t~  and the Pr.ovinces have 
to share the blame equaolly. Why should there he thiS shortage of cloth ?My 
case is that as the food famine was n 111all·mad£, famine. so is this cloth famine 
a roan-madp orie. Sir, the House will excuse me if I deal partacularly with the 
case of Bengal because I know the pl)sition there more than in other provinces. 

M,' ~  is that the internal production is insufficient .. The quota 
~  • by the Central· Govenlment., is very unfair, and whatever cloth or yarn is 

available jt does not reach the people. Therefore insufficient production and 
insufficient supply from outside ure re!>ponslble_ But taere 111 .other important 
rl'aSOll to which I shall 'refer later on. As ~ the quota my complaint is 
that the quot1l given to Bengal is very low; it is almost half of the quota. tha.t 
is given. in other provinces. Bot I should llOt· be· misunderstood; I do not 
oompla.in about the quota to other provinces. My· oMy complaint is· that aD 
insufficient quota. has been given to Bengal. The Bengal quota has been fixed 
on !L double basis, the first being the pre-war consumption .. na the second being 
the population basis. My contention is that both of these are wrong. The pre-
war corurumptioll h!l8. beel\ tak&n to be 10 to 12 yards, hut that has been ehal-
lenged from mAny quarters, and up till now ~ ~  not been told how th.t., 
basis wSlt. arrived at·. It was sttited t.he {)ther day in very guarded. language 
by th\J Honourable the Commerce Ml:'mbel' thm it is "believed," tliat 10 t(J 12 
yards were t,he pre-war consumption, but the data for that belief have not been 
given.' 

As to the populationllbasis, calculation has been made on the last census 
figure of 61 million; but it Is well known that the' population of Bengal is no 
longe.,. 61 million but it is now 6f) milliolJ. - Therefore necessarily t.he ~ 
is inadequate. 

That is o.1>out the quota of cloth. As regard. the qUQta. of yam. that again 
is very insufficient. The estimated production of Bengal hondloolnil is 9.000 
bales per.month; the yam required is 8,000 buIes per month, but what h.asbeen 
allmved is only ·5,442 bales. Then there:> il'l a If\rge number of mills there which 
art only weaving and not spinning, and their production is ~ P  owing 
to lack of supply of yarn. Of tbe suppl:v of yam now available a portion goes 
to non-weaving mills for manufacture of nPt!:l. helting factories, bandage-cloth 
makers, bookbinders,. and others like t.hC' Bata. Shoe Factory, etc. So that 
aotuull;}' the handloom's share 'of yam is not 10 p. e. but very much. lower .. 

. Tha.t, Sir, ic; one reason for the unsatisfactory state of things there. Another 
reMionisthc vt'ry heavy purchases made by milit"ry ~  purchases for the· 
requirements of the Red _Cross, hospitals,etc .. You -ha.ve to remember thtltl 
Bengal is a wJl.l' ~ ~  a.nd therefore in ·aU fairness .there ~  .have been 
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spt'cial t D ~ given to Bengal for this purpose. h was aClrnitted the other 
day by the Commerce' Member that thf're WRS this necelilsity for a special allot-
ment but that. was not «lone. We have been told that the matter is now under 
consideration. But whv was not this obvious fnet tHken into account at the time 
whell the quota. was fiied? And then when the injustice hll'B beeli\. pointed out 
why was no immediate decision takf'll? Why Sf.; 110 much time taken to give 
relief in a matter of this kind? 

Then Sir there ~ other reasons' for this 'SCute ehortager. There is 
t : ~ t t  China, to Tibet. to Burma. to A ~  IIl1d to the ~ Eoat . 

. Exports are both legitima.te and illegitimate. Smuggling hilS been gomg on 
for a long time. Government has not taken any proper measure toO' prevent 
smnggllng into Tibet aud flmuggling into China. As reg-aras whirl. .sre called 
lfogitimate exports, I ~  why export ~  be ~ ~ allowed from BeI!Ra} 
where tbere is so much madequR<'Y of SUIJpheR. It IS like t.he food question. 
The difficulty is aggravated by exports 

111'. Prulcl.Dt (The Honourable Sir·Abdur Rahim): The Honourable .Member 
has one minute more.' . I • 

JIr . .&khil'0haDcka Datta: Where doos this available cloth go? How do you 
eXJ.llain t.he myst.erious diRBppellrance of cloth? The only explanation is that iti 
goes. from t.he open market to the black market. alld that is not only due to dis-
honesty nnd greed of traders, which is so much emphasised, but it is 0.180 due 
to Government machinery of distributiou which is not only inefficient but 81"0 
corrupt. Why should not the Government he able to fight the black market? 
They can fightl the terrorist ~  they CRn fight the Cpngress within a few 
.hour8-0n the 8th of August they could hunt down the whole Congress wit·hin 
• few hours-but tTley cannot fight this black market.ing. 

~ !'.uggestions have already been made. Another suggestion is that 
rationing should" be introduced and the recolD-melldation of the All-Inaia Textile 
Panel should be carried out, namely, that mills should sell 10 per cent. of their 
output direct to consumers through their own retail shops. 

IIr. P1'eIIdent (The Honourable Sir Abdur Rahim): H()nourable Member's 
time i!; up. _ 

Ill. Ak:bll OhaDdra Datta: Just one word more, SiT. What is the ~  
The remedy at the present moment ill the production of khadi. Bengal Minis-
ters arC' going out into the villages to preach khadi. I hope Members of the 
~ t  Government would follow Ruit. That is the only remedy for the solution. 

of this problem, and I hope that the Government of India will \!arry out 
an honest and ~  drive to preach khadi. Sir, with these few _ words I 
moye this motion. , 

Ill. PrtIidlDt (The Honourable Sir Abdur Rahim): ~ t motion moved: 
"That the demand under the head 'Department. of Indu.t.riu and Civil Buppli .. ' be 

redaced by RI. 100." " 
.awab 814d1que Ali EbaD (Central Provincer. and Berm': Muhammadan): On 

behalf of the Muslim League Perty I beg to support the cut motion move.d by 
my Honourable friend, Mr. Akhil Chandra. Datta. . 

Sir, I believ(, the Honourable MemberR ill thiR Housn remembl·r that. in 
~  last Session I m()ved 8ft adjournment motion t.o draw thEl atte.ltion of the 
Government of India to t.he pitiable and miserable condition of the handloom 
weavers of Nngpur, ·Jubbulpore. Kamptef', Burhanrmr Hl1d other placeR in the 
Central Provinces and Berar which are inhRbited by the WEl8vers. Sir. this 
state of a.ftairs ~ not affect :my particular community, but it affects Hindus 
and Muslims !!.like who are in the profession. My Honourable friend Haji A. 
Sathar Essak Sait, the . Honourable 'Mr. HUBain Imam and myself went in t\ 
deputation to t,he Honourable the ~ Member. He was very sympa.-
thetic and promised to write to the Tp.xtile CommisfliOlwr .. Bombay, to give 
irilDledi&te relief to the sufferers. He aI90 announced that· in t·he near future 
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he was going to appoint an AU-India Ha.ndloolD Weavers Bosrd tosafegllard the 
interasts 01 handloom wea.vers. But, Sir, the sufterillgs. of these poor people 
are not over, bacause yam famine still exists in m6nY provinces in general a.nd . 
in my province in particular. 

In the 1_ mont,h representatives of handloom weavers came to Delhi' 'and 
severul telegrams and representations were received by us. These people were 
given to understand that if they form co-operative . sOcieties 'their diffi.-

t ~ will be solved. A ~ in Nagpur and, Kamptee they ~  
oo-oper"tive societies. In Nagpur they formedtlile Ansa.r Co-operative 
Dyeing Society, Limited; The membership of this soCiety is about 1,000 aDd 
th3 number of handlooms of these members is about. 2,500: The society was so 
efficiently pIalluged that on the recommendation of the Registrar, Co-opel'\\tive 
Societiet;, NUgpll{. it. bega]l to obthin JllTn direc.t from the Textile CommisHioner, 
Bombay. This continued for about two months but since December 1944' it 
was ~ t  stopped without assigning. any reMon. This will be corroborated 
by a telegTam which 1 received in the second week of Fttbruary; it ha.s been 
sem by. Seth Abdul Uaoof Sardm-, an influential and reverea Momin lelRier of 
my province. He says:' . 
. "Yam ~  in ~  Weavers. starving. Industry bein" rained. MonthlJ ~ 
Anliar co-operative dyeing 80ciety withheld by Director Industries Nagpur. No supply £01' 
lallt three. months." . . , 

Very recently my Deputy Leader,. Nawabzana Liaquat Ali Khan, also 
· ~  a telegram from Burhanpur. It reads. thus: , 

"Another deadstop in suppll of yarn to weavers ·il: Burhanpur since ~  11\8t. 
Provincial Government. totally mdifferent. Maintaining mysterious silence. Situatlon once 
again causing anxiety. Earnestly appesl urgent Central Government direct Textile Com-
IniBBioner Bombay release immediately Rufficient quota of yam monthly to Burhanpur weavers 
for hand and powerloollUl." " 

~  it is evident from these telegrams that handloom weavers are starving 
aDa are put to a lot of trouble. I approached the Honourable Member again. 
His department, in reply to my letter, 'expreBfled its inability to interf!\re in' the 
matter and advised me to take it up with the Central Provinces and Berar Gov-
ernrr.ent. I find from the letter that the Textile Commissioner, who is fortu-
nately amongst, WI today, is responsible only for the ll.J1ocation of ~  quolas 

/1.0 the different provinces. When you' go to the province, the authorit·jes say 
tho.t the' quota ~ allotted is not enough to meet the present demMlds 
of the WeaVerEi. Fi,?e yarn, which is badly needed by the weavers 
is not available in the open market, but if you pay an exorbite,ftt 
price, that is double the price of the control price, yqp cun' have it 

'in the bfack market. These proi:\.teers are making money while the 
poor weavers are starving. lihas been Baid that the yarn distribution scheme 
is to be introduced. We are also told that the All-India Handloom Weavers 
Board will be formed shortly, God alone knows Sir, when this heavy Govern-

.. ,._. 0' 

mt:\ut machillery will begin to movE" and when the suffermgs of the poor weavers 
. wifibe alleviated. Sir, let us. hope that it may not be a case ~ : 

UTa Tiryaq AB Iraq A1IJ1lrda Shuwad Mar Guziaa M'UTda Shau:ad." 

Wben transillted it mQans: Bv, the time the antidote is brought from 
Mesopotamia the man who has ~  bitten by snake dies. 

I have Imother ~ t against the Commerce Member. The handloom 
and powerloom' weavers' are not adequatel.v supplied with shuttles, dyes and . 
chelCoicals .. Sir, my ,proyince manufactures a large qunntity of hnndloom cloth 

. of different, kinds and it used to be sent to Bombay. Ahmedaba-d, Sukkdrp.nd 
Shikarfmr. But f'inee 1he control Older cume into force the Textile'Commis-
sioner has prohibitl'ld t}1e despatch of this handloom cloth by .post to these 
markets and there is also the transport 9ifficulty in the def'patch of th-ese goods. 
Thus the weavers have been da-prived of earning their livelipood. ' 
. In the end I would suggest that .tihe Honourllbls' Member would (1) supply 

fins yarn and ~  thin!1:s to the weavers and direct the Textile Commis-
.ai.oner to permit the Ansar Co-operative Dyeing' Society Limite4 to obtaiI). its 
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~ t from BO;libay l.Uitil the new distribution scheme comes into force: 
(2) allow handloom oloth to be transported to established markets: (8) take 

.dl'fl'Stic measures agaIDlOt the profiteers, and (4) form an All-India. HawHoom 
Weavers Board. . . . 

. 1Ir. X. II. .toIbt tNominated ~ : The profiteers form the control 
bOard:. How can they take action against them I 

!fawab_Siddlque Ali ~: 1 do not .know what the Honourable Member haa 
to say in defence. That is his lookout. Ail All.lndia Handloom Weavers' 
)}oa,r4 should bt: formed immediately &1ld it should oOllsilJt of the real repre-
sentatives of the lumdloom weavers. . .. 

Su., I support the out motion. 
. 1If. Sami Vencatachalam Ohe,ty (M;a$'lIs: lnqiu.n Commerce): 'rhare is no 
denying the ~t  that the position of cloth is as ~  if not worse than the 
position"of food in this country. But 'at the same time 1 ~ t witlihoi,I my 
tribute to the offioers of the Textile Control Department for the very herculean 

. attemptlf ,they are making in order to see that the black milrket is, eliminated, 
that as much ylCln at is necessary for handloom' weavers is sent, that each pro-
vince gets its quota of cloth and all that kind of thing. I amafraid,Sir, that 
in the early t ~  of the promulgation of this order the mills themselves were 
not quite prepared to co-operate with the department. They were long used 
before that to "ery high profits both in yarn nnd cloth and· they felt it .was 
rather a raid on private ~t  t~ t this -Control Department should pow : ~ 
flnd exercise control over them. The matter of cloth and yarn being s6mewhat 
of 8 technical nat,ure, the Department concerned had to' face no dDubta 
.number of difficulties' -before they ",'ere able to ~  these mills. No doubt, 
even now (though many mills are said to be co-Dperating with the Department) 
with very few !'lxceptions, -the mills are co-operating only half-heartedly With 
the_Department. 

If I may take some pride in my province, I must say that the Buckillghnm 
_sud Carnatic Company hsvt) set an e.xampJe of hDW best thp'y could co-
operate with the Government In the ma.tter C1f prDper t ~ t  Df their clDth. I 
must say that the t ~  ha"e not up to this ~  go'l1e to' that length of 
cD-operating with the Department in the matter of distribution. I know olso( 
Sir, that if there is one section of the present multifarious depaitma11ts' (If the 
60vernment about which I do not hear of corruption and inefficiency, I must 

. admit tha.t it is this textile Control .Department. But at the same time they 
are up against a number Df filctOl1! ever ~  they do.. not seem to- have D ~  
control. In the first place, I still doubt whether they. h&ve remO-ved all the 
80ns-in.law . and brqthers-in-Iaw between the manufaoturer of gODds Ilnd the 
whDlesale dealer l1nd I-feel these relations still remain on 3S ,bin.ami persona. 

~ t  is t ~ question .of the wholesalers .. In Madras in regard to Ii and C 
goods the wholesalers were given 'specific instructions how tc,> distribute their 
~t  which they got from the niilli!.. The whowsalersby themselves have no 
choice whatsoever, to vary. the proportion '0, the quaptity of cloth to be given. 
to the retailer. Each' retailer has get his 'quDt,a fixed ~ the mill, but. the 
quantity passed through -the wholesaler and the wholesaler got some sort of 
commission fDr distributing to' the proper retailer and sending back the- mou.!y. 
Tqat system is not followed in ~  prqvinces, Wh&t the wholesaler is now 
doigg. is that he sits tight upon the quantities that are delivered to' . hill and will 
not part. with them even to the regular authorised dealers unless there ~ "ome 
comJfetitiori amongst the retail dealers in .order to make higher offers of pric'3s 
OVPT wbicb I' am afraid the Department has not -been able. to exercise pr.)pnr 
cDntrDl. ' . 

No,\', Sir, another factqr which coq,tributed to the cloth nDt ~ the 
proper consumer is the very. confusing orders of the Department itRelf. . ~ . 
ther out Df ignorance, or out of want of informatien they issue fortnightly or 
~  arders, which are very often directly. contradictory to each othE'r .. I 
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know a few" lUonthii ago, about NovembeJ or J;.)ecember last, many Madra'! 
merchants were, uEiked to .bu.f their quota from' wholesale, dealers in Bomba.y.· 
They bought, pa.id the money but no permit was issued for export or cooking. 
of the consignments to their respective statiolls.' The result. was that t~ 
Chief. Controileror .Provincial Controller went fr6m one pl$ce to another, b'om, 
Bombay to Madras and vice. verBa, to issue the orders for booking. I ~ 
wjhy there should have been such, 0. .delay. This delay which was caused ~  
the issue of contradictory orders resulted in a scare· and in the wholesalers 
asking for better rates from the MadrBS dealers 'and it culminated in a moclliied 
form of black market. I understand ~ same position is prevalent in Delhi. 
I &In told that the wholesalers in Delhi were asked to enter into transaetions 
with up-country people, in Rajputana :and' some other States and in' U :P .• 
and yet they are not pennitted to export those goods out of Delhi. I do ' 
not know whether it was by design or merely by accidE(nt the Provincial Officers , 
Beein to be enthused for not issuing perI,Dits for booking onUie ground of safety 
of their areas regarding this commodity. This - is what is happening 'svery 
day -so far as food is concerned and I think it is happening even in matters of 
piecegoods and yam:. The District, MagisErate of 8. particular. place thil'lks "I 
have got so much goods in this "district. I du not want my .people to starve. 
Therefqre I won't issue permits whatever might Be the orders I might have 
received for distribution of cloth to some other plaoo., I WOD't permit'its u€ing 
exported to other places' at the expense of my district". Then the Ceutral 
authority is at its' wits' end to find out whether their orders should supervene 
ovel the provincialmder or vice VerRa. Thi!; arises on ,account of 8. good deal 
of confusion and I think much of the confusion is due. because the Department 
though in the matter of textiles. t.hey have got a sort of non-official co-opera-
tion, they have not listened to their advice as to what is it that they have got 
to do in respect of .such confused situations. , ' 

The Railways act u.ti 11 great impediment in the proper transportation of 
goods from one place to another. The Honoura.bleSir Bdward Benthall is a . 
very cheerful man. He appearl:i to be quite unconcerned about this thing but 
much of the mischief either in regard to food, cloth or yam is due to ,the lack 
of facilities frir trul.)Sport, perhaps just as much as the indi1ferellce of ~
manufacturers themselves. With regard to the distribution of yarn, even there 
the distributory system is not well conducted. No doubt you give yarn to &ome 
dealers to distribute it to handloom ·weavers but there is no guaruntee that 
the ll'andloom weaver who receives or is expected to receive tbe yarn' from the 
distributor would tum that yarn into cloth and bring it ~  the market,. Why 
is it that you have not stated.. 'that unless ~ turns the yain into cloth and, 
Ileils it to some dealer he _would not get the yarn. Very likely many haudlQom 
weavers might make a. profit of Rs. 2 or i.j per bundle without tuming out 
cloth at all and this yurn ~ t easily go into the black market. ~ is 
no. check over, the producti9n of the hand loom. weavers n9r did the Department 
make any serious at.tempt to-organise these hSMloom weavers. In certain 
parts of the country" where hand loom weavers are accustomed only to produco 
cloth out. of fine yarn, Government have taken no great care to see that it is 
supplied with fine yam, bec/luse the mills are consuming more, of fine ~ .. arn 
and would not like to spare it for outside market. You cannot also deny, 
whatever you might say in public, that t ~  demands of t ~ War Department 
or the D ~ Department 'continues to be quite as large, if not larger than 
what it was ,Ii fe'Y mOI\ths back apart from exports which this depart!Ilent or 
some o..ther department of the Government allows. Therefore it is that the 
mills are not able to give you all the cloth that is required for civilian Con-
sumption anq -even if it comes to civilian consumption. at any rate the l(1ills 
have not ~  their agency system properly in order to Bee that the cloth does 
reach the consume'r and the consumer only. _ 

The Textile'Department of t ~ t sometime ago ~  a show of 
helping the people by asking lTle mills to manufacture what is called Standard 
Cloth. ~ standard cloth scheme worked only in Madras Province. BDd in.Jl,O 
otber. Why? Because your authority over those liaensees and over those 

.. i - , I 
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mills was 80 slender IWd the people also. did nOl care . to co-operate witJi you. 
It must. be said to the credit of ~  that it did co-operate with you aud 
IJIld theIr standard cloth, but'how did you treat the lr4adre.a licensees? 1 will 
give you an example; iou allowed the mills to mlWufacture .eimilar cloth 
and mark the price ~ t  about the same as tha.t of the standard doth, 
if not a little les8. The mill standard cloth and the authorised standard ~ t  
~ sold to the wholesalers along wKh fine materials, a portion of this ot a 

alightly, lower rate and the wholesaler got more commission than be wouli 
get under the standard cloth licensed by the Governmtjnt, Thus to 1he 
licensees of the standard cloth you gave 8 per cent., whereas the wholesaler got 
from the mill for the same' kind of stand8.l'd cloth 88 much 88 20 per cent. 
He reserved .10 per cent. for himself and passed on the ather 10 per cent. to 
the retailer. That is the ~  you worked the standard cloth system .. 

I do not see why you shQuld not organise ~  and hand-weaving 
also. Now is the time when you want all sorts of cloth ~ if you neglect ~  
at the expense of another you ~  bound to suffer . , . -

Mr. President. (The. Honourable Sir Abdur . Rahim): The Honourable. 
Member'l! time is up. " 

Mr, Sami Vencat.achel&m Ohetty: Sir, I am speaking on beh81f of my Party 
and as such I am entitled to a little more time. . 
. Mr. PreIIidaDt. (The Honourable Sir Abdur Rahim): 1 do not bow .. t ~ 
any such arrangement has been definitely arrived at that" anyone ~  ,to 
speak on behalf of his Party should have more than 15 minutes, 1 allowAd 
that yesterday because I was not quite sure as to what the arrangement \"as 
that t~  Parties had arrived at on this point. The suggestion was made llld 
1 said that if any such arrangement was arrived at 1. should be informed 
beforehand. IS'it the desire of the House that any Member speaking on boh'llf 
of his Party should have 20 mirrutes? . If tba\ is their desire 1 ~ no objection. 
, Some Honourable Members: We agree. ' 

Mr. Sami Venca'tachelam Ohetty: So far '88 Bengal is concerned, '1 really 
want to know whether it is the want of money or the want of cloth that ~  

. the trouhle. If it is, want of money, certainly Government have no axcuse 
whatever, whether it be the Central or the Provincial Government ~ keep the 
people starving for want· of cloth. And if it is only a question of want of 
cloth, where has the cloth gone? And what was the control which was exercis-
ed by Government in order to see that the cloth was received by the consum'Olr? 

\ I - -. 

An H0II01II'&ble ][qLlter: It has gove ~  

lIr: Bami Venk&\&Chel&m Ohett.y: If that be .. 80, I know if ~ t 
decide to ferret it out, they can do it: There is no denying the fact that '-hey' 
have ample powers under .the Indian Penal Code,' and theY' have got more powers 
under the Defence of India_Rules, and anythin& can be done. 1 am surprisad 
tliat people should die t ~ cannot cover their nakedness, and Govern-
ment sit quiet here. Sir, if we Criticise today this Department so far as ::lloth 
and yam are concerned, it is in order to tell them that they have not ,been able 
110 understand the w\lole process of manufacture and' distribution Ilnd make 
proper arrangements for distribution for civilian needs. I am not so pessimiRtic 
&R f,o Ruppose that the quantity of ~  no.t quite sufficient, At lenst for 
the period of toe war rationing must be in'troduced, your standard cloth UI1It:lt 
be reintroduced with g-reatflr vigour, and tbe sale at a cheaper rste of unmltho, 
rised ~  standard cloth shou1c1 be st,oPTled. You mBY mise the ~
mission .fbI' the sbmdard cloth that is sold hy licensees. Anotber point ~  
I want to mention if! with regard to the delivery of the standard c}nth. In f\ 
numher of balell I have seen damaged goods which 1 f!llppORe were includect by , 

. the mills in order to discourligoe t.he mnnllfllctnre of Rt-nndnrll dot.h. "hp'lP 
d8maged goodR were returned to the refJpective Government D ·~ t  and 
money demanded, but althouglJ it is now nearly more than 18 ~t B since 
thE! <Nairn was made, payment bas not yet been'made. Xn' any case it will 
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,b. most criminal on the ipart ~  ~  if a Bingle man Ihould ecnnplain 
that he has not the clot. with wbieh to cover hi. shame. . 

Sir Vithal •• ~  (Bombay Millownen' . Association: Indian 
()ommerce): Sir, 1 am not standing here to defend my consti€ue!W)' or to show 
t<> the House the amount of co-operation we have (iven to the Textile Cautio) 
Department. The Honourable the Commerce Memoer, if he is so inclined, will 
tell. the H01!'tle the amount of co-operation which we have ~  the matter 
·of mtrodutelon as well aa of enforcement of the control order. . 

I >ihal1 speak ~t  Sir, ~t B~  I am not disputing ~  facts which 
have appeared from tune to time In the press or which have been ginD &0 
.the ~ by the Honour,:ble the D ~t  President. Now the figures which 
I ~ wlt.h me were obtaiDed by me ~ respo!lse to & request. by my friend. 
Mr. ~  who had warned me that thiS motion was comillg .. These dgur •• 
tally With t ~ figures which appeared in a pre •• article in Bomba, Bome tim. 
ago .. ~ D  to these figures the population of Bengal was entitled' to 
Ytlcelve for the 7 months ended January 1945, 1,20,050 bales. Actual lhip-
ments to Bengal were 1,79,08. baleB. They were allo allowed to keep "heir 
-own -manufacturel which amounted to about 20,000 bale.. ' . 

. ~  tlbere are various reasons why the cloth did not. reach to the consumer. 
A~  to information we have, eloth is being increasingly lIDuggled tv 
~  where I ~ one yard of eloth is being IOld at the very attractin 

price of Ra. ~  Untll ~ t  I understand there waS no ban on the export 
or cloth to Tlbet, and large consignments, according to our information, han 
gone aeross the ~  via Xalimpong. . .. . 

In },fay 1944 .. CommiUee waa appointed· to auggest way. and means .. 10 
.how cloth could be made to reach the consumer. I tvaa a member of ,hat 

• <:ommittee, and the Textile Commiasioner was also present at our. meetm,l. 
There was .. general measure of agreenient between all my colleagues . t ~ 
unless provinces were brought under the control of the Texti!e Commissioner. 
it would be very difficult to enforce the OODtrolorder. Our suggeation WIUI,-
it haa not; been accepted by Government---that unless Provincial Controllera 
are brought under the supervisory control . of and made subordinate to 
the Central Commissioner, as Income-tax Oftlcers are under tne eontrol of t.b. 
Central Board of Revenue, there will ~ chaos and no proper enforcement of 
tho control orden. By a unanimous vote of the Control Board when we met 
two 1lI0nths ago we reiterated our view in a resolution which we han lubmi.wd 
for the consideration of the Central Government. . 

. Yeaterday the Honourable )lember for Industriea and Civil Supplies talkei. 
of constitutional difficulties. I ask, if CODstiwtional difficulties in the maUer 
of t.he introduction of the Estate Duty Bill can be removed, can they not be 
overcome in order to lIupply people .with one of their essential requirements? 
Are Government going to ·sit in Delhi and lay. 'We have got to respect 1>ro-
vincial autonomy. we cannot. interfere?' In a similar emergency even in regard 
to self-governing municipalities there is a provision. Bombay M;UIlicipality 1S 
one of the most independent and sell-governing municipalities in the country, 
but if the Bombay Oovemment find that there is danger to public health and 
Ufe, and the Municipality is not carrying out its duties, they have the right to 
interfere and take such measures as are necessary and debit the cost to the 

~ t  . 
... I submit the control of food was a failure at fint because the Central 

Government was vacillating; cloth has also been a failure, because all the 
Provincial Controllers have not been placed under my friend the Textile Com-
miasioner. I was present by t ~ kind invitation of the 'l'extiles Commissloller 
a. a oomerence where all the Provincial Controllers were gathered. Then 
menflality seemed to me, why should I B ~  my Province ~  the lIake of 
other Provinces? So long as this mentality IS there-my PrOVInce first and the 
devil for others-I am afraid that whatever measures you may pass or ialre. 
whatever. co-operation You may get from the millowne1'8 or from the ~  
it ... ill be clifficua to bring the goods hOJlle 60 the coneumer. The bot\om lOaD • 
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Au got to be ~  merel, weldm, tb. wp ~  lal, rellt.ri.cW:tc liliie. 
of the ·mill., directing the millll to leU ihe ,ooda to quota hotderli or ~ D  
»Ie (O(?ds ~  handa of the milia will be of no avail. There are large 8\ocb. 
lying in Boln,bay all a result of the new distribution order, becAullle iL ~  
$Un. to evolve measure. for el,lforoing. a new dilltribution' Ichellle. There ii .. 
pneral impreaaion ~  dominate the Text'ile Control Board which is ~ 
corred as .tbere are only three or four members who repreal\Dt riiill owuer. iu the 
D ~ t  Committee of the Textile ConwOl B ~  The other member. 
are repreaentativea of distributors interests, cOD'lumera interests and provinciAl' 
interests. I am not a member of the Distribution Committee. Varioua l 

.ebemes havE! been brought forward and discuued informally bet.ween the 
Secretary to Government and ourselves .. lMH- when an asreementis arrived at 
and the scheme is passed by t.he ~  Board it is said we are the mllkerl' 
of the· scheme. Last time we in1listed that the .Gov.ernment scheme for dill-
iribution Mould be submitted to us in. writing, and th .. ~  done. Thertlfor. 
the scheme of. distribution which is now before the public is B scheme for 
whieh the Honourable the Commerce Member is responsible and not we nor any-
body else. Now it ill up to them to enforce that. scheme. If atati.tica are tc. 
be believed. 4,800 million yards of cloth are available for. civil consum)ltion 
after providing for exports and for military requirements. . Thi. gives an utI 
India a,,.erage of 12 yards per head on 1941 census basis as against the pre ,war 
figure of 16 yards -per head. Now Bombay where the normal consumption \Vas 
~ yards per head before the war is A'etting 18 yards per head. The Punjab 

is getting 18 yards as against 2t yards. Bengal. which was getting 12 yard. 
~  head before the wat'iII allowed to buy 10 to 1(» yards per head. 

'])f. P .•. Baaerjea (Calcutta Suburbs: Non-M\1hammadan Urban): That IS 
~~  ' 

Sir Vltha1 •• CJhaIId&vIIbr: I am giving the figure .. ~ we have. Th., 
Honourable Member will oorrect if they are wrong. For all-India the ~  
on 1941 census basis ought to be 12 yards per head. As the Honourable 
Member frotp ?ladras. pointed out. there are bottlenecks ,everywhere: as a 
result of the freezing orders there are bottlenecks in manufacture, and we have 
$he transport bottlenecks. A friend of mine who is manufacturing ,atando!# 
cloth on a large scale was eomplaining bitterly that- more -than 2,,000 bales of 
standard cloth were lying in his godowns awaiting despatch. That ia ~  posi-
tion, and tbere.fore before the House draws any ad.erse inference against liS-

I am not here to defend myself because I do not ,,:ccuse myself-they should 
consider the facta. We.,.e anxious that goods should reach the consumer. . 

On the export queation-I am told that in my ~ questions were ~ 
and our attitQde ~ been misrepresented. Our attitude haa been since, t.he 

acarcity started that our first duty is to the natIve of ,the soil. 
I P. M. Secondly, if Government for politicalrea80Il6 ~ t to export, t.hen 

the eXJ>ort. should be allowed to countries from whom. we' get reciprocal advapt-
ages in the matter of food imports, etc. I Thirdly, our contention is that jf 
export,s have to be made, then they should be made only to countries, with 
whom we hope to continue these exports after the war is over. We do not 
want fair weather friende; we want to get friends who will be with us, whether 
in fair or foul weather. But what is the Goyemment doing? For polittcal 
reasons, at the request of H.M.G. they have been asking us to export goqcitl to 
the middle east countries where t ~ are no controls. I understand that r.:ne 
c'ountry in the 'middle east takes all tbe goods that are sent from IndiA 1ft 
controlled rates, and they have a state monopoly there and they sell it 'it. ~ 
per cent. or 100 per cent. pl'Ofit. WMtever the need might have. been. when 
the War Was going against UII to bribe t ~  countries int:o neutrality, ll?W 
that we have practically won' the war t.here IS no need to bnbe these. countrIes 
of the Middle East; lOW neum&lity. Government must \!lee whether they IIbould 

. not By to them now-"We will.not give you cloth. becau •• you do not gi,V4'J 
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Uli ~ ~  back" .. Thut 'is ~  attitud'e ;an,d. .1 . ibiP.k. Mr. .Neecy is in. 
poeition_ to confiml that attitude, becBuse itWB8 enUPCiated, by .. colle.e of 
D ~ ODe of the earlier ~ t  of the Tl5xtile OmWalBOUd. . 

Before 1 sitdQwn, .I would like to urge upon the- Honourable MemiK-r- for 
lndustries arid Civil ~  thi. fact: I tell him he may go OIl' plUiDgcwdeniJ. 
he lna,)' gq on promulgating DefenQe of India orden; but uptil the whole 
country is treat-ed as one in the matter of· distribution, until all the provinei&l 
eolltrollc1'8 are placed under the contro. of the ~  Commissioner--the 
Provincial Governments should be, Bilked to ~  hut, the general policy shofll.r 
he that O'b.ce the order is issued, the Provincial Controllertl should b& made: 
accountable to ~  and nobody eIRe; in any question ofconffict' between the 
Provincial Government or the Textile Controller,' the Textile Controller mUll'" 
prevail: . ilond unless. that is done and unleBS. questionSI are taelded in this W11 .. r ~  all these present anomalies 'will continue. 

As lar 88 yarn ill concerned, I will state the position. The textile dintcf.o.. 
rate placed before us figures based on the average of September' 1944, and 
~  showed there was a. great shortage of yam. We produced certain 6gw:ea 
and they have not been challenged, There ill according to BOme of us. JJO 
physical shortage of cloth or yarD' .. Whaj; is happening, as Ill., friend, Mr. 
Chetty. indiJ:ectly hit 'the na.il on the .heacl. ill this: handloom cloth is no\ 
oontrolJed or tex-marked, and it is profitable to ~  haridlOQln ,Cloth :toa.,y 
and T do not f:!l'Udge that profit to t ~ A lot of yam is ~ there anel 
people Bre hoarding that yam, hecause yarn does noti ~ t  by being ke'Pi for 
Borne ti!Jle. Yam' is hoarded. hy these 'Arnall power 100m and arnan handloom 
owners: 

Prof.B. G ..... 
.Ilandloom weavers. 

. ~ 

(Gwltur cum ~ : ~  Rural): N'oi 

Sir V1UlAl 1(. Oha.ndavlD&r: They are no' D~ weaverS' but they tre. 
master weavers who are doing ~ t : 'they have the C8p.(icity to buy 
Iarn, and if Government were to carry out a proper investigation ~  employed 
wained statistician, instead of BSking, some person who ma)' be., IPl . el[pet\,jn 
.eiling machinery but who is not. an expert in preparing ~ t t  .. 
regards cloth and. ~  I am sure they willJinctthat- as far as yar.Q is. concemeci. , 
there should he no physical shortage. 'Why do :we not.- increase produoUoA? 
I . tell you the reasons as regards dhotis and sarees . . . 

Xl. PreIldeD.t (The,Honourabllt Sir AbdlU' ~ :· The, HonouraQle Mem-
ber has' one'minute more. ..' , 

Sir V1Uial N. Obandavarkar: Production hal:! gone down;, a lArp nw;obet- ?i: 
looms which were manUfacturing dhotis and SW"Eles have beenworkinV 10r 
(tovernment .orderli; there is also a shortage of coloUl'8 for borders; there j8' It. 
shortage of double" yarn for borderll: we ~ impor,i doubling and ~~ 
machines, ;I'heae disabilities are there a.nd we have :~ preuing i GIl ~  
Textile Control B ~ allow us to import a larger number of doubling and. 
w.indini ~  for theBe purposes. If the Buppl1 Department were to. 
release a certain number of looms for these lines, we canto OIl W the manu-
faoture of dhotis and sarees and thus relieve the shortage ip. them. 

The BOD.01Il&ble Sir JI. Amu1 Buque (M;ember for 'Commerce and Industria. 
and Civil Supplie,s): Sir, at the very outset I must acknowledge the help and 
co-operation that we have received from the textile industries; and yet ~ 
aU that I h&ve my fundamental difference of opiniOIl with Sir Vithal Chanda-; 
v'.arkar, I have not so far agreed that the handloom products 'should be tel(· 
marked. For decades past the handloom weavers of this country have had to' 
live under miserable conditions; I took the fullest responsibility on me when 
I decided, in spite of many'e'ftortl! made, that if the handloom ~ t  UTe-
able to rehabilitate themselves in the midst of the war, it will be B gain to 
the country a.t large; and therefore I took the responsibility of settling tha\-
handloom :products should not 'be tex-marked in an,; way. 

Prof. 5. G. :&.anglO: Continue the good woik 
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. 'at BCIIIIOIII'&bIe .Sir .. AI1nl Bgqll.';' I am quite aware of the prueD' 

cliatreuin, ~t · )riJ' friend asked me. why there should be shortage lD 
Bengal. ~ 18 ~ ~ ~ t  he may not &&kme ~~ ~ D  (An: t ~  
.Member: . Why?). .I!- I ~  to give the reason I would have to go back. to 
~  economlC ~  poli.Lioa! history of . Ilensa! for the .laa, thirty years: rver 

amce I. was a lit.tle child·,1 have seen lD my province more of politics than 01 
4I09DOm.lCS; and eveD DOW I am not certain if life m the province is not domi-
nated more by political than byeeonomio conaiderations. I remember a day 
whan the whole of B.angal ~ for. oigaretfies: I know at leaat two did-
Vic. of ~  province which grow a large amount of tobacco and I ask my friend 
lb. Akhil Chandra Datta, who comes from the same province aa mine Blto 
why. it ia that not eveD a Binrle factory was sterted to utilise the raw tobacco 
lea'Y88 for ~  purpose of. numufaoturiDg cigara aJid cigarette.. 111 frienda caa 
read the history of .the development of the sugar indUstry in BeD,al and finel 
out ,,!hy it is Dot in the hands of Bengalis. It it nO use aaking me' the why 
ad wherefore-I am dealins for the time beinS with estI.bliahed facts; I admit 

. ihe diBioultiel of the present lituation. 
Mr • .AJdaJl 0IIaD4n DatU: It ia not a reCent event? 

, ~ llcIIIoaIabIe Sir M • .bInl HaquI: The recent events are due to the 
unhappy and unbalanced life that we led in the past. We t.boucht that 'Uls 
was going to be as ealy. and al picturelque as we had in the past. But twngt 
~  ODe of the difficultiet. of the preaent Bengal poaition ia t.hat 
Bengal is the largest conauming centre in Irima but 'it ia ·the leut productive 
~t  BO far as yam and textile. are ooocemed. )(yaympathiea. IS tTley mus' 
be Dot only a8 ODe who comes hom that province but aa it should be for every 
«Ie else, must go to that unfortunate province iD the present situation. 
Jl'oUowing the mOlt diltreqing and tragic situation in that ~  J reaUM 
\hat there have been immenee difficulties in the matter of supply of clOth fnd 
;yam to that province. I myielf come ~ a toWn which for centuriea pas' 
baa been reputed to produce the finest prOaUl!t. of t t~ almo\t with an 
illfemational reputation; bul when I go to my home. town I find that tnere 
is di!lculty of fine yam. We were happy in the paat becauae we ImPOrted ~  
:.ams from other countriel; and the penalty baa to. be paid BOme day for our 
own acis. It waa because we did noi visualise the future t'bat we are nn1V in . 
t1rlI' difftculty. Depended more on others, we cannot find out how to live 
today . . . . 

1If. laml V_cateal,""" OIlet,,: It is omy .ympathy t ~ goa. there, ~ 
~  is it? . 
ft. Jlamoarabll SIr M • .lIInl Haqu.: I may I&y that if I wu a practising 

lawyer I would have argued that. (An HorwurobZe Member: "YOIl are:'.) Bu. 
I have Ie" the profession som8' time back and therefore J will deal With facti 
raUler than with arguments of that nature. So far as Bengal position ia I'on-' 
eerned, 1Jefore I deal with it, I would like to deal ~t  the aU India cloth and 
lam poRtiOD'. I have been criticised more on the ground that I have not been 
.ble to take charge of the provincial distribution, not on the ground. h to ~  
we .have done 10 far. The present system is this. We find out the total 
quantity of available Cloth and yam and try to distribute it on an equitable 
basis. Here again unfortunately, relia\>le statistics 88 to the quantity of Yal'Jl 
~  oloth ~  produced are not available, specially with reference to 

- the handlooma. The· only report which we have had is the repor£ of t ~ ~t 
Finding Committee and it is on t~  basia of ~  reJX?ft of the ~t ~~ 
-Committee as a1s9 with such t t ~  aa are ~ t  m BrIDle .of the ~  
'1'eports that the question' of allocation was deCided upon and t ~ ~  
l>alied on the fact that we went by the number of looms that are· e:t:lc;hng 
,nt, the present moment. . 

Let me speak first about 'the yam. COl!1pared with 1985·86 which 1 have 
-taken to be normal years, the production -in 1948·44 and in aubaequent ;"Jf'nrR 
nas increased by at ',least 60 per cent. The total quanility of ~ ~  availRble 
in 1985.86 waB roughly about 1087 mi!1i?n yards. ~  a8&ins'. that. ~ ~ 
in 1985-86 wal roughly ~ 1,087 million yama. As against. 'that, Indl:\ 1R 
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produoing kxi"y roughly aboui 1,500 W 1,600 million. We ~  a ~t t  
oondition of life. We are in a country w.here standards Of , liVing arEt graduaU,. 
rising up 'and therefore in spite of 60 per cent. increase in production, we are 
not able to meet the demands of the country. (A.n HonourGbl6 Member: 
.. Export? .') No. I hope my friend will kindly w..ait 'for the facts. So far u 
tine yarn is concerned, there has been practically no exports _from thi& 

. eountry. As against about 86 millions, only 2 thoosand yards were exported in 
1943-44. If my friend says that 2,000 yards out of 85 million will affect tbe 
.ituation, my friend can interrogate till doomsday. It is not a fact. Then 
again &0 far as the total export is concerned, the coarser yams have been export-
Pel to the extent of only 15 million out of a production oft,616 million. The 
export ,'t.bere also has been infinitesimally small. A large quantity of 
yarn is consumed by Illil1s themselves for their own purposes, particularly the 
finer yams. Naturally, only what is left over can be available for the purpose 
of distribution among the handlooms in t.his country. Here I have my ~ 
.ympathy with Prof. Ranga but I am on the horns of a dilemma. I have got 
the total quantit.y fixed. Either the. mills will consume it or the handk.oms. 
If it is not consumed by the mills, then the production of the total quantity of 
tediles will be reduced. . 

Kr. PreIldeJ1t (The Honourable Sir Abdur Rahim): The Hpnourable Member 
ean cont,inue his speech after Lunch . 

• The Assembly, t.hen adjourned for Lunch t.ill Hall Past Two of the Cloek. 

The Assembly re-assembled after Lunch at. Half Past Two of the Cleek. 
Mr. Deputy President (Mr. Akhil ~ D ~t  in the Chair. 

ft. BoDoarab1.t Sir •. Amul K1Iqu.: Sir, as I was explaining that a.s .• 
reault of conatanti pressure and eftorts on the part, of the Departmen., we 
have been abJe to get more production of yam in the country both fine and 
coarse yarn, and also textile in general.· But unfortunately, that is not enoush 
for the existing needs of the country. As I have said the pre-wa.J', Consumption 
of textile was roughly between 10 to 12 yards. per head. The total amoua. 
wbieh is now available for distribution to the whole of Ipdiais alSo approxi-

t~  about 12 yarda per head. Therefore, we have been able, in ~ 'of 
defence needs, and a small quantity for export, by inoreased production to get 
~ yards per head for the whole of India. But as I said before, there is a rile· 

of a consuming class, in their purchasing powers. That --is ~  dif&culty. I 
should only ,say one word more about Bengal position 80 far 8S yam and cloth 
art: concerned. I think the controversy about yardage should not be there. In 
spite of ~  fact that a quota was fixed at ten yards, as I had explained, in 
.;:!tllI:l1 fact we have tried to supply to the Province more than that quantity. 
In Bengal aa against ten yards per annum for the last seven months we haTe 
at least given at the rate of 18·9 yards p}r annum. Therefore we Dave not 
really stuck to ten yaJ,'<ls and hence to cntici.se us on the ground that we are 
eupplying only ten yards ia not entirely correct. Again, I can assure the 
House that we will try to keep up, as much as we can, over and abOve the teQ. 
-JUds quota for the special needa of Bengal or for Any deficit area which is in 
the country. - . ' • , 

.As regards yam, the tot.al available J1umber of bales is roughly about 68,000 
bales for the whole of India after con8umption by the mills. Jrly friend say. 
why don't you take more from the mills. That is a ver, good suggestion. You 
b .... e two ClOWS, take away the .oows and give the milk to others. That ie • "ery nice proposition. You do not want to leAve anything for the mills. Thee 
mills started their looms for their own oonsumption; over and above that the) 
are producing and that quant.ity is available. You ask me to take more from 
~  . 

Plot .•• G. JtaDp: They are consuming muoh more t.han betore .. 
ft. a.oarable Sir, K. Asln1 Jluqua: If they are cOMbming more, ihey 

are alao producing more. They do not· e,.t yam: '!'hey do ~ make yam 
aonletimell .1 we make it in })olitAcs. 
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'JIrGt..: •• ·G. a.q&: Let the 1lanclloom ~  use \hem .. 
ftt JbDoaalllt air K. AaInl Jluq.t: They are utiliaingyt.m for the pro-

.auction of te:rlilee. Out of these 65,000 to 68,000 bales, we bave distributed 
"romt4 on the basis of facts available to \18. Let me here say that after doing 
that, we knew there might-:be diffioulties here and there. We ~  1nitten to 
ihe different P ~  so tbat they migbt give us aotual facts on the basis of 
which we can allocate.' Two months before we wr<>te to the Provinces. As far 

' .... my impression goes, excepting from one Province, no reply has come from 
others. W}tatever that may be, for the time being we have allotted as ,.quota 
for Bengall'Oughly about 8,148 bill .. out of 68,000 bales, tbat is rougbl." about. 
OIle-elnenth and we will try, becauie we have got a little surplus at our handt, 

. it !nay be possible we will get a little more, we will try to supply spedaUy tQ 
Bengal, C.P. and. other places more. 

I will jllSt ~  try to recapitulate what happened. It was towards the end 
.. Ma, IN8 that the first! Conferenoe -of Provinces and States was connned 
&0 diaeu88 the entire cloth situation. At that time, we had to faoe two prob-

~  one the cloth famine, but with etlOugh cloth in ilhe country, and secondly, 
high prices. Sir, we simultaneou81y took two measurel, the first measure wall 
to put an the hoarded stock into the market. We declared a date within 
_whic-h an the olotJhel were to be sold but at that time we bad practicallf DO 
~ t : We made an approximate estimate of ltoeb, a gueaa and an ~t t  
and we gave roughly about four months timelJ for their sale. A. soon as we di4 
ibat .. ~t D within the coune of a month or two thoee who pleaded abat theTe 
was no stock available in the country saia that there was 80 muoh stock t,liat 
they would not be able to 8ell them in four months .. We took figurec for stock 
of the entire quantity available in the country. At the end of July. we found 

. tIla. there was lying ~ the dealers, quite apart. from the continuous mill 
production, a quantity of cloth equal to 2,'700 million yardl., It would ~ 

. ben a mistake on. our part if we had forced the s8.1e of that huge quantity in 
four months. Therefore. we decided that the quantity in .iew of the special 

: copditionl and the conditions before that, ought to be consumed within tlif' 
following six mooths and we fixed 81st December as the last date of sale. 
~ D  stuck to the date. We ordered that quantity to be sold, and if it WIlS 

not sold, then it was frozen or diatribtlted in such a way as the Textile Com-
mi8lioner decided. Along with that, we also introduced tJhe. scheme ·of standard 

~t  The standard cloth production required fixation of price, ita production, 
\ben distribution and to r. certain extent reduction of categories. FOI' It time 
it went off well but then came inevitable difficulties in distribution in some 
areas. May I here· state that we did not despatch cloth of any kind ~t 
on indents and indents from the different local areas faUed to equate to theIr 
1lfJlId,. Supposing II man wanted fiTe or six ,arda sized cloth, he did :10. 
real1y indent as much as he needed. There were difficulties and they were 
.ectifled. Then came a certain falling off in flhe ·<1emand for standard cloth. I 

,]mow there were some Provintles who Rsked uA not to send any more st,and.ra 
.4Ilotb. 

Prof ••• G. BaIap: Because of its bad quality, W&l it not? '. 
'lilt .. ~ SIr •• AsIii111.q1ll: No. that is the danger of t t ~ a 

fact without knowing. 
Prof. •• G. ......: Let us know the ~  facts. 
De JIoDoarabie Sir •• A t ~ : It is not a facio The t ~ ~  ~  

WI' not the entire t ~  of the country. There are other varletles and 
this was left io trade adjustment with over-all profit margin fixed. 

Iir. T. B. AvID_mal&Dl Ohetttar (Salem and Coimbatorecum N()rt,h ATI'..ot·: 
Non-Muhammadan Rural): The ~ Memberb&a .not given ~  reason 

. why certain Governments refulecl to tab Itandard cloth. . 
______ .. , ___ • Astn1 JI._A: ~  'a. I pld there wlal a ~ 

: ~ : :~:  ~ ~ t  who ~  enOllgh purcbasln, power 'in the" 
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'1IilllCla ~  Pl'ep ... ~ to ule the .co&hIer ~ .bu$ . w.... anxiou. lor tab\! 
~ D  ~t  I am qUIte prepared to etaie these facta becaUle "that wal the 
,"pI, 11'" to ~ :  On ~ ~t  hand, I ha'fe teeD with my OWD fiyM in lOme 
PrOTinGell, p.rtieularJy In BIhar, in rural areal, thElre wu a !«y wide demand 
~ t B ~ clOthsnd I .have seen hOl!' standard cloth did selI.Well, Sir,' thil 

~ t  under whIch one ProVince did not want ltandard cloth and 
· another ~  wanted Buch standard cloth al we could supply were In due 
~ D local conditIons. In any eRBe, so far a8 the rest of the cloth is ooncemed. 
,It was ~ to trade. As my Honourable friendMr.. Sami Vencatachelam 
:Chett.y said thereeame a new ~ :  of wholesalers who took away the enin 
nlltrgm of profit, 20 per ('.ent. mtended for the entire ~  of. distribufiorg. 

";We left the margin of 20 per cent. between the mill and the consumer and we 
'thought that the trade will play the game and that . .J;lle 20 per cent. would be 
equitably distributed. Last year, when I went on tour, I found thaj some of 

,.hest' wholesale ~  i.n Borne areas played havoc with the system. They 
~  ~  the entIre 20 pel:. cent. and with this 20 per cent. profit in view, 
though I do not know persenally, sons-in-law and relatives and others crept in. 
'As I said. J have heard about it from differept areas. In anv case the fact 
nmains tha.t a seet.ion of thesewholesllte dealers played havoc with distribu-
tion !lylltem Blmmlt in every part of India. Naturally the licensing t~  ."od 
"to ·be introduced in some of the provinces. Licen. were cancelled ill cases.. 

· of malpractice. Then We thought that the state of dalre in which the retml 
truder and the consumer _are at the- entire mercy of the ~  dealer is nol 

.. ,satisfactory system. I saw with my own eyes that a man in Calcutta who i • 
. " whole8Qle dealer wns not prepared to sell it to a retail dealer in the mofullsn 

'Without faking le}is profit than 20 per cent. Naturally what could the ~ 
man do?' If he has to keep to the letter of the law he must pay the tran8por' 
ebarges, he must pay from his own pocket .the godown charges, the railway 
freights and then i\eU with no profit. That state of affairs could not continue, 
~  1I!'e thought that. s'new ~t t  system should be devised. We dia-

~  this with all Province!' and Stntes and we' are just about.· to inJroduce 
a ne'" system throughout India with the unanimous agreement of -all· the ru.: 
iribnting agents. part of which has been· introduced in Bombay, Ahmedabaa . 
anll the rest of the llart, J ~ t  to be introduced throughout India in the' course 
of the next. few weeh. Under this system all. wholesale purchasers 'from ~ 
'that is to !lRy, those person!! who·actually·take delivery of goods from mtt1s, _ill 
· (!of,stitute into a number of groups according to the area; that, is, the Ahmed-
abad group or the Bombay group or the Calcutta group, etc. And they are not 
to !ell c1ot'11 10 nnyhody excE\pt unoor the authority of the Textile Commissioner 
'of tllt' Centrnl Go,'emment. In other words, any' sale by an:v of these whole-
.ale d,irect <lealet'll will be \Inder the Iluthority of t,he Textile ComPlissioner. 
':After thot the Textile Commissioner will allot the total quant,ity available t? ~  

~  nnd Stnte!'; lind t~ D ~  the ~  and ~t  .. The Pl'ovlDCl81 
iluthoritieR will !'{'leat and gwe hcence!' to theIr own dlstnbutlDg d¥lers and 
.. Uoeate the t t~  which bos been allotted by t ~ Textile Commissioner 
16mong ~  di!1'tributing aeRlers in diffel''Wt parts of the. province, The res?Jt 
'Will he that, only fhm;e Jieensed dealers who have been licensed, by the PrOVlD-

--ei .. l GoYemm'f'lnt. . . .. .. . . &-.01 

Sir Abdul JIa1Un GhUID&vi (De('('. Cum Mymensingh: ~  Rural): 
Is it !o\ubje!'t· to yom approval? '.' 

The KOIlOUrable Sl'r J[. Aslsullluque: So fa.r as the provlDcea are concerned, 
'we will t ~  kf.ep a watch over it, hut t,he licenses are to be. granted ~  
ahe T1rovincf"lI; hf"('nuRe,in the first ploce, ~ t~  J nor ~  Textile Commlll' 
-sioner ('an possibly know, in 450 or 480 t~t ~B of. ~  who· t ~ actu8:1 
~  Rip, 'But the l'roviu('ial Government t t~ a}ll0ng Its oWD 
'dealf'l'll, an(1 none fl'\('(>flt one. who is licensecl by the P ~ ~  Government 
'Win be Able to purchase any cloth from these wholesaleumtll. .' .. '£ • . laraar Sat SJDch (Welt Punjab: Sikh): Will the Central ~  lSBue 
<anv in.truetions· to the Provincial ~ t  to : ~ to gl'Ve heenaes, ,or 
~  ~  t,rade intereRts' be taken mto consIderation. 
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.. ~  B.oQourable Sir ~  ~ ~ : I coJisider JPyself that the Provin-

CIal Government and ~  au:thorltiesaro 88 muoh responsible and ~ anxioue. 
~  do ~  best to thelr owt;' people as ~ am, and I do not, exoept when there 
IS" gross abuBe of power, wIsh to butt 10 upon any matter which lies entiTell 
wlth them.B1r; I know there are troubles' I know there is likely to be ~ 
But can you ~  8ny human system ~ t God himself) whiCh can take" 

'.all . the power 10 one's 0"'11 hands and consider that every one els8 muat necel-
sardy make abuses?" For a t ~ ~ India you cannot. You h&'Ve te think 
out of more devolutIon,. more dlstnbutlOn, more responsibility; and 1 consider 
that D1r Honourable ~  Sardar Sant Singh is 8& much competent and 
~  88 I ~ ~  lU a matter .of tltis ~ t  The position today ja. 
this that t ~ ProvmClal Governmeut 18 responsIble for distribution, but I mUA 
frankly admIt that they",.1lave not much control OYer the dealers. . 

Mr. Jlanu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): They have no experience.; why don't you take control? 

An Boilourab1e Kember: And there is a lot of oorruption Jioo. 
Kr. S&mi ~  Ohet\y: Why should the Provincial Coutrollel's 

conle into this scene if the wholesaler of that province who takes delivery of 
goods from the mills is made responsible for the distribution over mail dealers?" 
Wh \" sbould these men come in? 

The a:moarabJlt 81r .. .Aainl Iluque: Thati is a system which we haft" 
t ~  to our di!lmal ~ t  We thought that the wholesale dealers will tab 
delivery and equitably distribute it. They did not do it and that is why we 
have to change the sJstem. _ 

Mr. Sami V.catach .. _ ObI'\J: Are you aware that the Buckingham alid. 
Carnatie Mills are following that system? . 

TU m.ourable Sir ll. AIlIu1 Huque: They may do it,but I cannot ~  
the same thing of other &reas. 

Now, therefore, the system will be that the Provincial ~ D t  Kml 
States Will not only be responsible for the distribution of oloth but Will actually 
control the people who will distribute the. cloth, and therefore they will I), 

~ to keep & firm hand over the whole situation; And, && I "y, the Pro-
vindal Govermpents and States will make their own ~ t  arrangements . 

~ I might say that the" margin of profit has now been allocated. ThOBe who 
takt, directly from the mills wnI be allowed only 3 per cent. out of the 20 per 
cent. margin, and out of 17 per cent. our general direction -is thai the a1:tual 
retailer in the Tillage or in an outlying town must have at least 8t to }O ller 
cent. of the profit in order that it may be worth while for him to jake thit 
cloth to the villages. In other worda,. we have not left it asbefora to tba 
diseretion of any section of the trade, but we have allocated the share of t,bI 
mall who takes from the mill to 8 per cent., the man who is the wholesaler 
in lhe metropolitan t ~  to"bout 8i per cent. and the man. in t. ~ 
fO 8t to 10 per cent. according to circumsttn0es. 
.. ~  is the position "'hich we have come to so far. I know that no human 
Iysttlm can be perfect. I know that whether it is administration by ~ 
Central or by the Provincial Government, there can be abuBe; and I ~  
do not claim any virtue, specially because I am a part of the Central ~  
ment, which cannot be equally cla.imed· by those who are responsible 10 the 
Provincel. . " 

Sir. we have done so far that there is today not a single piece of clodi 
coming out of a mill anywhere in India ~  has not the stamp of t ~ ~ 
of llroduction, a stamp of the wholesale price, a stamp of the consumer s prl08. 
and, in addition a legal liability that every one of these cloths must be sold out 

. within a. date, which is six months in 10 far as the wholesaler is concerned ~ 
12 montha 80 far al the retailer is concerned. I know there have been qw" 
• number of cases in which cloth hal been hoarded and the men have bee. 
protleCuted because cloth which wal to be ,Old out in six or twelve' t ~ baa 
notl been aold. At the lame "time the .,..tem it not too rigid. If \here 'I • 
~  ~ ca.. where the clo.h eould noi be lold f(W good reasonl, we han 
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ourselves given ~ B  to have it Bold out in later months and we have giTe. 
special permits. This stamp of the d,ate of prpduetion and of the price are given 
by mills and not t.heTextile Commissioner'soffiee. Butit i8 in accordance with. 
a schedule-a schedule of over 80,000 jtems and in every cue we. hid to 
asseS8 the price on consideration of varying ~ factors coming into th.· 
question of production. There have been cases of malpracticel found, and ill. 
~ case where there has been a malpractice we have immediately arrangeci 

that there should be no more direct stamping by these mills except under t>lIr"' 
pre-inspection. We have put our inspectorate and supervisory staff there, aact 
as soon as a malpractice has been brought to our notice we have placed our mell 
there. Sir, in addition to that owing to various malpractices we have taken 
charge of the entire distribution of cloth of twelve mills in Bombay, Ahmedabad' 
and other places. Some of them are': very big ones but we have not hesitated 
tD take immediate action in taking charge of the entire control of distributioll 
of these mills. But; surely my Honourable friends would not ask -me ,that 
simply beeause one holds a certain particular cloC'trine he must take oommanet 
of all the mills in India, even though they are not guilty of malpractice •. 
Agnin we have not only taken 'charge of distribution, but we have taken C!harge 
of ,he entire production and distribution of two big mills. We have started' 
proHecution against three other mills·· for· malpraotiQes, and ,vhenever any case 

- is brought to our notice, I can assure the House, that we take immediate stepa-
to find out" and if neoessary, have followed it up by the necessary step. il\. 
the matter. 

'l'hc price today, as I said yesterday, 18 just half of what it was in June, 
1943. And here when-the disoussion turns round the question of 10 yards and 
12 yards per populatioQ, I will only say that I hope it will be realised th.t 
when the total ~ t  is OIl the basis of 10. or 12 yards it does not nece.-
aarily mean that every purchaser soouIQ 'have that quantity. It is· well known 
thl1t if there is a popUlation in a town of, say, 10 t ~  doe. 
nbt go to purchase cloth: quite a Jot of womendci not go; quite a lot 'of childrell 
do not go, men who are not in good mem, do not go to purchase-and if' 
one-out of three on the average goes to make purchases aDd when there i. 
ten yards of cloth per head for disbribution, -every purchaser .ou:rd have a: 
quota Of ,about SO to 40 yards. . 

.r. IbbaJlUll8d B'aumaa (Patna and Chota Nagpur cum .. Orissa: '/Ilham-
madan Rural): But not more than 10 yards is, sold .to one individual. 

'l'b.e JlOD01UaIU Sir •. AIlnllluqae: As I have said, if the new system 
i. introduced, that question will be looked into. 

Then, Sir, :we have suffered to a certain extJent owing .t;& difficulties of quiok. 
transport and also because our finer quantities are not available to the fuHes'. 
extent. Sir, war means sacrifice, and if the only sacrlfice we have to do is to 
forpgo the use ~ fine cloth. I believe we have got over vel}" eheap. Ipv-
I01.1I1Hy do not think ilhat the absence of fine cloth as we need IS such a. penal;y 
which we should not be prepared to pay in the midst of difficult conditions aU 
round. " 

Sir. my J!onourable friend yesterday t ~  a piece of cloth. I am 
required to. have in my command the production of every mill in India and I 
have to take command of the most efficient mills as also of --the most inefficfen" 
mills. Sir, supposing) fix the price on a general level, then it may be tha.' 
t ~ man in the margin is not t~  enough or that the tpa.n at the top . is 
getting more' than he should, and .t.hat being 80 we ha-ve trieQ.....t.Q assess . the 
\'RIne of cloth in accordance with the actual cost of production pitta such margin 
as we have uniformly allowed to all millJi, If my friend's mill produced thE'l 
finut cloth a.t a certain rate and I produce the ooarsest cloth· at the same' 
rate, what would m)' Honourable friend ask me to do in the general -intereit 
of the country? ' 

Mr. Mvbunmacl K.UDl&ll: I appreciate the explanation given by the· 
Honourable . Memner. My only point was that ~  t ~t should also ••• 
whioh milIa are prepared to do at cheaper t ~ In October a certain cIa •• of' 
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. muslin "W'hicb WaI'far better- in quality was ~  ~  'price pf annas eigb' 
,per ~ a eoareer lD:uslin :is selling at eleven annaa .. yard in· J anUA17 
~  So I saId, was thtl trend golDg up? 

"J'h. -.omallle sir •. AIlnl Hque: I can quite appleciate tha.t poin., 
but I was trying to explain that it is just possible that wherea8 the fine cloth 

· ~  ~ millis fi:Jed at eight, annas. the coarse cloth td another. mill is altlo 
· approximatte1y of the same price. and if I am to control all the mills I ~ 
allow a margin fqr cost of production and profit.. Sirt-at the same time if I am 
io be told that lndian or any society has come to such a position that ~  

· have got the millennium, we have got heaven in earth. t ~ five·thousand-
million yards of cloth' distributed in thousands of ~ is being sold without 

',lome loophole somewhere, I. for one. cannot believe it. At the same ~  if 
· my Honourable friend would again turn over his old pages of inductive logic:, 
: he will find that it is a most dangerous thing to oome to a ~  on I)ne 
isolated fact. That isolated fact may be an exception, maybe an abuse of 

· autqority. and I would be ver.y glad, as I have'said before. if such matters are 
;iJrought to my notice. Mr. l{ailash Bihari"Lall from Bhagalpurdrew my atten-
tion ~ one such case six months ago and I tiook immediate action" and I do 

: appeal once again to Members that if I can get. that co-operation from, every 
ieetion of the House, and if ~  would write to us' of (,-Bses where there 
~ a likelihood or suspicion of abuse, I can assure you that we "'ill take promJlt 

- .teps in the matter. ' ~  

~  regards dyers and printers of my Honourable friend, Mr.Yusuf A ~ 
J;Iar06n, I think he knows where the fault lies and I know ~  the fault 
,lIes .•.. 

PlOt. ' •• G ...... : So it ill mutual understanding I 
•••••. lOllli: My.stery! , 
.ft.e DD ~ Sir K. AIiIul Huque: As J have said hefore, I alll aware 

· ()f _tlie diAiculties of the present situation, .We are trying our level best to over-
· eome tbOl!e difficulties, we are trying to st-ruggle with the situation, uno 1111 I 
. have said if a man can get two morsels more and it is w}thin my powel' to ~ ~  . 
I will certainly do it. But, Sir, unfortunatel)', r have not got it. . , . 

Mr. Depu\y Preli4en\ (Mr. Akhil Chandra Datta): You have now spoken im' 
, about S6 minutes. . 

"J'he B.aaourable Sir K • .uinl Huque: I will finish in two JIIiifutes, Sir, 
Ill. SIt P ~A  and Jhansi Divisions: Non-Muhammadan Huro1): 

No supply of minutes" ' . 
• awabla4a Kuhammad Ll&quat ~ KhaD (Rohilkund lind KlIlnuoH Di\'j-

mons,: Muhammadan Rural): But he is spinning a yarn! 
'fbi Baaoarable Sir K. ~ Haque: There are two points· more.' A 

.uggestion has been made about rationing, Sir, with too many sartorial habil;8 
., and designs as is sometimes reflected in.. our own surroundin_gs. it ill extraot,h-
mIorily difficult,to come to 'a conclusion on a general formula Il1! t"<;> ~ t  ShOlll.i 
~  the sartorial rationing. But all I clm say is that I nm lookmg !Uto t ~ 
ma.tter and I CRn assure yOU, 8ir, that if something is possible I will tr.v to 

, 'odo'*it. . 
So far as punishment is concerned, I entirely agree. 'Ve will VeI',v soon 

'bave the need of strengthening the hands!?,f law in certain areaa in order to 
w('ed' out tfte'hoarders and black-marketeers of cloth. I can assure YOIl t ~ t 
we will very soon be looking into the question of wMt we can do in this mattel·. 
. There is one point more. I hope you ~B  realize that we ~  been t ~  
to getal!l much import of fine yarn jl.S posslble and we are tryJng to ~  
"the production of cottage industries in handlooms. As soon as the Hnndloom 
Board is oonstituted-a letter has gone to the Provinoo8 for ,the llfltnfl!l of 

~ t t  will do our best in t.he matter; • . 
1 'am sorry I had ~ ~  jl.U the points but if. my ~ ~  

~ t to know our point of vIew on a very vast qoettlon bkethi., J nttYe }o 
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beg your indulgeno,e that I have to be so inordinately long. I have to deal 
with • few more points' wbich I hope to do when I next get &. chance to Hpeak 
-Gn tbil lubjeet. -

.,. K. O .... ·{Dacca Division: ~  Rural): Ky. ~
:able friend in his ~  eloquence referr84:i to the politIcal and .ec0D:0nuc. hIstory 
of the past balf "'a century which has got t() ~ the peculilft.llt.uatlOn that 
at the present moment obtains in Bengal. In the ~ of hIS ~  thl' 
Honourable -Member instanced the case (IJf his own natrve town whIch was 
-deservedly famous for its handloom - ~ t  and which, t t ~  hs!'l 
dwindled for ~ t of adp,quate support. '. 81r, If I <were to refer to one kmd of 
textile article which made my native place fl\mous, I would ~  to go .back 
to t,he fconomic ~  political history of a few ce.aturies:. But 81r, there If; .110 

~  for that, not, as far as I ean see, the past. t ~  t~  of t ~ ~ B 
or politics 01 this country, is at all relevant to the conSIderation ot. thiS que .. tlon. 
We are concerned with the ~ t  that have led to thiS- unfortu)1ate 
lloeition. - ' 

Sir, my Honourable friend- did not.,· unfortunately, refer to some of t ~ 
general points whioh I take it ~  be welcome to the House for the purpose 
-of understanding £he situation. - . 

The present production in the country if every yard of it were available 
's for consumption within the country by the civilian popu\ntion, 
. Uf, would not be adequate. _ That is an admission which 1 think wall 

made by the Honourable Member in reply toa question some time ago ~  thi" 
HOUle. -

The next fact that is important to remember is th_t in spite of this posi-
-tion, we have to find 900 million yaras for Defence 8erviceseven during t ~ 
year, and 600 million yards for export abroad. Now my Honourable friend 
~ tt  to mention thE: nature of ot1r obligation in regard to the export market, 
but, before' I come to that I would like ,to lIay a word with regard t.o the De-
fence Services requirements. When I talk about the t~ of tht' 
Defence Servicell it inust be made clear to the House that the t~ 
of certainsemi,.military organ.isations, or organisation@! ;hat owe their origin 
'to the war in very many ways _ are, ,cutting into the civilian quota. Their 
demands -and needs are not being meWat t"he present moment from the 
Defence Services allocation. Take the case of the Red Or.Jss, the bospit,ala, 
-then the A.R.P. organizations and things of that character. All of them take 
their quota from the civilian allotment. 

Then, Sar, eoming to the export market. On previous occasion. _erroneous 
impresl:!ions were sougbt to be created in the House as regards the nature and 
extent of our commitme'llts in this regard. We were told at one time that the 
industry wants the export market to be maintained for their -benefit. Later 
we were told that it is not so much in t,lle interest of the industry 8S -tha.t of 
the export traders in seeing the export market maintained. • t~  we hlld 
a statement, which iF! 1"Ilther illuminat,ing, from the Honourable Member to the 
follOWing effect: 

"All 'foreign --collntriell do not state their requirementl to the Government of India all 
BltareU their 'quota. But quota. .. determined iii accordance with global planning scheme 
which i. dycuBied with Hy Majesty'. Governm.nt and lublequently conaideftd by .. he 
Combmed -Production and RetIOurcel Board at W"lhington. The tYJHII of iOOdll -iicenled 
for export agailllt quota are controlled by the Government of India In the light of lupply 
f'O.ition in the -country!' 

So that what this country is to have for the purPose of meeting the in-
ternal requirements. is ultima.tel, ~ t  Rt Washington. And what i!'l it 
,that the Government of India does in this matter? "The types of good!';-
·licensed for export are controlled by the Government of India" after the 
quotas are fixed a.t Washington. This at least ehows that the politic:,] ~  
eo6nomie history of this country at the present moment is -very relevant to the 
eOl1sideration of this issue. . .. '. 

Another factor bearing on that point is the preference given for instance to 
ihejute mill industry in the matt.erof coal supplies. It is a faot that th, 
.eotton mm. had to go;idle to a certain extent in Bengal, and to a larger exten\ 
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perhaps in some other ~ t  of the oountry, for want of adequate supplies of 
aoal, and it has been a4mitted authoritatively that during December the cooo· 
try has lost 25 million ,ards q!. textile produotion for this realiGn alone. and 
is January, 23 and odd million yards, in all over 48 million yards hays beeD' 
1081; to t.he ~t  in two months because of 0011.1 shortage: and a.llthe ~ 
eoal whioh was no\ origina.lly intended for the jute mill industry was being 
divert.ed by the help of Defenoe of India Rule8 and Orders for the benefit of the 
jute industry. That also IS an admitted fact, admitted en the-- Soar of thia, 
House by the Honourable the Supply Member a few ~  ago. That also is • 
point bearing on the present-aay politioal and economio hi8tory of thi8 counfll'y. 

In a reply which my ~  ,gave, to my que8tion the ofiker day, 
be said all this shortage of production has to be borne by the civilian con8umer-
in India and that the present quotas for export are not going to be dected by 
this shortage. Of course he said tha t the matter would be taken up for oolUli-
deration' in the future for seeing as to whether the fut.ure quotas for ~ 
~ t  be .)"'educed.... ' 

. 'l'bt" JIoDoarable Sir •• Aalnl Hoque: On a point of explanat.ion. I hope-
nly friend would understand wbat, I ltated that in fixing the next export qu" 
\bill wou.'d be considered. With regard to the future ... 

JIr. JIt. O. IflOU': Yes; I know, so far as our present troubles are concelned. 
'hey would have to be borne with fortitude, and we will have to live in the hope 
"'at those who determine our destinies in Washington will have the good BellM 
to allow a reduction being made in the uport quotaa in the next .Uotmen'. 
That is' all that my Honourable friend's interruption amounta, roo 

Then I come ro a tew small pbints which -my HonourablefrWDd Old. 
and in ~ to whioh he is not wholly accurate. My Honourable frienct 
made the pomt that not muoh of fine yarn is being exported. Now, Sir. 
whether it. is fine yam or -cloth made out of fine yam that is exported, dnes 

~ make much. difference. . 

fte Bouarable Sir •• AIinl JlJlque: No I . 
. Ill. E. O. B..,: My friend had better wait till I give him the fact I have 

ill lllind. This ill what I find in the Indian Tezta1e ~  for January 1946. 
on page'i52. This is a speech made by Mr. Thaok6l'88Y, Cbainnan of tbe 
Textile Control Board in'13ombay, at· a meeting of that Board on Thursday. 
25th January. Be laYI: 

"The Export Committee han ~  recoJDDlended that t ~ quota. of IDe clQ!th of .. 
war" Uld o .... r at. ~ export.ed oat. of India, abo,ald be nt.t.ntially reduced." 

My Honourable friend tried to make out there is no ~  expon 
of fiQe yarn and by his recent interruption tried to rpake out t~t much of 
nue oloth a.lso was not being exported. 1 1I·m leave my HQ,Ilourable friend 
~ read taat particular extract .which I have placed before the BouHand 
~  us as to whether he i8 correct in his assumption. 

Ta Boaoarablt Sir •• Aslnl Kuqu.: Yes, I am correct. 
/ 

Ill. K. O. _ .. : No'W, Sir, another serious inaccuracy into whioh tb. 
HOllourable Member had fallen was in regard to the pre-war per CApita OOD8ump· 
.00 of cotton textile8. This is a. very important· pomt, because aU his-
t ~  all his calculations are based upon the pre-war per capita consump-
tiou. Now, Sir, I have in my hand the report' of the Fact Finding Commi'-
tf'pdated Fehluary 1942. It il Dr. Thomas's report. ~  BonounWt 
friend were to refer to page 291 of this report, Appendiz • he 1ri11 IDa 
that in the year 1938-89 the per capita consumption W81 16·' Iarda; and iii 
wa9 not a singular thing. If my Honourable friend. were to go into the 
igures for. ~ other previous"e.,., he would find ~  18 w .. reaobed C1l 
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-exceeded in aeveral ·years. That much for my Honourable friend'., (lalcula-
tions of the pre-war consumption rate per head. 

100 no. want to take up more time of the Houee, becauee the time allot-
led to thia party is getting very short. ,1 want to know from !DY :aonour-
,able friend whether, apart from devising .a new ~  and l,eavlDg ,It t? ~  
,administered by the Provincea, the Te%tlle ComIDlssloner, Mr: Vellodl, 111 
whom I believe there is general confidence in the country, WIll ha-ve . any 
actual' supervisory authority over provincial ~ t ~  agencies;- That lS a 
point which was raised by my Honourable .friend SIr V,. Chandavarkar, ~  
that is a very important point. I should like to say thiS on behalf of t ~ 
'aid. of the House that whatever sClheme Government may adopt, the Cen-
tral control over it should be real and not illusory. I do not. want ~  ~  
anything hard about our P~  ~ t  but the. general ImpreSSion IS, 
tlftt if you were.to leavethmgB entirely to them, havlDg regard to our put 
aperience, the situation may be very seriousl: mismanaged. That much I 
:am bound to aay. Beyond that I am not prepared to go. 

My Honourable friend said that war means sacrifice: and in- this ~ t  
~  sacrifice that was w,nted of the people was that lDltead of havmg fine 
_th they should be satisfied with coaree cloth. There could be no greater 
\raveaty of the present situation, when, as reported in the papers, women 
folk have committed suicide ~  their inability to clothe themselves. My 
Honourable friend certainly doetl not intend to lay that it is because of the 
faatidiOUlnesl of the people that they have to come to this pass. 

fte JIoaouIabI. SIr K. Amnl Jbq, .. : I was not aaying thati at:. all. I 
made it quite clear that I was aware of the, short:.age p06ition in regard to 
eoarser yarns but I wall merely arguing about the shortage of fine cloth. 

Mr. E. O. -1011: As fib what'my Honourable friend is going to do about 
in.re.sing the supplies, I am not going to repeat what; my Honourable friend 
Sir Vi thai Chandavarkar hal said on this point. I have here in my hand a 
letter, which was not intended to be used in this House in conneotion wit,h 
thil debate, wrUten by a very well known mill·owner. This is wbat he says: 

·'Thia Mrioa. aikat.ioa fa tit. dired ",uk of a couiderable namber J'f ipiDdl. beiq 
diYUt.ed to GoftftIDI_' orden and D.fflne. reqainmeute in addit.ion to Ui •• toppa,. eauMd 
to a namber of milIa throup .hon-g. of _1 and fllel .upp1iH." 

This mill produced nry large quantities of yam. So far as these COiDl-
~t ~ mills are concemed, ijley are happy in this that they do not have to 
-depend on coal suppliea &8 they have hydro-electric power made available t~ 
them from Pykhara. 

Now look at the difficulties which these people have to encounter. The 
writer says that "it ia possible to work the factories for longer hours and t.hu. 
increase production and make a reasonable quantity of yam available f(lr 
bandloom consumption. But there seemB to he no '_encoura.gement"-I ad-
-dreBS these remarks ~ the Honourable the Finanoe Member, who luckily for 
us is present just now-"to work longer hours. because the Incometa';: De-
partment allows a. statutory depreciation of 10 . per cent. for single shift, ana 
only 15 per cent. for double shift on-machinery irrespective of the number of 

~  worked and that too on the basis of the original cost, which has no 
t'e1&tl0n to the replacement cost". The House will thus realise that we havt: 
more than one Department of the Government to beheld responsible for the 
ImpaBBB in which we find ourselves. 

Some ][CIIlOurable .embel'll: The question be now put.' 
Mr. 'Deputy Prealdlll' (Mr. Akhil Chand" Datta): The question is: 

'''That ~  'quution be now put.... " 
The motion was adopted. 
Kr. Deputy Pretld8llt (Mr. -';Akhil Chandra Datta): The ques'tion is: 

"That t.he demand under tke head 'Deparlment of Indultri •• and' ~  Stippliu' 1M 
... duced by ~  100." ' 



1_ 
The .beembl,. diTided: 

Abdul &eith Choudhury, IMYIaJI. 
Abdul Ghani, ~  Mllhammad. 
Abdlll ~ D  Mr. 
Altdullah, Mr. H.' M. 
AbIaD, Mr. MGbaalJDacL 
• y,angar, Mr. M. ADanihaaayanam. 
&Derjea, Dr. P. N. 
Cbattopadb,aya, Mr. A,marendra Na'h. 
CWt.iar, Mr. T. S. AYiDuhiliDJam. 
Oeuy, lb. Sami ~  
Oboudhll1')', Ilr. lIllhamJllad HllII&in. 

. Ch1lDder, Mr. N. O. 
~  Seth SheodaN. 

Dam, Mr. ADanp Mohall. 
Du, Mr. B .. 
DeAi, Mr. Bhlllabhai J. 
Deehmllkh, Mr. Govind V . 

• &.uk Sait. Mr. H. A. Sathar H. 
Ful-i-Haq P ~  Khan Bahadur ~  .. 
Gauri SbUkar SlJ!Ih, Mr. 
Ghiuoddin, Mr. )£. 

[1Ju ~  1"" 

LAkhitlhaad, Mr. BajlllAl. 
Lel,band Nanlrai, Mr. 
Liaquat. .Ali Khan, Naw.buda Ihbaauna4. 
Manpl 8iqh, Sarda ... 
Kanu 8ub,cIar. Mr. , 
Mebr 8hah. Nawab 8ab.ibade Sir &,. • 

Mu ...... 
MilTa, Pandit. Slwnbbudayal. 
Naidu, Mr. G. BaqiaJa. 
Naireng, 8yed 8hulam Bhik. 
Nauman, Mr. Muhammad. 
Neogy, Mr. K. C . 
Pande. Mr. Badri Dut.t.. 
Raghubir Narain Siagh, ChQadhri. 
Ram Narayan Singh, Mr. 
Ramayan Pralad, Mr. 
Ranga, Prof. N. G. ' 
Ray, Mrl. Renoo. 
Rua Ali, Sir Byed. 
Reddiar, MlO: K. Sitarama. 
Sa'Yanlrayana Moorty, Mr. A. 
Sham 1 ... 1, Lala. 

.. 

Hebibar RabMan, ·Dr. 
lknl Raj, &ia4da. .' Siddique Ali Khan, Nawab. 
Regd., Sri K. B. Jiuraja. 
BOimani, Mr. ~ K. . 
t.nail Khan, Hajle Chowdhory MahaDlJDAd. 

~  Mr.·N. M. 
~ D  ... .laari, Mr. T. T •. 
Dahiri Chaadh1ll')', Mr. D. K. 

Sinha, Mr. Satya Narayen. 
Sri Prakall, Mr. 
Srivlltava, Mr. Han 8harall Prur.d. 
SahbaraUon, Sbridaat.i 'K. &dbt.. B ~ 
Yamin nan, Sir Mllhammad. 
Tauf Abdapla Haroon, Igeth. 
Zatar Ali Khan, Maolana. 
~ 

Ahmad Nawu Khan, Major Nawab Sir . 
• \mbedkar, The HOIIOU'able Dr. B. B. 
.A&isul Duque, The Honourable Bir M. 
Bat.halJ, The HOIl9l1rable Sir Edward. 
Bewoor, Sir GarnnaUl. 
Caroe. Sir..ulaf. to 
ObandaYarm, Sir VithaJ-N. 
Cbapman·Konimer, 'llr. T. 
Obat&erjee, Lt..-CoL Dr. J,O. 
Daa:a. SeUl S1IJIder Lall. 
Dafal, D·r.Sir Batuaji Diuhaw. 
Dalal, The BCIID01IJ'a1ile Sir Ard .. hir 
Dalpat. BiDab, 8Iriar Bahacbar Captain. 
Ghumavi, ~  Abciol Balim. 
Qwilt., Kr. ]I. L. O. . , 
Babibar Bahman, Kbaa Bab.dur 8heikh. 
Baidar, Khan BUadar 8hamI1Iddin. 
Imam, lIr. Saiyid Haider. 
~~  Le. 

AlikbaD, Kim"., Rajie. 
Jawahal' Smgb, Strctar Babadur Barel&!' Sir. 
Je'hanirir, Sir Cow_j ... -
ltamafuddiD' Ahmad, ~  

~ motion was adopted. 

ltbare, The Honol1rable Dr. N. B. 
K;nabnamoortby, Mr. E.' 8. A . 
KOlhal Pal Singh, Raja Bahadllr. 
Lawlon, Mr. C. P. 
Muauam Sahib Babadur, Mr. Mohammad. 
Mudie, The BOIIOUrab1e Sir FrancU. 
Pian lAD E ....... Kr. ' 
Raiunan, Tbe HOII01lJ'ab1e' 8ir Jvemy. 
RichardlOD, Bir HIIII'1. 
Roy. The HonoorabJe Sir AHa 
St",hban, Khan Babadur KieD Gbalam Kadir 

,Muhammad. 
Sheehy. Bir .Jobn. 
Bpenee, . Bir George. 
BrivutaYa, The Honourable Sir Jwali Pr ..... 
Stobl, Mr. H. G. 
Sultan Ahmed. The Honourable Sir. 
811Ddareean, .)Jr. N. ' 
. Tbakur Singh, ~  
Trivedi, Mr. C. M. 
Tyaon. Yr. O. W. 
TJWOn, Mr. J. D. 
Vellodi, Mr. ·Y. K. 

, DEMAND No. SQ.-GBOLOGICAL SURVBY 

Mr. Deputy Preside\ (Mr. Akhil Ohandra Datta): The next Demand ia 
. ..-ag. ' 

'I'll. Boaoarable 81: leremy Ballman .{Finance Member): Sir, I move: 
'''l'btIt .. laID not exceeding -B.a. ~  be granted to the Governor Geberal in r,ouncil 

to defray t.he cba'rgl. which I .iD cod in COUI'II of ~ t  during th. year el1dlng tJw 
3111. day of March, 1946. in respect. of 'Geological Sarvey." 

Mr. Deputy Prel1det (Mr. Akhil Chandra Datta): Motion moved: 
~  a· 10m not ~  ?lao 12,62,.000 be granted to the Governor General in (Jo1lJleti 

10 defray the charU. whleb WIll come in couneof paF.nt. doring. tbe year eDdinR Ute 
31at dIIJ' of Karcb. 1946, in 1'IIpect. of Geologica Survey'.' . . , 



o ... a.u. .UDOST-LIST 01' D ... AMDS last.; 
GOllllmmllnt Policy re MinimlZ Re,ourCII.I of India 

JIt. K. O. lI'eo&'1: Sir, I beg to move: 
~ t~ .demand under the bead 'Geological Survey' beredueed by Ita., len" 

As indicated in the notice, my aesire is to dfBcuss Government's policy· 
with regard to the mineral resources of India. But, ~ regard to .ttie 
hour I should like my Honourable friend t.o have as· much, tune. as. pOSSlble' 
for making n t t ~ t  which we all deslfe. I have already mdlCated. to' 
him the various points which I would. have liked to deal with had I t ~ time. 
to make a speech on this occllsion.· As it is more ilIlportant that we sho:tIld' 
have 0. statement from him than that I should make a speech, I should '1'81'1.' 
much appreciate it if my Honourable friend' could make an informati. ... e· 

, ifatement. .. 
. Mr. DePuty President (Mr. Akhil Chandra Datta): Cut motion : ~ 

IITba .. th. _&lid under the bead 'Geological Surv.y· be reduced by Ra. 100." 
.The BoDourable Dr. B. R. Ambecikar (Labour Member): Mr. Deputy" 

President" I am indeed very glad that Mr. Neogy should have t ~ ~ of' 
IlUch a cut motion 8S the onc he has moved, because the cut motiODfves. 
Government the; opportunity to explain its mineral policy. which it, ha not 
got :>0 far. ' There is so much ignorance and so mueh t ~  about 
the mat.te; that I think it is in the interest of everybody that 80 unportant 
a matter as the mineral policy of the Government ~ India should be explain-
ed fully to the House. Sir, I regret, and rhave no doubt that there are' 
other. Members of the House who will share that feeling that. owing to the· 
exigencies of the time-table, Mr. Neogy did not have the opportun1ty of 
making a verbal statement explaining the points he wanted to make. I· quite 
appreciate. and indeed I am very grateful to him for having cut. short his 
speech and gave his time to enable me to make a statement. 

Sir, this is a matter in which I think it- is better to be very candid and say 
that the Government of India so far had really no mineral policy. 'It may 
be 0. ground for complaint. But it need not be a ground for surprise. The 
responsibility for the absence of'a mineral polioy has been sought.to be placed 

, in aertRin quartel'B8t the door 'of the Geological Survey of India. I am SU1"8 
that that is n. wrong charge; and I propose to devote the first few n1inut-es that 
I have in order to dispel such an impression. '. , 

I think it will be admitted that ,the. ~  polioy of any government is. 
necessarily dependent upon the industrial policy. of that government. Minerals 
necessarily play a great in the indus£iral development of the country and if the 
couniry has ,no industrial policy, ~ B  there cannot be a mineral poliey at·-
aU. This ,House is aware that untril the Government of India decided ·to have 
as its aim and object the reconstruction of the econorInc 'and fudustrial life of , . 
thiR country in the post-war period Government in this country.ple,yed 'very. 
small part in the industrialisation· of the country. 

Dr. P.,.. B&IlerJea: ,What a pity I . 
'l'Ile ~  Dr. B. R. Ambedk&r: Whether it is a matter. for pity 

or whether it.is a matter of anger is not for t ~ moment ~ conoern. All' 
that I am trying to snow is that if 'there has been no mineral policy,· the 
fault is not of the Geological Survey of India., The fault lay with the· 

. Government of the day; the fault perhaps lay with the Legislature and, ib 
may be, with other orQ'anillations which were intereated in the econ'omic and' 
industrial life of the country. 

The second reason why the Geological Survey did not play the part that 
geological surveys in other parts of the world do play is largely due to the fact 
that this is one of ·the departments which has always been under-staffed. I 
would like to tell the House a little history with ~  to the staffing and' 
the provision of the technical ~  of the Geological Survey of rndia.' 
In 1920 sanction was obtained for an increase in the superior gazetted staff 
of the Geological Survey. Unfortunately there W8..s much. difficulty in getting 
& ~  pe,rsonnel that it took practically nille years to fill the ~  
number. The pity of the matter was that a8soon as tnis number was 
filled, the Legislature in 1981 carned a motion for economy and alm091i all' 
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1h888 ,men who were reenrited had to be axed. I point 'that out ill order to 
.• how that if the Geological Survey Department did not play its part in t,he 
mineral policy of the Government of India, the legislature to some extent is 
ftsponsible for t.hat result. 

In the limited time that I have. I do not. wish to dwell" more on the patlt 
7 wish to speak about the future. lam glad to say'that the Government 
-of India has now accepted J ,ille ~  for a definite minel1il ,policy. That' ia 
luogely due to the fact that, the Government of India h.; t ~  a' decision 
'to have a drive in favour of bringing ah9ut thi! industrialisation of the coun-
'try. The mineralP9Jjcy, of the Government of India ~  been set ou t in . 
..action 14 of the seeond report on Reconstruction and lhnning..J ha\:e no 
time 'to read ~ 14 or even to give the gist of that ~ I' have 
'DO doubt that the; Members of the Legislature who are interested in the 

~  . will look UIl section 14 and see for themselves" what. enctJy thot 
.,olicy 18. ; , 

To aummaris$ the matterbriefty, the mmeral policy of' the Government 
of India and t ~ t  which the Government of India propose to take in 
furtheranee of .... t "policy falla, into twopartl: in the first, place, we propose 
to ~ t  the Geological Survey of India in order to, make it n more 
potent instraluent for the furtherance of oW' policy. Accordingly, a detailed 
,acheme JI eXpansion of the survey has been drawn up ~  administratively 
~  The new branches of the Geological Survey which we propose ~ 
~ up will deal witb. engineering geology, industrial utilisation of minel'llls. 

central mineral development,' geophysical work, oil deVelopment. ~ ,,-ill 
ineludethe establishmet? of a natural history museum, and a puhliciry, !!('C-
1ion in order to keep the public informed of what is being done. • 

The second part of onr mineral polley consists of legislaiton, which t.he 
'GovemmeDt of India propose to initiate for the purpose of establishing con· 
~  ~  minerals. In defining the limite of legislative control over tM 
minerala, we propose to take into consideration the following circumstnncep. 
'One, the iuwortance of the mineral from the defence point of view on all India 
mineraldevelopmen$; two, the technical nature of the mineral; three, the 
purposes for which the mineral is used; four, the value of the mineral or of 

111e products into. the making of which the minerar enters. Our legislative 
l'rovUiions . ~  fall into two clas88s, or· rather divide the ptinerals into two 
-classes: those which will be subjected to general control: and under general 
eontl'Ol we '. propose to- confine ourselves to the granting of prospecting and 
nlining leases, the terms and conditions of anch licensea and termination 
1hereof. Then there will be olher minerals. which will be ,selected for more 
deiailed control., The number of such minerals which are suggested for more 
detailed control are about 28. I do not -propose to ~ t  them here. The 
detailed control will include besides the power to grant licenses, the power to 
-eontrolthe method of mining, of processing, of grading, of standardising, to 
direct iIxlprovementi of mining and procuring methods, and als6 the power to 
intitiate . ~  for _ increased utilisation and for other necessary purposes. 
~ I ~ stated as: briefly as I can within the time availa.ble to me the 

-general polic?,- which the Government of India propose to adopt in regarc1 to 
minerals. 

I propose "now to tum to some of the specific points of which Mr. Neogy 
'had given notice to me. The first point to which he has referred was the 
export' of minerali. I would like to assure the House that in the contem: 
"Plated legisla.tion there will undoubtedly be provisions for dealing with tha 
export; of minerals 'outside India. The question really is whether we can 
eompletely stop the export of our minerals. The $D.swer to thati question 
must.,necessarily depend upon. another 'question, namely, shall ~ be able ro 
import ~  minerals. in which India is deficient if we completely stop the. 
export of- our own . mineral s ? As Honourable Members are aware, India. is in 
fact t ~t in such im,portant minerals as oil, copper, lead, zinc, 'tin am1 
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:sulphur. Consequeatly the question of export bBB ~ be considered ~ the 
light of the effect- it may produce on our ability to import things of wbich we 
have a'deficiency. The course ~ appears safest· to the Government of 
India -is ·to regulate the export of those minerals of which' we are in sbort 
supply and which are necessary· for the industrial development of the 
country, and secondly to see that our minerals are not exported ina raw1 
cOltldition but that we esta.blish in, our own country such industries as will 

" ,elable us to process the raw material before it is exported to, other countries. 
Another 'point to which Mr. Neogy has drawn my att88tion is with regard to', 
the oil concessions. As Mr. Neogy Ilmow"., and as ,I believe other Members 

,of the House know, there exists at present II. moratorium on oil concesOlion-
mora.torium on the' granting of .mining and prospecting licenses. 'rhat mora-
torium was introduced mainly' because the Government of india did Hot desire 
~ t various oil ~  sh6uld ~ ~t  or ~ ~  ~  t~  own pr?spec!,-
109 purposes techmcal personnel which IS so defiCient III Its supply III thiS 
,cpuntry. That moratorium will last till the war and some time t ~ t  
Now, Sir, so' far as the question of gra.nting licenses is concerned, tbe'matter, 
since the palilsing of the Government of India Act, is ill the hands of the Pro-
vincial . (7overmnents; but the Provincial Governments have been 
so far following the rules that the Government of India ha.ve 
made ullder the HH9 Act und'er which I tl,1is' was a ~t  for the· 
·Central trovernment to deal with. Under these Rules there is o.iredav· in 
operation the policy of what is called 'close'd door' against: ~:B t :  
subjects. The I:u)esframed by the Government of India lay down that a 

.c9mpany befol'e it can obtain such a license must show that it is a company 
which is'Indian in its personnel or that the majority of the members of t¥ 
Boai'd ate British subjects. I do not know \vhether Mr. Neogyhad in'mind 
the further question, namely, tlie distinction betwelm ~  subjectsl:lnd 
British subjects. I have no time to enter into that. All I can say is that 
this is a mat,ter which IS closely connected with unother important matter, 
namely, the provisions L'Ontained in sections 111 to 118. of the Government .)f 
India Act. and which is being debated in the House on a separate Resolution. 
'With regard, to the question of coal, that again. ,as I said. will have its plactl 
in our new legislation. As my friend will understand, it is 'rather H difficult 
~ t  It covets lUatters such as mining, grading, marketing and utilisa-

-tion elf inferior coal. It will require a good deal of co-operation' of the own-
ers of mines and all thpse who are in the trade ill' order that OUl' legislation 
may be fruitfu1. I may assure the House that WI' propose to take the matter 
up as part of oUI; post-war policy. , . 

I have said in a general way in the short time that is available to me .what 
ihe policy of the Government of Inqia is. I would say ~  this in conclu-' 
sion-that an all-pervasive and dynamic mineral policy, would. depend upon 
:three circumstances. 'It would depend upon the industrial drive ill the 

• country. If there is industrialization,. this country will undoubtedly ha:vJ) ,to 
undertake a more vigorous mineral policy than it has done in the past. 'Whe-
ther our mineral policy will be successful and will be used for· the benefit of 
'he many wiD also depend upon two other considerations, namely, the con-
stitutional position, the distribution of authority between the Provinces and 
the Centre and the role the State is allowed' to play in this matter. I 

. blllieve I have said enough to enable 'the House to appreciate what the Gov-
tlrnment of India proposes to do in regard to a mineral policy for this country. 
. An Honourable )(emberf" 'r ~ that the question be now. put. 
, ~  Deputy President ·(Mr. Akhil Chandra D",tt.a): The question is that ,the 

,question be now put. ' 
(Several Honourable Member8: "No, no. ") 

I take it that the opinion of the H01.\8e generally is that; this motion should 
'1lot be puti. • 

.An Honourable' Kember: You can adjourn the B ~  
Kr. ,B. A. B~  B. JlII8&k Batt ~ G'JOast andNJlgiris: Muhammadan):' 

Under, the arrangement that has been arrived at Qnd 'that has been circulated. 
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tbtl time ~ tt  to the NatioIllfJ.ist Parby ia over. It is ~ .of fIujUotiDe. 
Now. the other Party must come in. It is not fOE: the HoUtie DOW 110' ~ an 

.opinion on it. . 
JIl'. Deputy PnIiId._t (Mr., Akhil Chandra Datta): Tbe' position now'" t.hia 

:tbat- this cu t motion cannot be put' to the House. • DEloIA:.1D ~  ~ D BPA ~ tt  

" ~  alld Uotltrol of ~ in P ~ t  

Kr. Deputy PI'8Iklint (Mr. Akhil Chandra Datta): As regards Mr. ,Dam',' 
, .llIotion on Saturday. I find that the position is that a closure motion W .. 
. moved. It was acoepted by the Chair but it was not put. 

AD. BoIlourable Kember: ·It was not accepted by the Chair. 
JIr. 'Deputy PreIiclelLt. (Mr. Akhil Chandra D t~ : I find from the prooeed. 

~  that i\ was accepted by the Chair. He was about to put it .. He atu'ted 
,putting the closure motion. In fact' he said-The question is. . .. It ...... 
;5 0 'clock at this stage. 1'he position now is that the closure motion baa to be 
put before the House. 

1Ir .•. K., JGIIl1: Don't waste time. 
JIr. Deputy PnIkleDt (Mr. Akhil Chandra Datta): The question ia: 

"That the ~t  'he, now put." 
The motion was adopted. 

" 

, 111'. Deputy Prel&desat (Mr. Akhil Chandra Datta): The queatiOll i8: 
"T"t the demand under the head 'Food Department' be reduced by •. 1"" 
The Assembly divided ~ 

AYES-57 
Abdul Baaith ~  Dewan. 
J\bdill Ghani, Maulvi'Muhllmmad. 

· • .A6dul Qaiyum, Mr. 
Altdiillah,' Mr. H. M. 
Abun, MI'. Mohammad. 
.\yyangar, 1\11'. M. Anantbaaayanam. 
Banerjea, Dr. P. N. 
Chattopadhyaya. Mr .• -\marendra Nath. 
Cbe.ttiar, Mr. T. S. Avinatlhilingam. 
~  MI'. Sami Vencat.achelam. 

~  Mr. Muhammad Hu_in. 
'CblUlder, :Mr. N. C. 
D.P, Seth Bbeod .... 
Dam,:..¥r. ADanp'Mohan. 
Daa. Mr. B. 
D'eai, :Mr. Bhalabhai. J. 
Deabmukh,. Mr. Govind y. 
~  Sait, ~ H. A. Sathar H. 

,l<"azl.j-Haq Pjrachll, ,Khan Bahadur Shaikh. 
Gauri Shankar Singh, Mr. 
Ghiasuddin, Mr. M. 
Habihar Rahman, Dr. 
Hans Raj, Raizada. 
Hegde, Sri K. B. Jinaraja., 
HOIImani. Mr. S. K. 
Ismail Khan, Hajee Chowdhury Muhammad . 
• Joshi, Mr. N. M. 

~D  Mr.'!', T. 
Lalairi Chaudhury, Mr. D.' K. 

Lakhichand. Mr. Rajmal. 
I...alchand' Navalrai, Mr. 
r.ilWjuat Ali Khan. Nawabzada MubaluaAd. 
Mangal Singh, &rdar. 
Manu Subeda .. , Mr. 
~  Shah. Nawab Sahibuda Sir S-yad 

Mohammad. 
~  Pudit ShUibblldapl 
:'Iiaidu, MI'. G. Rallliah. 
~  Byed Ghulam Bhik. 
~  Mr. Muhammad. 
NeOgy, Mr. K. C. 
Pande. Mr. Badri DutAo. 
Raghubir Narain Singh, Choudltri. 
Ram Narayan Singh, Mr. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Haza Ali, Sir Byed. 
It.Pddial', Mr. K. Sitarama. 
Satyanarayana Moorty, 1111' A. 
Sham Lal, Lala. 

~ Ali ~  ~  
Sinha., Mr. Satya ~  .. 
Sri Pralcasa, Mr. 
Srivastava, Mr. Har'Sharan Pruad. 
Subbarayan, Shrimati K .. Radha. Bai. 
Yamin Khan, Sir Muhammad . 
YU8uf Abdool. Haroon, ~  

Zafar Ali Khan; Mao lana. ' 



• 
C GBNtlIlAL BUDGliiT-LIST OF DBMANDS 

NOE6--43 . 
KrishDamoo'"thy, Mr. E. B. A. 
KllBhal Pal Singh, Ba.ja Bahadur, 

138'(; 

A.hn),au Na"'lQaM. lIajor Nawab Sir. 
Amtleclbr, The BODIIIaI'abIe DJ'. B. R. ' 
Aaizul Huque, The Honourawe Bir M. 
ht.hfll, The Honourable Sir ~  

, Bpoor, ,Sir, GQJ'UDath. 
Caroe, 811' Olaf. 
Chapman.Mortimer, Mr. T. 
ChMterjee, Lt.-Col. Dr. J. C. 
Dap, Beth Sunder La.Il. 

Lawl!OI1, Mr. C. P. ...! .. 
MUZzaDl Sahib Bahaciur, JIlr. Mahammad.-
Madie, The Honourable Bir FranciL 
Piare Lall ]taM, ]h. 
RaiBmaD, The Honourable Sir Jeremy. 
Richar4/lon, Sir Henry. 

Dalal, Dr. Sir Ratanji Dinshaw. ' 
Dalal, The Hooo1U'&ble Sir Ardeahir. 
Dalpat. Singh, Sardar Bahadur Captain. 
Ghumavi, Bir Abdul Halim. ' 
Gwilt, Mr. E. L.- C.' 
Babibar Rahman, .Khan Babadur Sheikh. 
Haidar. 1QIaD. Bahadur 8hamauddill. 

. IQUdD, Mr. Saiyid Haidar. 
Inakip, Mr. A..' O. 
IsmalelAlikban, Kunwer Hajee. ' 
Jametl, Sir F. B." 
Jawahar. Singh, Sardar Bahadur SardoI' Sir. 
~  ,Ahmad, Bhams-ul·mema. 

Thl' lIIotioll WII-B adopted. 

Roy, The Honourable' Sir AlIOka. , 
Shahban,' Khan Bahadur Mian Ghulam ~ 

Muhammad. 
Sheehy, Sir John. 

• Spence, Sir George. " 
Srivastava The Honourable Sir Jwala Praeaa. 
stolt., M;. H. G. 
Sultan Ahmed, The Honouranle Sir. 
Sandaresan, Mr. N.' 
Thakur Singh, Capt. 
Trivedi. Mr. C. M. 
Tyson, Mr. G. W. 
'rYMon, Mr. J. D. 
Vellodi, MI'. M. K. 

, . DEMAND No. 15-HoD DEPARtMENT. 

The Honourable Sir Jeremy:aaiBmAD: Sir, I move: 
"That. a 8Ulll not exceeding &.8,81,000 be granted to the Governor General in Coull(liI 

to ~  the charges which will come in coune of payment during tqe year ending the 31. 
day of karch; ~  in respect of 'Home Department'." 

Mr. Deputy P ~ (Mr. Akhil Chandra Datta): Motion moved:j • ''ThnL it sum lIot exceeding ~  23,93,000 be granted to the Go'\"emor GeD8ral in Couneil 
'" defray the charges. which will come in courll8 of payment amjng the year ending tJae ~ 
fiy of March, 1946. lD respect of 'Home Department'." .. ' , 

i 'all('ity of Scheduled Castes in Government of India Se1'vices 
Mr. Pial'. LID Jtveel ~ t  NOI)-OBicial): Sir, I move: 

"nUll tho demand under the head 'Home Departnfent' be reduced by Rs. 100." 
My object in moving this motion is to raise the question of the under repre-

sentation of the scheduled castes in services under Government or 
• P.l1. India. I am really grieved to say that the representation of the-

t ~  .castes in Government services is notoriously inadequate, specially ill 
the superior services. It is almost negligible. Any man who takes t~  little-
k('ub1e of ~  ~~ commQllal 'composition of these services will have not 
the le$8t doubt that the schepuled castes have been rigorously excluded. from 
tbese services. in spite of the various attempts that have been made from 
time to time on the door of this House to secure a due t t ~ of . the 
IIQheduled castes in Government services, to our ~ t t t t~ we 
find that dovernment have not moved in this matter at all. 

The question of the entry into the public services is a very t t ~ 
su far as .the minorities are concerned. To the'scheduled classes it is a 'ri1al 
question, a question of life and death. It is only in Government ~t  
they can find a career for themselves. Trade and industry are the monopo17 
of the caste Hindus; Trade and Industry as opening for a career, are all blocked 
for the members of the scheduled castes. They canriot themselves start trade 
and ~ t  for want of capital, and in fact they have no chance of success in 

. trade and industry. 
Sir, it is extremely painful to speak of the indifferent attitude of .th; GOT. 

ernment in t ~ past. Tlie Goverument by their Resolution of 1004 assured· the. 
Depressed Classej that. they would not be depri ved of fair opportunities of 

,appointment. Let. me read out the words of the resolution itself. , \ 
"III order to SeClUI' fair representation of the depre8sed ~t  duly qualified lIl.mbert' 

of tholle claises may be nominated to public services, even though recJ;'\litment to tho8e i;ervices 
is made hy competition." 
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What a beautiful e.nd flattering statewtmt! I:;ir. II have got a verl' aeribus, 

grievanc<; against the Government. :puring the period between 1984 &Dd 1943 . 
not ll. s\lgle llIelllber of the soheduled castes was &{>ppinted to anI, respoosibl&. 
post under GOVCl'wuent of India. Sh', my intention in speaking about the 
indifferent. attitude of the Government in the past is to make the wrong-headed.. 
Go,"ernmellt ,realise the ~ that they had been committing in the pa9t. 
,I wish ~t in future they should Dot repeat these blundel1l .. 

An BOD01Uable Xember:Why are yo\.! always supporting t ~ 
JIr. PIale r..u Xveel: I will let you know later. . . \ 

Sir, the indifferent, hostile and unjust attitude of the Government is ~ 
rttsponsible for the paucity of the scheduled castes in Government services. Let 
me ta.ke t,he recent measures ~ t  by Government to secure the representa-
tion of. the Scheduled· Castes in Government services. I will refer to the Home 
J;)epllrtllltmt Hesolution of Aug\1st 1U43. Accorqing to that Resolut.ion a ~

~ of as was fixed for the lllembers of the scheduled castes tff all oentral and. 
subordinate services.' In spite of thilS Resolution no special measures were 
Ildopted by Government to secure due representation of the &cheduled castes. If 
I refer to the past I will'show that the scheduled castes have always been treai-
ed in a Yel"y indifferent ms»ner. I wilt take only one specific CBse. J;n the year 
1941 a vacancy was reserved in the Indian Oivil Service for a member of the 
r.cheduled castes. It was advertised in the papers. I put a question in the 
Assembly the other day and the aIlswer that I 'got from the Home Member was 
t.hat seven candidates appeared in that competitive examination and one of them 
had qUillified. 1 was told that he rlid not qualify in t,he ~ but qualified 
ouly in t ~ written t.ests. Sir. I have ~ me a charl published by the Public' 
Services CommJssion. It, shows the results of t ~ competitive examinatioq for 

, ,th€:! 1. C. S. in 1941. 9n page 21 it is stated that under rule 24 of. the rule!! 
for the examination the F8lieral Public Service Commission fixed 8S the mini-
mum 585 qualifying marks for the written examination and 100 marks' for the 
vina-I·ON. Th'is candidaV' secured the 16Hrd positi9D out of 428 candidates who-
apreAred in the examination. He not· only qualified in the written tests but 
also qualified in the viva-voce. In the written t t ~ while the· minimum 
mo'rh for q\1alifying in the I. C. Sb are 585. he secured M7 ,.,0. in the viva-vocl!" 

~ 100 marks: but he was not appointed.' , 
• [At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumec1 
I' , 

the Chair.]' , 
Rea.1ly it is a matier of great regret that tlte only Bcheduiea caste candidate 

who qualified for the I. C. S. in this examinati"n was not' t : ~ this con-
nection Ishould like to make two points clenr. The first is that if ilO opportuuity 
-is' ifforded . there will never be. a beginning. There is no ~  for equcation in 
IJolitical and administrative matters where people ~  met go ~  qualify 
themselves in the abstract befC>& they are put in charge of a district for' adml-

,nistrative ~ If ~ are sufficiently advanced Bnd if they are edu-
cated in a general way they can safely be entrusted with the duties of adminis-

• tration. Administrative efficieuc); is really .the result of experience and prac-
tice; and if you give no opportunity- to the scheduled caste ·people there will 
never be a beginning. The sec9,nd point . .is that the .scheduled-cRstes haVE: 
taken to education very late arid it will be long before they are in,a position to 
compere with members of other communities with any reasonable amount of 

~  In India by reason of social habits and training for centuries certain 
communities like the Hindus and the Muslims had acquired the genius of 
passing examinations, and if the Government-al'e going -to aepend only on resuitF 
'of competitive examinations I think they will ~t t  tb\ monopoly of the 
• communities like tbe Hindus and Muslims. to the exclusion' of various minorit.iell 

·~  cannot compete with major' t ~ .• , 
, J •. 

Sir, with regard to the Resolution of 19'f&; no dwections were issued no 
~  attempts were made by tCe Government to secure due -representation. 



"GENERALlll:VGEl'-L[S'i' '01" D :: A~  1389' 
lu spite of the Htlso!utiou, referred to above, we find that scheduled castes are 
Dot fairly represented in Government services. l 'itill put before the House the 
nleagre representation that has been given to them in variotis services. 

I will first take up ~  Indian Civil Service. The tota.l ~  of the Indian 
~ Service on the 1st of Jlanuary 1944 was 1078. and out of this Otlly one poes 

i, held by a member of the scheduled caste. It is said that this one scheduled. 
custe man, who is in the I. O. S., was nominated in the year 1944. This can pi-
date, in fact, w,as nominated duang the years 1940-1942 from England while a 
student there. He was sent for training in Dehra. Dun, and when he passed the 
Probationary Course he was nominated again in 1944. Sir, you can fool -aIr 
people for some time, some people for all time, but you cannot ~ all ~  

,all time. Does the Honourable Member want to show t ~ this candidate was 
nominated in 1944'1 The other day when I put 8 question in this House, the 
Honourable Member replied that this man had been nominated in the year 1944., 
It was only''to t ~  the sins that they have committed in the Dsme of· 
jUl;tice and fairplay. . , 

1n the Indian Police. and· Indtan Medical Service the representation. 'j{, 
f!.Cheduled castes is absolutely nil. 

Now, let me take s01ile 'of the local offices. I will :first'take up the Director-· 
ate-General: Indian Medical Service. ~ Out of 29 Gazetted posts, there is not 
a single post held by a member of the scheduled caste. If we come to noo-
gazett8:l o1Jicers, we find that out of the total of 304, t ~ are only four mem-
bers of the scheduled caste. ., .. 

Now I come to the office of the ~ t t  Posts ~  ~  
Non-gazetted staff: ---

Chief Superintendents-there is not a single member:of th'scheduled caste; . 
Superintendents-One.! 
This genti.man ha.s put in 29 years service. He has been officiating all· 

~ t for the last tljree years. There is no adverse remark against him, 
aua yet. he has not been confirmed. This shows how our people are unjustly 
treated In government offices. 

Accountant Superintendents-Nil. 
Stenographers-Nil. 
Accountants-Nil. 
Assistants-Nil. 
I 'come to the II Division clel'ks where no specialized knowledge is needed; 

only matrics can be taken. Ou. 103, only one 2nd division ~  lit Qlember 
or the scheduled caste. In III Division Clerks out of 92 tbere are four members 
of the scheduled caste. . . ' 

D t ~  
Tracers-Nil. 
Building Overseers-Nil. 
Assistant Secretaries-Nil. 
Sorting Inspector-"Nil. 
Motor· Driver-Nil. 
Carpenter.,--Nil. 
Engineering ~ ~ 

-. 
~ . .. .. 

. Thpn I come to the gazet,ted staff. 'Out'of the total strength of 46 there is. 
not a ~  member of the scheduled caRte. Even in tl1e inferior staff We find. 
that there is not a single member belonging to my community. And, Sir, here· 
is (1. statement, m'}de. ~ thp. Director-General, P. & ·T. : ! 

. . 'The Govel'nmertt's .recruitment policy has been implemented and. the returns of fresh 
recruitment. ~  t ~ ~  ·show that Ollt of the ~  new recruits appeinted during the 
year 877 were Muslims .. ~ '." 

It c;o11les to ~ t  ,above the pre!'lcribprl representation for this' ~ 
m1Ul ity , ~ ouit .of ~  47 were scheduled cRstes. These ~ B are 
a ma.tterof ~ t concern to the scheduled C!rBtes. 

t , o· ... 
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Now I come to the office of the Chief Controller of Supply AooouUI, ~ 

Delhi. One gazetted post is neld by a ·member of thesohedulea 0 .. $&. . 
Supermtendents-Nil out of a total of 6. . . 
Aaaistant ·SuperintendentB-;:-Nil out of 4. 
Clerks-Nil out of 86. 

Office of the Controller of Supply Accounts, New Delhi;-
Gazetted Officers-Nil out ofa total of 18.' 
Superintendents-Nil out of 57. . 
~Bt t SUp'rintendents-Nil out of 46. 
'tHerks-there ~ 2 out of 470 olerks. 
Offiee of the Controller of Supply Accounts, Bombay- • 
Gazetted Officers'--Nlil out of 12. 

t ~  out of 82. ~ 
Assistant Superintendents-Nil out of 28. 
Clerks-Only two are members of scheduled caste out of 274. 
Office of the Controller of Supply Accounts, Calcutta-
Gazetted' Officers-Nil. • 
Superintendents-Nil. 
Assistant Superintendents-Nil. I 

Clerks-There ar: S· clerks.out of 495 who belong to the ~  ca.te-
community. '. . 

Coming to other offices, I find the'iame state of affairs. In the Department 
of External A ~  I find that out of 17 gazetted posts there is not ... .mgle one 
held by u. ulember of the soheduled caste. Out of 178 non-gazetted poets, only 
four have gone to my community. 

Similar is the esse in the departments of Planning and DevelQpmente, FoGa. 
Supply, and so on. The representation of t~  ~  castes ~ absolutely 
nil. Onlv a few posts of clerks have been gIven to them. There 18 only one 
~ tt  - post occupied by a member 'of, the scheduled caste, in the Food 
D ~ t  . 

. Now I cOme to the Railway Service. Here is the latest Report-l948-«-
of the Railway Board on Indian Railways .. If you tum to page 27, you will find 
that the scheduled castes are sufficiently represented, but if you turn to page 2& 
you will nod that. in the State-managed Railways' 57 appointments ~ made 
to the ~  Railwa.y Seivice ~ direct repitment and none was appointed 
from the scheduled caste communIty. ." 

Engineering Departmentr-none. 
Accounts.:-none. 
Traneportation-none'. 
Commercial-none. 
M'echallical Engineering-none. 
Other departments-none. 
No member {)f' the scheduled castes was taken by direct recruitment. 
By promotion-14 officp' ,were PrDmoted from the lower gaze.w 8e"ice to-

thE' superior' service during the year. Not 8. single man was promoted from th& 
Icheduled oastes. 

Now I come to the Company-managed Railways. I find' only one member 
of the scheduled castes in the Engineering Department' by direct t ~  
and I do qot find any scheooled caste member in the- Departments of Administr&-
tion, Aocounts, Transportation, Commercial, Mechanical, 'Stores, and other 
departments. Fifteen officers wer.e Pl'9moted from lower railks 'fio the superior 
service. No scheduled calte man was promoted. ' . , 

, Sir,' it will be clear from the figures on page .,80: " Statement showing-
pze\ted. officers both superior and lower on State 'and Company-manflgi;:d 
J{l\ilways. .. . ' • , . 
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State-managed Ra1!ways-I will show the progress in their represent;a.wll 

from 1984 to 1944. In 1984, I find that in none of the ~  any member 
of the scheduled ·ca.ste was appointed as ga.zetted officer. In 1948 I find the 
same position. In 1944, I find the same. Th:ere is not e. single member of the 
scheduled caste appointed on ea gazetted post on any of the State-managed 
railways. . , ," ""' 
, ,I coble to. the Company-managed. Hailways. I find only one member of the 
scheduled caste a.ppointed in the year 1944,. , 

Mr. l'reaident (The Honolilruble Sir Abddl- Rahim): The Honourable Member 
has one minute more. . 

111'. 'Piare Lall Jtureel: If you see the percentage you will find tha:t whereas, 
the Hindus have 'been given 351·6(} pel' cent. representlttioll in State-managed 
Railways, the depressed class percenta.ge is "nil". In the Company-managed 
Railwuys the perel:!lltage of the tlindus, is 39·91 alld thllt of t.he scheduled castes 
per month. Out of 8,654, only 17 posts ure held by the scheduled castes. 
~·  .• R 250', Now I come to the inferior servlCes in the scale of pay rising up to s. 
per month. Out of 8,654 only 17 posts a.re held by the scheduled castes.· 

Mr. President (The HonoUt'able Sir Abdur Rahim): 'I'he Honourable Mem-
.ber's time'is up. , . 

Mr. P1&re LIn Kureel: I will only point out that \fe have not been sufli-
\ ciently represented. There are several reasons for.this paucity. One is thai the 

recruitment of scheduled castes is entrusted to tne Hindus and ,Muslim, and 
sometimes to the m'embers of the European community. The latter know 
nothing about the scheduled castes while the Hind.us and Muslims are pre-

,iudiceel against them. They are all Anti-Scheduled caste. 
I want to ask a question from the Government. You are treating us iQ-

. diferently merely because our people fought on the side qf Lord Clive in the 
Battle of PJassey which laid the foundation of nritish Empire in India. You 
ar'e aeating us shabbily ~  because our p,eople ~t t  a crushing defeat C?D 
the Marhattas in the battle of Koregaon; merely becaute we helped you during 
the Great War 1914, merely beclluse we ha-ve offered and are offering uncondi-
tiOnal support in the present war. " " 

... Pres.l.d.eDt (The Honourable Sir Abdul' Rahim): The Honourable Mem:. 
bel" must conclude his speech. ' . I 

I Mr. ~  Lall Xureel: Now that the tiI;ne is up. I would only request tha1; 
'. special officer of the Scheduled ~ t  be appointed to look after the intere-.tB 
,of the scheduled eastes. A scheduled caste must also be appointed on the 
Federal Public Service Commission. \ 

Mr. Pruident (The HonourablE' Sir Abdur Rahim): The Honourable Mem-
~ t now conclude. 
Cut motion moved: 
"That the demand under lhl' head 'Home Department' b .. I'educed by HR. 100," 
Mr. 1{ ••• Josb.l: I rise to .support this cut motion. I feel, Sir, that the 

ilpeech of my Honourable friend, Mr. Kureel, ha,s convinced the House that 
this Government deserves the censure which he proposes to pass for its neglect-
~ the problem of the recruitment of scheduled caste persons to the Goveru-

ment services. Sir, it is not enough that the Government of India should issue 
a resolution and say that 8 or 10 per cent. of the posts 'aile reserved for members 

,of the scheduled castes. Experience has shown that a sufficient number of 
people do not become available for the posts thrown open. Therefore Govern-
ment must take steps to see that. sufficient recruits will come forth. 

(At this st/l.ge Sardsr Sant Singh tried to interrupt the speaker.) 
I would like my Honour.able friend, Sardar Sant Singh, Jaot to disturb me 

in my speech. He wastes the 'time of the House in talking about the Sikh 
·community and he has l10 sympathy for men belonging to the Scheduled Ca.stes. 

If the G9vernment has to recruit 10 persons for a particular Department or ten 
persons 'for the Indian Civil Service,then they must take steps to see that at least 
~  candidates will be available. Government has fo spend money atld ma.ke 

arrangements for the educa.tion and. training of the schedtilpd castes in order 
t ~t Government may get a sufficient number of peol'le to mAn their services 
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'!rom that oomm'tmity. It is not that/- the Go-vernment of India does Dot 'spend 
'money in training persons whom they want. It is ~  crores of rupees for 
Waining skilled men and for training women d6ctol'8 fot-their serviaes. I want 
.the Government of India to tell us whether' thty have a plan by which they 
would t~  train scheduled caste persons in order that they might get 

.represcilt.ation in the public services. They should have done it long ago. The 
Government of India is engaged iIM making plans for post·war recon,struction 
and it is ready to spend thousands ol crores of rupees. They should have a plan 

.. to uplift the schedueld caste persons. I would suggest that if Governmept spent. 
a thousand crores in 25 years for the edu'}ation of these depressed classes, they 

. would attain equality lVith the other communities of India. Our iluspicion is 
that the Government of India benefits by t~  this problem of the 
~ t  and thereby they are able'to tell the world that in India there 
is a problem of the scheduled castes and India does not deserve freedom. 

If the Government wish to free themst9ves from this suspicion, let them 
make ,8 big plan for spending money and teaching ana educating and, training 

'the scheduled caste ~  so that 'the unt,ouehability of the8cheduled castes 
'would be wiped out and eeoIlomieally' they would be raised to the ~  of the 
. other classes. I hope the Govenlment of India will make a plan for tits pur· 
'pose If they do not,.then they deserve 'the censure of this House, , 

JIr. BooIeinbilOJ A. LaUJee (Bombay Central Division: Muhammadan 
Rural): I rise to support the motion moved by my Honourable friend. We 

,hare seriously t~ consider the backward ~  beca\lse we feel that that haa 
been the cause of poverty in this country, and it is fair that first of all We );pust 

,bring up those who are left behind for no fauln of their own. It is also a £aci 
that 80 far as business men are conce:rned, they are, I attmit to our certain 

,shame, not at all fair in the employment of these people, an'd, other backward 
,people. . • 

But I must tell my friend Mr. KUl'eel that when he shouted out the name of 
Lord Clive Ilone of my friends ~  here will get. up and say t ~ they had 
,I single scheduled caste in their eI.nploy, not one eveu as a patawallah. '.\his is 

& fact which he ought to remember when he goes to attack othw communitiea 
and. making a great virtue for the things lJis community has done for them. 

So far as Government is 'collcemed, 'the" have no doubt been showing all I 

,sorts of sympathy but it is not toe kind of sympathy.that is needed. It ~t  
,.kind of sympathy, as my friend Mr. JOihi has pointed out, which,lJ:1ey. must. get 
and th6t is by definite kind of planning. It is ,also the ~ t  ~  and 
industrial communities to help them '1<> come up. It is no fault of theirs if they 
hnvf\ beer. backward. If ~  money is to be spent for the education and weU 
being of people, I think the first bounden duty of everyone including Government 
who is. taxing all orus and of those who are,making money Qnd have lDade money 
is to set apart a certain amount to help these 4nd other backward people to fise 
up in their status, and thus raise the standard of ~ of our peoPle. 

JIr. T. S. Awu&8b.1Un.Jam t~: We are entirely in sympathy with the 
, . object of this motion. The only reason which the Home Member can give in 

-reply is that sufficient candidates tll'e not forthcoming, sufficient numher with 
tbe necessary qualifica"tions. If, sufficient number of candidates are not forth· 
coming, the fault is ours. I wouldsllpportMr. Joshi's suggest.ion that 
special efforts should be made. Some of us have been working among 
Harijans and in my OWl! experience we· know that few of, them: cr088 
thE> matriculation. They may not be quite up to the m90t:k in 

" E.choJastic matters but in such things 8S electrical engineering, mechanical 
engineering, etc., I have found them much more proficient than other 
oommunities. May I know if Government ha.ve taken' any s'teps. ~ develop 

,theirslrill in these directions, spd to bring them up? It is not necessa.ry 
I.for a 'PCJiIOn to get 85. per cent. in English to I do 'things in life. If you jnsist 
',:upon an adequate standard of English,itwiJl. tnke' many years for these people 
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(;0 .• attain proficiency in a foreign language.. Ther.e are several professions _ in 
whIch people .can command a. great deal of respect, earn ,a good deal a.!, ~  
and ~  theIr stal:'dard ~  hf? ~ t t· ~  in sc.holastic ~ ~ ~ :  ... 

• 1 would ~ tt t t ~  skIll In ~  and ~ ~t  englDeerlti,g" ~  
such other thmgs, for whICh they are emmently fitted, should be encouMgeil: 

I would now refer to t~  500 and odd people wh!ch the ~ ~ t of. ~ 
propoge to send to Amenca and other plnces speCIally for mQustnal purposes.-
manufacture ~ steel, ~  engineering, electrical 'engineering, t~:  A' 

- press commumque was Issued only at the end of last month to this effect. 
May I know what a,teps Govemment have taken to see that some ~t~~t 
the scheduled castes have been recruited for this' purpose? 1 would ooly' 
suggelJt to the Go?emment that the usua! quatifications necessary, I mean 
scholastic qualifications, may be dispensed with in certain of these ~ ~ 
~  !nengineeri.ng and' some other subjects does not require ~ ~: 
ID the Enghsh language. I would make a practical suggestion 'that ~  mud' 
take a large number of these people, who even if they h,ave failed ill t ~t : :: 
eulation examination ehould be sent abroad for practical courses in ~ 
and technical subjects and in this, I am quite sure, beoaus8 I say it ~ 

- experience, they will be eminently successful: they are bound t;o do ~t  
than many other communities. A few lakhs have been set apart .fol' the educa:' 
tion of these, people, I' believe it is five lakhs. It is not even the proverhlaF 
drop in the ocean. I would suggest that large numbers of people must btr 
educated by the Government, the aselimits should be relaxed an(} they must-
be sent up for higher education in courses to which they are eminently t~ 
able. If you follow th"ese methods I have no doubt that in a few years time' 
many of them will come up to standard. I say, Sir, that the country in ~  
itands to gain by the progress of these people and ~ the interest of this great 
country I would suggest that more sympathetic and greater action, 110t mere 
words, must be taken by Government to encouragfl t,hem .in education U8 well 
as' in industries. Sir, I support this motion. ' 

Sir MuhammAd Yamin lthaD (Agra, Division; Muhammadan Rural): ~  
I want to speak for only one mwute. 1 want to say that ~  ,heard' 
Mr. Kuree!''!! speech I felt that it wastDot only unjustified as far as we MusliJ:Ds' 
were concerned, but it was also really very ungrateful on his part to refer to' 
the Muslims in the manner that he has done. The ~  did every thing' 
possible. My Honourable friend Dr. Ambedliar will bear witness to tllis, thai" 
the Muslims sided with him and supported all the olaimEr which he had put 
at the Hound Table Conference. Now, for Mr. Kureel to come up and ~  ,up 
the Muss:timans along with the others and b,ame them, that was highly tiil-' 
grateful 011 his part. .-

Several Honourable Kembeo: 'l'he question be now put. 
Mr. Pre81d8llt (The lIonourable Sir Abdur Rahim): '1'he ~t 

Member must. have a chance to reply to the debate. 
The Honourable Sir l'raDCiI ,Kudie (Home Member): . Sir, the 'f(ouse will 

remember that in 19426 similar cut motloQ was moved. It was noll quite thii 
.. me as Mr. Kureel'-8 Dlf)tion but fiimilar. The motion ill 1942 waa lo ~  
Government for nOl having reserved a certain percentage t5f posts in. tile, 
Central and subordinatla /Jervices for the scheduled castes. At that time- ~ .. 
l-oaiticm wSIJ.governed Jly the Resolution .. of 198." which expressed. ~~ ~ : 
pious hope that it would be preferable to ensure that duly quahfietl. Q......, 
t ~ from the D ~  Classes are not deprived of fair t t ~  of· 

. appointment merely he'Cauae they cannot succeed in ope'1l competition". 
The speeches in 1M·ebdwed -that the House was not satisfied ~t  that peai-
tion. There was onlt .one' speaker "tho wa.s opposed tp reservatlon tor the., 
loheduled eastes. l\fj' p'l'edeceesor ~  Regmald Maxwell expressed : ~  
with the mo'tion·.anif·'promieed1tg.see',wbat could be done. The maUet·U 
examined in .. tJre Same- llef,t!-xtmeat aad in AU8U1t 1943 ~  ~ t • , ..... 

was ~  which'ttmery,,'8.Jf8' ~  cent. of vacancies in the t : ~~  ' 
~ . .... : .. . 
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for lDembers ~  the ~  ca;tes and 6yen went further than that ae it pro-
~~ ~ ~ "the Govem!llent of India propoled to consider the question 01, 

raullng thi. percentage as soon as sufficient number of qualified candidateR from 
t ~ cluaea are found to be available", That is to ny, as a result of the 1942 
moti?11 the. Government took exactly thA action that they were Bsked to take ,-
1 thmk the House will approve of what has been done, . 

M,., Kureel'i motiOn lod:l,Y is ,siulply to oall attention to the paucity 4)f 
members ?f the' ~  castes 10. the services but that is exactly the basiEr" 
of ~~  actIOn that IS taken. by the Home })epartment .. Perhaps Mr. Kuree1 is 
afraid (he more .or less Bald so) that the Home. Department will leave it at 
that and do nothmg more. As the House knows, the reports which are c:>Uect-
ed by the Home Department Showing how -the rules 8S regards communal 
representation. are being worked are plaoed in the Library l;>f· this' House. If 
the HoWIe J.lllnkS that the Home Department is not doing ita . duty in this 
matter, that the rules are not being observed &8 they should be, all that they 

~  to do is to look into the reports. Mr. Kureel did not, . unfortunately, 
. adopt ~  tactics of Mr. Neogy. He did not· give me his figurel before he 
made hll speeoh. The figures of my Honourable friend are not very relevant. 
For one thing, we know thattbere is lmder-representation, It was in order 
to improve that representation that the Home Denartment resolution has been 
~  And for another,' the resolution being dated August 1943 could not 
poaaibly ·have t~ any statistics available to Mr. ~  The statistics 
he quoted are the statistics on which the HomA Department action was taken, 
and you cannot censure Government for having taken the very action yOH. 
wanted it to take. My case ill not 'that the representation of the scheduled 
castes is adequate: my CMe i,; that the Home Department admit that it iEl in, 
adequate and are doing all they can to improve the position. All thatthCl 
HOUle Department cim do is to issue instructions that should be followed by 
all DepltrtmrmtA but the Home Department ca.nnot say that the val"ious 
Departments of Government are to remove all qualifications that are necessary 
for appoIntment thereto. We cannot, for instance, ask the Medical Del>8rt .. 
mant to appoint to the 1. M,. S. a man who i9 not qualified. All thel;le -com-
munal reserv·.ltioDs are subject t.:> the -condition that a sufficient number of 
'qualified candidates come forward-not candidates who succeed at the compe-
titive examination, bllt who fire qualified. Sir, the real burden now lies on 
the shoulders of the leaders of. the scheduled casteR themselves,-I am going 
to havetbe .last lau"h Mr. ,Joshi-to produce their own candidates . 

.All JIoDOafable Kember: How should thfly produce? 
The BoaoarabJe Sir J'ranClll 1In&8: 'l'here is 8· grant in this yp.ar's budget 

as there was in the last years's for scholarships. Education is fundamentally 
a provincial subject. The grant is not a very big sum, it is only a. token of 
goodwill: the main function is of course performed by Provincial Governments. 

I think the best test- that can be applied W the bona fides of the Home 
Depanment of the Government of India in this matter is to see ,,:hat J.bey 
have dope as regards the ~ Mr. Kureel referred to one call1l3 In 1941-
Mr: Kureel's ~  was that in that ye·Jr a certain candidate should have been 
appointed. Well, I !Un aware of that case, though it hllppenea before I took 
charge, I know roughly what the facts of the cRse. were. It ~ ~ t t  
cally considered. by the Home Department, but It was founrl ~ to 
appoint him: . 

As regards tile I.e.s. there was a resolution which .has llot been ref(!I'red 
to: that' was. in 1007. That resolution applied the prinoiple of communal 
repreaentation to the I.C.S. It ~ ~  that a ~ ~ who had sat for the 
competitive examination. could be nommate.d w the serVice. But there. was, a 

., ptyvi.S() specially ~ t  f,?r the benefit of the. ~ ~B :  '. That proVISO, 
wu that even' if the candIdate had ~ sat ··for ,.i;he ~ ~ t  he could be 
appoio.t&d to the I.O.S. if recommended by t ~ P  'Govemment-, The 

• ': • " .l \: .... ~~ •• 
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Oovernment of India every year write down to Provincial Governments' and 
uk for names. They bave 'a Committee to examine the candidates and send 
up names to the Government of India. No one was appointed. in spite of our-
Resolution till 1940, and even ill 1940 Provincial Governments recommended 
no one. But one Government said: t "There is a member of the scheduled 

- oaste reading for the Bar in London, t.ry him." This was not provided for' in 
our rule, but we went outside our rule; we wrote fu the Secretary of State 
whG put· bim before 8 Board, and On their recommendation the Federal Public 
Service Commission recommended him for nomination and he was appointed. 
That was in 194:0. We went out of our way to get 8 member of the 8ched.ulecP 
caste. In 1941 and 1942 we got no one. But we did the next beat thing: we 
earmarked one war-vacancy in the I.C.S. to be filled after the war from sche-
duled castes. . ' • 

Now, I come to Mr. Joshi. In 1948 there was a candidate who they said 
did not come up to the standard, but he might come in. So we anticipated even: 

,Mr. Jo!!.hi and sent him .. to the Probationers Training School in Debra Dun. 
All the res t of the School had been 881ected for the 1.0. S., and were on proba-
tion. The scheduled caste candidtlte had not been considered up to the 
standard, but he was sent up to be trained there. He wll9given probationary 
training Bsan I.O.S. officer on the understanding that if he passed the examina-
tion held for the probationers, we would take him in the I.O.S .. Well, he 
passed and was taken in. He is now in Bengal. It might interest the House 
to know that he was one of the' best riders at that school. 

That is what we have done in the case of I.O.S., and it does open up con-
sidemble pOB3ibilitie!:1, hut I do not know how far it can ~P developed. but there . 
are l'Ossibilit.ies. I would like to impress on the House tliat you cannot wove, a 
magic wand and make even engineers whom Mor. Ohettiar seem to consider 
a low form of hllJjlan life without any qunlificattt>ns whatsoever. You ~  
maintain your minimum qualifications. The Government of India will do all 
they can.· As regards the I.O.B. which Mr. Kureel considers is the touch-
atone, I have shown that the Home Department has gone out of its way not. 
only to select, but to train candidates from the scheduled classes. That ie my 
case. I hope it will sI\tilJfy him, and that he will withdraw his motioll. 

1l1'. Prelldent (The ~ Sir Abdur Rahim): The question is: ' 
"That the question be no .... put." 
The moti-:m wa9 adopt.ed. 
1Ir. Piu, Lall Kureel: In view of the aqurance given by the Home 

Member I am willing to withdraw my cut motion, but I want a specific assur-
ance from the Honourable the Home Member that special efforts will be made 
to . . .. • 

Mr. President (The Honourable Sir A ~  Rahim): The Honourable Member 
cannot make a speech. He can only BSk for leave to withdraw . 

. The motiGh was, by leave of the Assembly, withdrawn. 
DEMAND No. 23.-DEPARTMENT OF LABOUR 

Mr. President (The Honourable Sir Abdur Rahim): Demmld No. 23. 
'!'he Honourable Sir .Jeremy ~ : Sir, I move: 

,"Tn-t a sum not exceeding Rs. 23,93,000 be Ilranted to the Govemol,' General in Council 
to defray the charges which will come in course of payment during the year ending the 
3bt day of March, 1946, in respect of 'Department or' Labour'." 

Kr, President (The Honourable Sit· Abdur ~ : Motion. moved. 
"That a sum not l'xceeding Re. 23,93,000 be granted to the Governor General in Council 

to defray the charges which will come in course of payment' during the year endini the . 
3I1t d .. y of Karch, 1946, in respect of 'Department of Labour' ... , -

Labour Policy of Government ot India. 
Ill, .. , ., loabf: Sir, I mOft: 
"That the demand uader .. hi head 'Department of Labour' be'reduced by Re. 1 ... • 
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My object is to ~  the Government of India. for the wronA!: and imide-
qUBttT pOlley wh¥.lh they follow, for pl'Otect!u£ 1nd1l10 1l1.Oour, lihetly tjt.lted, 
my ~  agwnst ~ :  \:Jovernment of lnuia ,!tj that they do not auord sutii-
cient ~t  lOr tUt! ~ clas3es 1. ,thlS UOUlltry .i.J3 takllli prompt and 
aciequatl:l llltlaQUr8S ULlli WileD the (jovel'Dment t~ :  some action, the actlOu 
theytaxe is very swaU compared to tUI;l Deeds uf ,Lha situation. t:ieoondty, the 
a()\lon they take is ~  aitl;lr LIo good deal of delay when t ~  lti oeC()lUtla 
too l ... te. On Ilocount of this, we are all dissatistied and 1 hope that the House 
is ~  toe policy which the ~ t  ludia. is Iollowini. 

In ''Order to prove the charge which 1 pl'OpollS' ,tobrinB ~ the Uovern-
Clent of India 1 shall only mention a few thing.. Youlwowthat. on account 
of the coal muddle, which the Government of India have made, a large number 
of factoriel in this country are olosed fromliima k> time, and the work •• 
working in &ome industries become unemployed; NKl BO' far the, action taken, 
~ the go"fll'tnmen_ is very inadequate. In the m.t plaae; t.be Government of 
lDdia was J1IOved after a good deal of delay to take action, aQd.when t~ Gov-
emment of India was' moved, the: satisfied t8emeelv6t bl fr.amiIlI 60me rulea 
pl'OYiding compeDsation and leavins it to the Provincial Government. to t.&ke 
action. "I feet that the Government. of India was very letbarsio in this malter. 
In the tint place, they should have made these ~ much earlier and in the 
MCOnd place they should have inued an ordinaDce by ~  the. rules they 
made were made applicable throughout the country. Tben ,the Government 
of India is following a wrong policy a6 regards coal mines. We know thai 
the whole country is suffering ou account of lack of"eonsuiner goods. Workers 

" are also suffering from this shortage of coal. I would like the Government of 
, India to follow the right policy regarding coal mines. I would suggest to the 

Government of lIIdia that if they feel shortage of labour, the only, way of 
getting sufficient number of working cla9Ses to go into mines-the best policy 
• to pay the miners well. In Great Britain the miner is the best paid work-
ing cla88 lllaD, and in India the Indian miner is the worst paid working. oIass 
man. If the Government of India' will change their policy and see that the 
Indian miner is paid well, I have no doubt that a sufficient number of people-
will co"me forth to work in the Indian mines. Seoondly. I would like the Gov-
ernment of India to take the mining industry in their own hands at this time. 
U the country wants coal, then you cannot depend upon theee capitalists to 
give you coal. The Government of India. instead of doing the right thing, 
'OJ ••• taking over the mines in their hands. '8ive bonuses to the capit.'1lista lh 
order that the capitalists should produce coal. 'Coal oannot be obtained by 
that method. The right method for the Government of India is to take over 
the ~  in their hands, so that the working crasses can 'get good conditions 
to work· under. At present there are a large number of oomplaints from several 
collieries about harassment of the miners by the ~ The owner haa no 
interest in Jarger production; it is the country which is',interested in larger 

t~  of coal; the owner ,has -interest in getting -money; by - whatever 
"methocia he gets it is no matJiet" to him; he gets profits iJy increasing the price 
of his ooal; be get" his money by various otber methods; ~ th_e'fore the 
Government should take over the rAdian mines under tliei, ~  

Again, Bir, when the war stsTt.eti. the cost of livine' of tlte people begap 
to go up; panty the policy of the Government of India _as' ~  fer t1ie 
rise in the oost of living. The Goyernment of India did' 8M t.ke adequate 

- ..., to see. tba\ the wOrktne elailles did not lufer on ae8oUnt' df" this rile. 
~ ehouta have. in my.humble judgment, paned, an onJinailo.! that all,the 

, workers who work at least in, organised industries, should" pi ~  aUd,... 
~  sufficient to compenllate for the rille in pricel. TJie au.emment of 
¥a did not do anything of the kind. They diletd8edtJU. CjU81tion in tri-
~  COD, m-enees; the Government of Jndiaappobttet1i''8 ~ ~ to'oMI-

~ ~~ of '\M dearnel. allowance; t~ CQIIHpitte.'. report ha., not 
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.ven 1-t been publiahed-much le8. action takeu. ThLi is the conduct of the 
Gonrnment of India regarding dearness allowance. ' 

, Then there are some que.tions regarding ooal mining which I wanted to 
.. ~  about, but 1 shall leave them to be di80ussed OJl' a seplU'ate cut motion 

which ?J!.t-lady colleague is going to moye after thia cut motion ii 1inished .. 
, Then during' thia war, on account of the ri.e in ,the cost of living and the 

high prices, the oompensation which workmen received on account of accident. 
hal become very inadequate. In England soon after the war, the ~ of 
"ompensation ,to be paid bo workmen on· account of accident. have bet;n raised, 
but in Iqrlia no suoh thing has been done. The compensation paid to work-· 
men is not enough-both the. periodical· compensation paid as w,ell as the lump 
sum compensatJon paid. .1 would like the Governmentol India ~ have 
examined this problem when they found that the llates of eompensation in 
Great Britain were increa.cd; and they shOuld haye t~  .teps to 8Ele tha.t 

- the rates of compensationps,id ~ Indian workmen due to -accidents .hould 
~  been raised. '" , 

Again, Sir, after the war, the Government of India pasled legi.lation c8.11-
-ed the National Service Technical PerlJOnnel Ordinance. . Under .hat ordinance 
we all expected the woh:ers and the employers would be equally treaied, all 
they ar'i! equHlIy treated in the English legislatiOD;but under our lp.gislation 
the employer is givel!.--1reedom to dismiss workmen, while the workman'III not 
able to leave, his joD. The workman under that ordinance is treated' with di8-
Ol'imination. I had a.pproached the Government of India several times asking 
them t ~  this discrimination; but they have' not done it; and therefore 
they deserve OUr censure. Then, in India.; the wages ~  very low. It is &n 
admitted fact and the Government of India also ~ that· the standard of' 
living of the people of this country is very, low. Therefore anyone would 
~ t that the Government of India would take steps to pass legislation for 

minimum" wages. Unforyunately, the Government of India and the Provincial 
Governments Jire considering this question for a long time and a!though ~  
legislation required for this purpose is a very simple one, the Government of' 
India have not yet paased such legislation. ..' 

~  the Atlantic qharter and the various conferences have promised social 
.lecurtw for the people of the warld. I am not thinking '1()f the people of· the 
wOlld, I am thinking 6f the ~::  of India; . and I would like the Government 
.of India to take measures for efitabliiihing social security in, this couIJtry. I 
know the Government ~ India ha'Ye appointed a committee, first, to 'find facts.; 
that committee is findmg facts for a very long time-for over a year; I do 
not know when that committee is going to report' and after that fact-fin,ding 
c(lmmittee reports, the Government of Inqia propose to appoint another com-
miitee to make proposals for social security. 'I feel that the methods used by i 

1I1e ~ of India are dilatory and the Govermnent of India should take 
Yery vigorous steps to see that a flcheme for social security is brought into 
uistence and carried out. 'I am a.ware that the Government of India has pub-
lilhed a report OI;l health ins'urance. That report again came out after a long 
delay; and after the report is, out the Government of India is taking time to 
oonsider the question. I would suggest to the Governm,ent of India to t ~ 
very ~  sclion on that eubjeot. , ' _ , • , "". . 

My last point is that the Governmeut of India is following a wrong policy. 
, In the ~ place, I feel th,$t the Government of IndJa's actions do IS :.M. not show thutthey have enough sympathy. It pains hIe to ~  !-o 

-when the Honourable the present Labour Member is in charge of that ~ t
ment.' The actions of the Government of India show thll,t they lack symp&tb-y'& 
bu. I shall not ~  with that. I wish to say this-tlmt the Government Jf 
India is ,not even well equipped' for this purpose. I would like to have an 
exclusive Lahour Mini,try to deal with lahour-questiops and the ~  
-of India should be adequa.tely statted: At present the staB of ilI'te Gove]:Ilmen. .. ' 
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[Mr. N. ~  Joshi.] 
of India is not. even adequate. I shall mention only a few posta which the 
Government of India ~  have got to deal -with the various subjects. They 
have not got a factory expert or an industrial health expert. . They _have not. 
got sufficient staff for their Labour Welfare Adviser. There is no expert (In 
industrial housing, no expert on health insurance, no expert on unemployrr.ent 
and no expert for old age pensions. J would suggest to the Government of 
India that they should first become an exclusin Labour Ministry and secondly 
they should gE't themselves .. ell. equipped with staff to deal with all theRe prob-
lems. The Government of India have not done the,e and therefore I feel that 
the deserve the (lfmSUr8 of this House . 

. Mr. Prelldeil\ (The "Honourable Sir :Abdur Rahim): Cut motion moved: 
"That \he demand und.. the head 'Department of -Labour' be reduoed by Be. 1." 
.The Atlsembly then adjourned till Eleven ef the Cloek OID,TueRday. the 18th-

Karch •. lQ41.· , 
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